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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
Principal Bench, New Delhi
Original Application No. 1152/2024
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INSPECTION REPORT IN THE MATTER OF
Original Application No. 1152 of 2024

Titled as

SUDHIR KUMAR JHA VS CPCB & Ors.
1.0. Background

The Hon’ble National Green Tribunal, Principal Bench, New Delhi vide order dated
28.08.2025 in the matter of Sudhir Kumar Jha Vs CPCB & Ors. has directed Central
Pollution Control Board to carry out fresh inspection of respondent no. 2 unit i.e. M/s
Ankur Udhyog Limited, Plot No. AL-2, Sector 23, GIDA Industrial Area, Village
Sahbazganj & Domharmafi, Tehsil Sahjanwa, District Gorakhpur, Uttar Pradesh — 273209
(hereafter referred as unit) and submit the report. The copy of above said NGT order is
annexed as Annexure-1.

The relevant part of the order is as follow:

“....4. In order to ascertain the correct position, we require the Central Pollution Control
Board (CPCB) to carry out the fresh inspection of respondent no. 2 unit and to ascertain
the status of compliance of norms by the unit. The CPCB will also ascertain compliance
of norms relating to stack emission by respondent no. 2 unit. Let the report by the CPCB
be filed within six weeks.

5. Liston 21.11.2025 ...”

In compliance to the said order, a team from Central Pollution Control Board has been

constituted to carry out the inspection and monitoring of said unit.

2.0. Inspection and Monitoring of CPCB team:

In compliance with Hon’ble NGT order, CPCB team has carried out inspection and

monitoring of unit on October 14-15, 2025.

2.1. Observations:
1. The unit is engaged in production of MS Billets (installed capacity 300300MTA),
Sponge Iron (installed capacity 212500MTA) MS Steel (installed capacity
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291300MTA) and unit has 30 MW Captive power plant (installed capacity-16 MW —
WHRB and 14 MW CFBC) for power generation.

The unit has installed Direct Reduced Iron (DRI) plant of capacity 212500 TPA to
produce sponge iron using Iron ore/ pellet, coal and dolomite as raw material and fuel.
The flue gas generated from DRI Plant is sent to Waste Heat Recovery (WHR) boiler of
capacity 69 TPH for steam generation and unit has also installed Circulating Fluidize
Bed Combustion (CFBC) boiler of capacity 55 TPH for steam generation using coal
and char as fuel. Flue gases from WHR Boiler and CFBC boiler are separately routed
through Electrostatic Precipitators (4 field each) and finally vented to atmosphere
through stack of 120 meter and 80 meters height respectively. Unit has installed 3 nos
induction furnaces (capacity 30T each) for melting of sponge iron, pig iron, scrap etc to
cast billets (300300 TPA). Primary and secondary emissions from induction furnace are
captured from primary & secondary fume extraction system, routed through bag filter
and finally vented to the atmosphere through stack of 30 meter respectively. Further
these billets are processed in rolling mill to produce rebars TMT (291300 TPA). Copy
of process flow diagram is enclosed as Annexure-2.

The unit has obtained the Environmental clearance from the MoEF&CC, HO Delhi vide
dated 18.09.2019 for the installation of DRI Kilns with capacity of 3,30,000 TPA, Billet
Caster with capacity of 3,56,400 TPA, Rolling mill with capacity of 3,56,400 TPA and
50 MW Power generation. The copy of Environmental Clerance is attached as
Annexure-3.

The unit has valid Consolidated Consent to Operate which is valid upto 31.12.2026.
Copy of the Consolidated Consent to Operate is attached as Annexure-4.

The Unit has obtained Authorization under Hazardous Waste (Management and
handling) Rules 2016, form UPPCB which is valid up to 03.07.2029. Copy of the
authorization is attached as Annexure-5.

The unit has five nos. borewells to meet the fresh water requirement of the unit. The
unit has installed the electromagnetic flow meter at all bore wells and calibration was
found valid upto 14.01.2026. The copy of the calibration certificates are attached as

Annexure-6.
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The unit has obtained the NOC form Ground Water Department, Government of Uttar
Pradesh for extraction of 1800 m3/day which is valid up to 19.06.2027. The unit has
maintained the log books for ground water extraction. As per logbook, the unit requires
approx. 1028 m?®/day of fresh water for industrial as well domestic utilities (approx.
167.48 m>/day for Powe Plant, 350.46 m>®/day for Steel Melting Shop (SMS), 147.88
m?/day for Rolling Mill and 362.55 for DRI Plant and domestic uses). Copy of the NOC
and logbooks are attached as Annexure-7 & 8.

The unit has installed Effluent Treatment Plant (ETP) with capacity of 100 KLD for the
treatment of effluent generated in power plant (CFBC boiler) i.e. boiler blow down, DM
Plant regeneration and backwash. The ETP comprises of Inlet chamber, Equalization
Tank, Lamella Clarifier settling tank, MGF, ACF. Treated effluent from ETP is
recycled in the process. The copy of flow diagram of ETP is attached as Annexure-9.
Unit has maintained the logbook for treatment of effluent in ETP. As per logbook,
average 51.36 m’/day effluent was treated in November, 2025 (As per requirement,
ETP was operational for 22 days in November month). Copy of the logbook is enclosed
as Annexur-10.

During visit ETP was found operational. The sample was collected from Inlet and outlet

of ETP. Analysis results are presented below:

Sampling Parameters
Locations

pH TSS TDS 0 &G Cu Fe
Inlet 6.85 6.60 402 5.74 0.488 <0.1
Outlet 6.77 <2.5 537 <5 0.11 <0.1
Standard as per | 6.5- 100 - 20 1.0 1.0
Environment 8.5
(Protection)
Rules, 1986

All values are in mg/I except pH



11.

12.

13.

432

Closed circuit cooling system is installed in DRI Plant, rolling mill and melting shop.
Washing and cleaning wastewater generated from DRI Plant, rolling mill, melting shop
is routed through lined drain to settle in settling tank and finally stored in collection
tank of approx. 2100 m® capacity. During visit, it was observed that settling tank was
under maintenance. It is informed that the collected effluent from lined drain will be
reused in dust suppression.

During visit, it is also observed that these drains/channels are equipped with iron lock
gate near the boundary wall of unit at two locations. During visit, one gate was closed
and another gate was open and effluent was flowing outside and meeting in to outside
drain. As per Sr. no. (iii) of Specific conditions under Water Act in the consent the
treated effluent shall be recycled to the maximum extent and should be reused within
the premises for gardening etc. Sample has been collected from the drain of unit

flowing outside of unit & analysis results are presented below:

Sampling Parameters
locations

pH TSS 0&G BOD COD
Unit Drain | 6.97 175 <5 <1 8.87
flowing
outside
Discharge 5.5-9 100 10 30 250

standards  of
effluent on
surface water
notified as per

Schedule-VI

All values are in mg/I except pH

As per analysis report discharged effluent is non-complying with prescribed standards

for TSS parameter as per condition mentioned in CTO.

14. The unit has installed STP with capacity of 25 KLD for treatment of domestic waste

water which comprises of following:



433

1. Inlet chamber

ii. Equalization Tank

iii. Aeration Tank (MVVR)

iv. MGF, ACF and outlet

Sample was collected from Inlet and outlet of STP. Analysis results are presented

below:
Sampling Parameters
Locations
pH | TSS | COD | BOD | Total Nitrogen Fecal Coliform
(MPN/100ml)
Inlet 6.7 | 140 428 120 18.0 -
Outlet 7.01 | 6.22 <5 <1 6.48 13
As per Hon’ble NGT | 5.5- | 20 50 10 10 230
order dated | 9,
30.04.2019 OA no
1069/2018

15.

16.

17.

All values are in mg/l except pH

STP treated effluent is being utilize for gardening purpose within the premises as per
Sr. no. (v) of Specific conditions under Water Act in the consent. Unit has maintained
logbook for STP operations. As per logbook, 7.66 m3/day sewage was treated by unit in
November, 2025. Copy of the logbook is enclosed as Annexure-11.

As per authorization of Hazardous and Other Wastes, unit has to dispose Used/ Spent
Oil (5§ KL/Annum), Chemical Containing Residue (2 TPA), Sludge from treatment of
wastewater arising out of cleaning/ disposal of barrels/containers (I MTA) through
TSDF. For disposal of hazardous waste, the unit has valid membership certificate valid
upto 19.06.2026 from TSDF namely M/s Bharat Oil & Waste Management Limited,
Kanpur. During visit no hazardous waste except used oil was found stored in the plant
premises. Hazardous Waste manifest (Form-10) and logbook for generation of
hazardous waste was not provided during visit. The copy of the membership certificate
and agreement is attached as Annexure- 12.

The unit has installed the Online Continuous Emission Monitoring System (OCEMS) at
stack of Power Plant (CFBC Stack) for monitoring of PM, SO2, NOx and OCEMS at
stack of DRI Plant (WHRB) for monitoring of PM. OCEMS are connected with
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UPPCB and CPCB server. Calibration & maintenance of the both stacks are being
carried out by M/s Forbes Marshall. Copy of report regarding commissioning visit of
CEMS analyzer at WHBC and CFBC boiler is enclosed as annexure-13.

Monitoring of stack connected with CFBC boiler has been carried out with respect to
the emission standards define in CTO issued by UPPCB (dated 22.6.2022) as per E(P)A

Rules, 1986 and analysis report is presented below.

Location Parameters
PM (mg/Nm?>) NOx (mg/Nm?)
Stack of CFBC boiler 69 70.99
Applicable Standard as per E(P)Act, 30 100
1986 notification dated 07.12.2015

As the CPP of M/s Ankur Udyog Ltd, falls under Category ‘C’ Power Plant (as per
Notification no. GSR 243 (E) dated 31.3.2021). The unit has stack height of 120 meter,
which is confirming the regulation notified on 30.8.1990.

As per analysis result, PM emission at stack of CFBC boiler is non-complying with
respect to emission standards (Applicable Standard as per E(P)Act, 1986 notification
dated 07.12.2015).

Monitoring of stack connected with WHR Boiler of DRI Plant has been carried out with
respect to the emission standards defined in the CTO issued by UPPCB (dated
22.6.2022) as per E(P)A Rules, 1986 and analysis report is presented below:

Location Parameters
PM (mg/Nm?)
Stack of WHR Boiler 35.9
Applicable Standard as per E(P)Act, 100
1986 notification dated 30.05.2008

Emission monitoring of stacks connected to primary and secondary fume extraction

system of induction furnace has been carried out with respect to the emission standards
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defined in the CTO issued by UPPCB (dated 22.6.2022) as per E(P)A Rules, 1986 and

analysis result is presented below:

Location Parameters
PM (mg/Nm?)
Stack connected to primary fume extraction system 8.59
of induction furnace
Stack connected to secondary fume extraction 4.87
Applicable Standard as per E(P)Act, 1986 150
notification dated 31.03.2012

During visit it was observed that the iron ore and dolomite were stored in
open storage area which is not in accordance to Specific condition No. 25 of
the CTO.

The unit has shed for storage of coal receiving from train wagons after unloading the
coal in accordance to Specific condition No. 25 of the CTO (date 22.6.2022).

Slag generated from induction furnace is crushed and iron part is
magnetically separator for further melting in induction furnace. Reject part of
crushed slag is sold to road construction and concrete making vendors.
During wvisit, it is observed that storage and crushing of slag generated from
induction furnace was being carried out in open area which may cause
fugitive emission. The storage of slag in open area is not in accordance
to Specific condition No. 24 of the CTO.

Unit has installed road side Water sprinklers (around 100 nos.) to control of fugitive
emission at various section (loading /unloading coal, raw materials, dolomite and SMS,
finish product). During inspection, it was observed that mostly water sprinklers were
found working. CPCB RD- Lucknow team has monitored the fugitive emission and the

monitoring results are under:
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Location PM ug/m® | Standard as per E(P)Act,
1986 notification dated
30.05.2008 (ug/m?)

Near Raw material (coal, Dolomite etc) | 474 2000

handling section
Near Sponge Iron finish product of DRI, | 535
induction furnace area

Its evidence from analysis result unit is complying of the fugitive standard.
CPCB RD- Lucknow team has monitored the noise pollution in the plant premises. The

monitoring results are follow:

Location L Min L Max | LeqdB (A) | Standard
(Leq dB
A
Near Induction Furnace area 58.2 98.8 72.2
Raw material storage area for 59.7 97.2 73.7
DRI plant
Near ground Happer 61.1 98.2 70.3
/conveyor system. 75
Near finish product loading 66.1 96.5 69.8
area of DRI Plant
Near stack of DRI plant 61.5 101.2 66.7
Near Dolomite feeding area 66.2 93.2 68.9
(DRI)

Unit is exporting fly ash to cement manufacturing company M/s Hongshi
Shivam Cement Pvt Ltd, Nepal for disposal of fly ash, which is in
accordance to the provision No. A-2 (x) of the Notification S.O. 5481 (e)
dated 31.12.2021. The copy of agreement and sale invoice is attached as Annexure-14.
The copy of said Notification is attached as Annexure-14 (a).

During inspection it was observed that unit has developed around 20% green belt with
in premises and it is informed by representative of the unit further 10-15% developing
green belt area under process. The copy of green belt development is attached as

Annexure-15.
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Recommendation:

Based upon the above observations of monitoring team following may be recommended to

the unit:

1.

The unit should ensure compliance of PM emission at stack of CFBC boiler as per
emission standards.

The unit should ensure that the effluent generated from each section of unit should be
treated to meet the prescribed standard under the CTO and recycling and reuse of
treated effluent should be done as per consent conditions.

Iron lock gate of channel/drain carrying washing and cleaning effluent generated from
DRI Plant, rolling mill, melting shop should be closed and storage tank for the same
should be properly lined.

The unit should install dust suppression system to reduce fugitive emission during
loading and unloading of coal and iron ore/pallets near the railway platform.

The unit should carryout crushing of slag in enclosed system and slag should be stored
in covered area.

Unit should develop minimum 33% green belt within the premises as per EC/consent
condition.

Iron ore/ pallets and dolomite should be stored in covered area.

Unit should maintain logbook for of hazardous waste (category wise) management in

the plant as per authorization including manifest document.

Inspection & monitoring Team

S.N. | Name and Designation Signature
1. Sh. Arvind Kumar, Scientist ‘C’ AY o dKuee
2. Sh. R. K. Mishra, SSA )
3. Dr. Dhananjay Kumar, SSA ) ‘ y
4. Dr. Lalji Verma, PS-II Ll
5.

Sh. Ashish Kumar Verma, SA Dy Vomay
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Annexure-1
Item No. 10 Court No. 1
BEFORE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

Original Application No. 1152/2024
Sudhir Kumar Jha Applicant

Versus

CPCB & Ors. Respondent(s)

Date of hearing: 28.08.2025

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER
HON’BLE MR. ISHWAR SINGH, EXPERT MEMBER

Applicant: Mr. Vishal Arun Mishra & Ms. Rupali Panwar, Advs. for Applicant

Respondents: Mr. Sumeer Sodhi & Mr. Kabir S. Ghosh, Advs. for R - 2
Mr. Daleep Dhyani, Adv. for UPPCB
Mr. Srinivas Vishven, Adv. for CPCB
Mr. Gaurav Dhingra, Adv. for GIDA (Through VC)

ORDER

1 In this Original Application, the applicant has alleged the violation of
environmental norms by the respondent no. 2, an Integrated Steel Plant

causing pollution by emitting black smoke from chimney.

2. The Learned Counsel appearing for the project proponent
(respondent no. 2) has handed over certain latest test reports of the Uttar
Pradesh Pollution Control Board in support of the submissions that
respondent no. 2 is now complying with all the norms. On perusal of the
stack emission test report, we find that only the parameters concerning
particulate matters has been tested by UPPCB. The Learned Counsel
appearing for UPPCB could not point out all the parameters which are
required to be tested in respect of the stack emission. We also find that
though the show cause notice dated 31.12.2024 was issued but by the

order dated 17.04.2025, show cause notice was withdrawn on the basis of

10
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the subsequent report finding the unit to be complied and imposing the
condition of furnishing the bank guarantee of Rs. 10 lakhs. If the unit was
not complying with the environmental norms and was found to be violating
in the past period, then the action for imposition EDC for the past violation
was required to be taken by UPPCB. The notice withdrawing the show

cause notice does not reflect that the aspect of taking action for the past

violation has been considered.

3. Learned Counsel appearing for the UPPCB seeks time to obtain
instructions in this regard. Hence, we require UPPCB to file a fresh Report
indicating the action which has been taken for the past violation and also
to place on record the parameters which are tested by the UPPCB while
ascertaining the norms concerning the stack emission. If the UPPCB takes
any action for the past violation against the respondent no. 2, it will duly

follow the principles of natural justice.

4. In order to ascertain the correct position, we require the Central
Pollution Control Board (CPCB) to carry out the fresh inspection of
respondent no. 2 unit and to ascertain the status of compliance of norms
by the unit. The CPCB will also ascertain compliance of norms relating to

stack emission by respondent no. 2 unit. Let the report by the CPCB be

filed within six weeks.

B List on 21.11.2025.

Prakash Shrivastava, CP
Dr. A. Senthil Vel, EM

Ishwar Singh, EM
August 28, 2025

Original Application No. 1152/2024
R

11
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All Figures in tpa

Iron ore/pellet 3,08,100 --=-======== > E
Imported coal 1,80,600 =========-= > s
Dolomite 12,800  =--====---- > :
v
Steam WHR BOILER f_lt_u_e_g_gi__' DRI Plant
," 16 MW /69 TPH ;. 1% 600 tpd
Sponge Iron
2,12,500
31,900 Char O Pig Iren 35,400
Sl L Purchased Scrap 92,700
| emmennmenenn... R8N Scrap 13,700
: DRI 2,12,500 |
: 75442 v
: ‘\\ Steam Indian Cogt’
H N, : o Induction Furnace
H v o 3x30T
' CFBC BOILER )
i 14 MW / 55 TPH :
30 ; Liquid Steel 3,06,000 1
MW v :
Ash Generation . v
e Tapping Ladle ‘_“_"-?.?SJP_E?I:I’E?EI?Y_S ......
E
Liquid Steel 3,09,600 y
6/11 Billet caster 1 x 3 Strand
Recovered Scrap 6,200 < =====-=cmmmmmmm e 3,00,300

8cale:3100: ®rmeromermamrenmrasasnEseasscses Billets

Rebar: Mill

Recovered Scrap 7,500 *
Scale 500 @emmammmnmerrennsenennmemn——————"—

‘| &

2,91,300
Rebars (TMT)
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F. No. J-11011/416/2017-1A.1I(I)
Government of India
Ministry of Environment. Forest and Climate Change
(Impact Assessment Division)
Indira Paryavaran Bhawan
Jor Bagh Road, Aliganj.
New Delhi — 110003
E-mail: dirind-moefcc@gov.in
Tel: 011-24695368
Dated: 18.09.2019

To.

M/s Ankur Udyog Limited (Steel Division)

Plot No. AL-2. Sector 23. GIDA Industrial Area,
Village Sahbazganj&Domharmafi, Tehsil Sahjanwa
District Gorakhpur, Uttar Pradesh

Subject:  Establishment of Integrated Steel Plant {DRI Kilns (3.30.000 TPA). Induction
Furnace with Concast (MS Billets/Hot metal for hot charging) along with 1 x 35 T
Ladle Refining Furnace (LRF) & 1 x 3 Strand Billet Caster (3,56,400 TPA), Rolling
Mill (3.56.400 TPA). Power Generation 50 MW [24 MW through Waste Heat
Recovery Boiler (WHRB) and 26 MW through Fluidized Bed Combustion (FBC)
Boiler} by M/s Ankur Udyog Ltd (Steel Division) located at Plot No. AL-2, Sector
23. GIDA Industrial Area. Village Sahbazganj & Domharmafi, Tehsil Sahjanwa,
District Gorakhpur. Uttar Pradesh - Environmental Clearance regarding.

Sir.

This is reference to your online application vide proposal No.
IA/UP/IND/75680/2018 dated 19.01.2019 along with Form — 2 and copies of EIA/EMP
report seeking environmental clearance under the provisions of the EIA Notification,
2006 for the project mentioned above. The proposed project activity is listed at Sl. No.
3(a) Metallurgical Industries (Ferrous and Non-ferrous) under Category “A” EIA
Notification. 2006 and the proposal is appraised at Central level.

2

The proposal of M/s. Ankur Udyog Limited (Steel Division) to set up Mini Integrated
Steel plant at Plot No. AL-2. Sector 23, GIDA Industrial Area, Sahbazganj and
Domharmafi Villages, Sahjanwa Tehsil. Gorakhpur District, Uttar Pradesh was initially
received in the Ministry on 02.07.2018 for obtaining Terms of Reference (ToR) as per
EIA Notification. 2006. The project was appraised in 34™ EAC (Industry-1) meeting
held during 6-7" August 2018 for prescribing ToRs for undertaking detailed EIA study

for obtaining Environmental Clearance. Accordingly. the Ministry of Environment, 1’@/

Forest and Climate Change had prescribed ToR to the project vide Lr. No. IA-J
11011/146/2017-1A.1I(1) dated 20.08. 2018

The proposed Mini Integrated Steel Plant envisages the following manufacturing units
and products:

V%)
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S.No. Units ~ Product Plant | Production |
i NN - S i ~ Configuration | Capacity ,
DRI Kilns ~ Sponge Iron 2x500TPD | 3,30,000 TPA |

Steel Melt Shop: MS Billets / Hot 1,080 TPD 1 3.56,400 TPA
Induction Furnace (1,080 ' metal for hot j

TPD), Ladle Refining charging

Furnace (1 x 35T) &

Billet Caster

(1 x 3 Strand)

J.

4.

Rolling Mill ' MS Re-Bars (TMT) | 1,080 TPD 1 3,56,400 TPA |
ey, | & Structural Steel ‘ 1
Power _WHRB  Electricity | 2x 50 TPH | 24 MW
Generation ~ CFBC | Electricity Ix110TPH | 26 MW
Boiler

———eee e

The total land earmarked for the proposed project will be 79 acres (32 Ha.) which is in
Gorakhpur Industrial Development Authority (GIDA). No forest land involved. It has
been reported that no natural water body / stream exists in the plant area. A drain is
passing adjacent to the Project Boundary in NE direction. No modification/ diversion in
the existing natural drainage pattern at any stage has been proposed.

The topography of the area is flat and reported to lies between 26.7539.22° to 26.762708°
North latitude and 83.202008° to 83.207189° East longitude in Survey of India Topo
sheet no. 63 N/1 at an elevation of 80 m AMSL. The ground water table reported to
ranges between 1.47 to 4.49 mbgl below the land surface during the post-monsoon season
and 4.38 to 7.66 mbgl below the land surface during the pre-monsoon season.

There are no notified National Park/ Wild life sanctuary / Biosphere reserve / Tiger
Reserve/ migratory routes for Birds within 10 Km. radius of the plant. There are no
Schedule- [ fauna exists in the study area.

Process details are provided in the EIA report and list of raw materials for the proposed
project are given as below:

S.No. | Raw Material Quantity Source Mode of

(TPA) Transport

For DRI Kilns (Sponge Iron) — 3,30,000 TPA

Iron Ore 2,37.600 Odisha, NMDC | By Rail

Iron Ore Pellets 2.97.000 QOdisha By Rail

LD | —

Coal | Indian Coal 4,29.000 Jharkhand By Rail

Imported 2.97.000 Indonesia / Through sea route
Coal South Africa / & Rail

Australia

Dolomite 16.500 Local Area By road
(through covered
trucks)

For Steel Melting Shop (MS Billets) — 3,56,400 TPA

1

Sponge Iron 3.30.000 Own generation | ----

a3

MS Scrap / Pig Iron 1.00.000 Local Area By road




443

S.No. | Raw Material Quantity Source Mode of

(TPA) Transport

(through covered
trucks)

L

Ferro alloys 5.300 Local Area By road
(through covered
trucks)

For Rolling Mill (TMT bars & Structural Steel) — 92,400 TPA (1 x 280 TPD)
(through Re-Hearing Furnace)

1

MS Billets 66.000 Own generation | ----

34.000 & By Rail / Road
Chbhattisgarh, Wesr (through covered
Bengal. Local trucks)

Area
2 Furnace oil 4.620 Local Market By road
(OR) 18.500 Jharkhand (through covered
Pulverized Coal trucks) By Rail

For Rolling Mill (MS Re-Bars & Structural Steel) — 2,64,000 TPA
(through hot charging) 1 x 800 TPD

1 Hot metal 2.90.400 Own generation | Internal online
charging through
CCM
For CFBC Boiler - Power Generation 26 MW
1 Dolochar 99.000 Own generation | ----
2 Coal | Indian Coal 1.40.400 Jharkhand, UP, | By rail
MP
Imported 90.000 Indonesia / Through sea route
Coal South Africa/ & Rail
Australia
3 Rice Husk 40.000 Local Market By road
i | (through covered
: | trucks)

10.

The targeted production capacity of the plant is Sponge Iron of 0.33 million TPA, TMT
bars / Structural Steels of 0.35 million TPA & Power Generation of 50 MW. Imported
Coal would be supplied by M/s. Kan Minerals., Visakhapatnam. Imported Coal
transportation will be done by rail from Vizag port to the site. Iron Ore and Iron Ore fines
will be transported from Odisha by rail directly at the site. Railway siding at the site is
envisaged in the proposal.

Water requirement for the proposed project will be 1800 KLD, which will be sourced
from Ground Water. No Objection Certificate for abstraction of ground water was
accorded to the project by Central Ground Water Authority (CGWA) vide Letter No.
CGWA/OC/IND/ORIG/2019/4878 dated 26.02.2019 which is valid upto 25.02.2021.

Total power required for the proposed plant operations will be 50 MW which will be
sourced from the captive power plant of 50 MW. Required power for construction and for

i
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back up load of ~ 10 MW will be procured from state grid, i.e., Purvanchal Vidyut Vitran
Nigam Limited (PuVVNL).

Baseline Environmental Studies were conducted during winter season i.e., from 1% March
to 31° May 2018. Ambient air quality monitoring has been carried out at eight locations
and the data submitted indicated: PMa s (25.2 to 48.9 pug/m®), PMq (44.5 to 82.7 pg/m’),
SO (7.4 to 14.8 pg/m’®), NOx (8.1 to 24.8 pg/m’) & CO (394 to 1350 pg/m®). The results
of the modeling study indicates that the maximum increment of GLC due to the operation
of proposed units & Vehicular emissions will be 3.1 pg/m® with respect to  PM;q, 14.5
pg/m® with respect to SO, 14 ng/m’ with respect to NOx & 2.3 pg/m® with respect to
CO.

Ground water quality has been monitored at eight locations in the study area are
analysed. The data submitted indicated pH: 7.2 to 8.1. Total Hardness: 211 to 283 mg/I,
Chlorides: 158 to 206 mg/l, Fluoride: 0.75 to 1.1 mg/l. Heavy metals are within the
limits. Surface water samples were analyzed from four (4) locations in the study area and
analysed. The data submitted indicated pH: 7.3 to 7.8 and DO: 3.2 to 4.2 mg/I.

Noise levels are in the range of 44.40 dBA to 65.45 dBA during 1% March to 31* May
2018.

The project is situated in Gorakhpur Industrial Development Area (GIDA). No R&R is
involved.

The generated Solid wastes from the project will be stored in storage yard above the
ground level and Fly ash will be stored in Silo.

S.No. | Waste Quantity (TPA) | Proposed method of disposal
1 Ash from DRI 59.400 Shall be given to Cement Plants &
Brick manufacturers.

2 Dolochar 99.000 Shall be used in CFBC Boiler as fuel.

3 Kiln Accretion 2.970 Shall be used in road construction &
Slag given to brick manufacturers.

4 Wet scrapper 15.180 Shall be used in road construction &
sludge given to brick manufacturer.

- SMS Slag 35.640 Slag from SMS shall be crushed and

iron will be recovered & then
remaining non -magnetic inert
material shall be used as sub base
material in road construction.

6 End Cuttings 10.692 Shall be reused in the SMS
from Rolling Mill
7 Mill scales from | 7.128 Mill scales shall be given to nearby
Rolling Mill Ferro alloys manufacturing units /
casting units.
8 Ash from Power | 1.00,305 Ash generated shall be given to
Plant (with Indian Cement Plants / Brick Manufacturers.

Coal + dolochar)
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9 Ash from Power | 66,381 Ash generated shall be given to

Plant Cement Plants / Brick Manufacturers.
(with imported
Coal + dolochar)

An area of 10.9 ha will be developed as green belt as per CPCB guidelines, out of total
plant area of 32 ha, which is about 33% of the total land area proposed for the project.

The capital cost of the project is Rs.330 Crores and the proposed cost for Environmental
Management Plan (EMP) is Rs. 28 Crores. The proposed annual recurring cost towards
the environmental protection measures is Rs. 185 Lakhs /annum.

The employment generation is 500 people during operation of the proposed project and
1000 people during construction of the proposed units.

The project was accorded in-principle approval for private railway siding at Sahjanwa
station in Lucknow division vide letter No.T/555/216/AULSD/SWA dated 11.03.2019 by
NE Railways, Gorakhpur.

Public Hearing of the project was held on 09.10.2018 at project site under the
Chairmanship of District Magistrate. Gorakhpur for production of 0.33 MTPA of Sponge
Iron, 0.35 MTPA of MS Billets, 0.35 MTPA of MS Re-Bars (TMT) / Structural Steels &
Power Generation of 50 MW. The issues raised during public hearing were related to
crop damage. control of Air pollution, Water Pollution, Plantation, Employment. CER
etc. Based on the issues raised in the public hearing and need based assessment
conducted in the study area, an amount of Rs.5.45 Crores was earmarked for Corporate
Environment Responsibility (CER) based on public hearing issues in accordance with the
Ministry’s Office Memorandum vide F.No. 22-65/2017-1A.111 dated 1* May 2018.

Further. an action plan for recharging rainwater within and outside the plant premises
comprising a budget provision of Rs.91.25 lakhs was submitted based on the study
conducted in addition to implementation expenditure of CER and EMP. It was proposed
to construct harvesting structures in the plant premises and through ponds nearby for
recharging 165,000 KL, i.e., 500 KLD and 467, 262 KL, i.e., 1416 KLD respectively.

It is reported that Writ petitions were filed before the Hon’ble High Court of Allahabad
(Writ C no. 111072011 & 4513/2011) against land allotment by GIDA to Ankur Udyog
Limited. The Hon’ble High Court of Allahabad after hearing the matter was pleased to
dismiss the Writ petitions, vide its order dated 02.07.2018. Subsequently Special Leave
Petitions were filed before the Hon’ble Supreme Court of India (SLP (C) No. 27615/2018
& 30927/2018). The Hon’ble Supreme Court of India after hearing the matter was
pleased to dismiss the petitions, vide its order dated 16.01.2019. Consequent to the order
of Hon’ble Supreme Court of India, there is no litigation is pending against the project /
land on which the project is proposed as on date.

Name of the consultant: M/s. Pioneer Enviro Laboratories & Consultants Pvt. Ltd,
Hyderabad [S.No. 117. List of QCI Accredited Consultant Organizations Rev. 73,
February 08, 2019].

.
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The proposal was considered in the Re-constituted EAC (Industry-I) meetings held
during 20-22" February 2019, 27-29"™ March 2019 and 29-31* May 2019. After detailed
deliberations. the committee recommended the proposal with the following specific and
sector specific general conditions at para 25 below.

The Ministry considered the above recommendation of EAC (Industry-I) and here by
decide to accord Environmental Clearance to M/s Ankur Udyog Ltd for Establishment of
Integrated Steel Plant [DRI Kilns (3.30.000 TPA), Induction Furnace with Concast (MS
Billets/Hot metal for hot charging) along with 1 x 35 T Ladle Refining Furnace (LRF) &
I x 3 Strand Billet Caster (3.56.400 TPA), Rolling Mill (3,56,400 TPA), Power
Generation 50 MW (24 MW through Waste Heat Recovery Boiler (WHRB) and 26 MW
through Fluidized Bed Combustion (FBC) Boiler] at Plot No. AL-2, Sector 23, GIDA
Industrial Area. Village Sahbazganj & Domharmafi. Tehsil Sahjanwa, District
Gorakhpur, Uttar Pradesh with the following specific and sector specific general
conditions.

SPECIFIC CONDITIONS:

Railway siding shall be completed in a time frame of five years or before commissioning
of the project at full capacity, whichever is earlier.

Project Proponent shall adopt 100 % hot charging and the coal gasifier shall not be
installed.

Air cooled condenser shall be used in the power plant.

Rain water harvesting and recharge shall be more than the water consumption. In case,
adequate area within the premises is not available, the PP may go for rain water
harvesting/recharging outside the factory premises.

Monitoring of rain water harvesting/recharging shall be done as per the monitoring
schedule submitted to the Ministry vide letter dated 29.5.2019.

Bi-flue stack of 114 m height shall be provided, common for both the DRI kilns.
GENERAL CONDITIONS:

I. Statutory compliance:

1.

The project proponent shall obtain Consent to Establish / Operate under the provisions of
Air (Prevention & Control of Pollution) Act. 1981 and the Water (Prevention & Control
of Pollution) Act. 1974 from the concerned State Pollution Control Board/ Committee.

The project proponent shall obtain the necessary permission from the Central Ground
Water Authority. in case of drawl of ground water / from the competent authority
concerned in case of drawl of surface water required for the project.

The project proponent shall obtain authorization under the Hazardous and other Waste-
Management Rules. 2016 as amended from time to time
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1. Air quality monitoring and preservation

i.

1i.

iii.

Vi.

Vii.

viil.

X1.

Xii.

The project proponent shall install 24x7 continuous emission monitoring system at
process stacks to monitor stack emission with respect to standards prescribed in
Environment (Protection) Rules 1986 vide G.S.R 277 (E) dated 31% March
2012(Integrated iron & Steel); G.S.R 414 (E) dated 30"™ May 2008 (Sponge Iron) as
amended from time to time; S.0. 3305 (E) dated 7" December 2015 (Thermal Power
Plants)as amended from time to time and connected to SPCB and CPCB online servers
and calibrate these system from time to time according to equipment supplier
specification through labs recognised under Environment (Protection) Act, 1986 or
NABL accredited laboratories.

The project proponent shall monitor fugitive emissions in the plant premises at least once
in every quarter through labs recognized under Environment (Protection) Act, 1986.

The project proponent shall install system to carryout Continuous Ambient Air Quality
monitoring for common/criterion parameters relevant to the main pollutants released (e.g.
PM,p and PM; 5 in reference to PM emission, and SO, and NOx in reference to SO, and
NOx emissions) within and outside the plant area at least at four locations (one within
and three outside the plant area at an angle of 120 each). covering upwind and downwind
directions.

The cameras shall be installed at suitable locations for 24X7 recording of battery
emissions on the both sides of coke oven batteries and videos shall be preserved for at
least one-month recordings.

Sampling facility at process stacks and at quenching towers shall be provided as per
CPCB guidelines for manual monitoring of emissions.

The project proponent shall submit monthly summary report of continuous stack
emission and air quality monitoring and results of manual stack monitoring and manual
monitoring of air quality /fugitive emissions to Regional Office of MoEF&CC, Zonal
office of CPCB and Regional Office of SPCB along with six-monthly monitoring report.

Appropriate Air Pollution Control (APC) system shall be provided for all the dust
generating points including fugitive dust from all vulnerable sources, so as to comply
prescribed stack emission and fugitive emission standards.

The project proponent shall provide leakage detection and mechanized bag cleaning
facilities for better maintenance of bags.

Secondary emission control system shall be provided at SMS Converters.

Pollution control system in the steel plant shall be provided as per the CREP Guidelines
of CPCB.

Sufficient number of mobile or stationery vacuum cleaners shall be provided to clean
plant roads, shop floors. roofs, regularly.

Recycle and reuse iron ore fines. coal and such other fines collected in the pollution
control devices and vacuum cleaning devices in the process after briquetting/
agglomeration.
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The project proponent use leak proof trucks/dumpers carrying coal and other raw
materials and cover them with tarpaulin.

Facilities for spillage collection shall be provided for coal (Chain conveyors, land based
industrial vacuum cleaning facility).

LLand-based APC system shall be installed to control coke pushing emissions.

In case concentrated ammonia liquor is incinerated. adopt high temperature incineration
to destroy Dioxins and Furans. Suitable NOx control facility shall be provided to meet
the prescribed standards.

Wind shelter fence and chemical spraying shall be provided on the raw material stock
piles.
Design the ventilation system for adequate air changes as per ACGIH document for all

tunnels. motor houses. Oil Cellars.

The project proponent shall install Dry Gas Cleaning Plant with bag filter for SMS
converter.

[1I. Water quality monitoring and preservation

i.

ii.

iv.

V.

The project proponent shall install 24x7 continuous effluent monitoring system with
respect to standards prescribed in Environment (Protection) Rules 1986 vide G.S.R 277
(E) dated 31™ March 2012 (Integrated iron & Steel): G.S.R 414 (E) dated 30" May 2008
(Sponge Iron) as amended from time to time: S.0. 3305 (E) dated 7™ December 2015
(Thermal Power Plants) as amended from time to time and connected to SPCB and CPCB
online servers and calibrate these system from time to time according to equipment
supplier specification through labs recognised under Environment (Protection) Act, 1986
or NABL accredited laboratories.

The project proponent shall monitor regularly ground water quality at least twice a year
(pre and post monsoon) at sufficient numbers of piezometers/sampling wells in the plant
and adjacent areas through labs recognized under Environment (Protection) Act, 1986

and NABL accredited laboratories.

The project proponent shall submit monthly summary report of continuous effluent
monitoring and results of manual effluent testing and manual monitoring of ground water
quality to Regional Office of MoEF&CC, Zonal office of CPCB and Regional Office of
SPCRB along with six-monthly monitoring report.

The project proponent shall provide the ETP for coke oven and by-product to meet the
standards prescribed in G.S.R 277 (E) dated 31* March 2012 (Integrated iron & Steel);
G.S.R 414 (E) dated 30" May 2008 (Sponge Iron) as amended from time to time; S.O.
3305 (E) dated 7™ December 2015 (Thermal Power Plants) as amended from time to time

as amended from time to time:
Adhere to ‘Zero Liquid Discharge’

Sewage Treatment Plant shall be provided for treatment of domestic wastewater 10 mee
the prescribed standards.

340G 27
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Garland drains and collection pits shall be provided for each stock pile to arrest the run-
off in the event of heavy rains and to check the water pollution due to surface run off.

Tyre washing facilities shall be provided at the entrance of the plant gates’

. CO; injection shall be provided in GCP of SMS to reduce pH in circulating water to

ensure optimal recycling of treated water for converter gas cleaning.

The project proponent shall practice rainwater harvesting to maximum possible extent.
Treated water from ETP of COBP shall not be used for coke quenching.

Water meters shall be provided at the inlet to all unit processes in the steel plants.

The project proponent shall make efforts to minimize water consumption in the steel
plant complex by segregation of used water. practicing cascade use and by recycling
treated water.

IV. Noise monitoring and prevention

i

Noise level survey shall be carried as per the prescribed guidelines and report in this
regard shall be submitted to Regional Officer of the Ministry as a part of six-monthly
compliance report.

The ambient noise levels should conform to the standards prescribed under E(P)A Rules,
1986 viz. 75 dB(A) during day time and 70 dB(A) during night time

V. Energy Conservation measures

i.

1il.

1v.

vil.

Yi.

iii.

l Vi.

Use torpedo ladle for hot metal transfer as far as possible. If ladles not used, provide
covers for open top ladles.

Use hot charging of slabs and billets/blooms as far as possible.

Waste heat recovery systems shall be provided in all units where the flue gas or process
gas exceeds 300°C.

Explore feasibility to install WHRS at Waste Gases from all reheating furnaces and if
feasible shall be installed.

Provide solar power generation on roof tops of buildings. for solar light system for all
common areas, street lights, parking around project area and maintain the same regularly:

Provide LED lights in their offices and residential areas.

Ensure installation of regenerative type burners on all reheating furnaces.

Waste management

Waste recycling Plant shall be installed to recover scrap, metallic and flux for recycling
to SMS.

Used refractories shall be recycled as far as possible.

SMS slag after metal recovery in waste recycling facility shall be conditioned and used
for road making. railway track ballast and other applications. The project proponent shall
install a waste recycling facility to recover metallic waste.

X
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The project proponent shall establish linkage for 100% reuse of rejects from Waste
Recycling Plant.
100% utilization of fly ash shall be ensured. All the fly ash shall be provided to cement

and brick manufacturers for further utilization and Memorandum of Understanding in this
regard shall be submitted to the Ministry’s Regional Office.

Oil Collection pits shall be provided in oil cellars to collect and reuse/recycle spilled oil.
Oil collection trays shall be provided under coils on saddles in cold rolled coil storage
area.

The waste oil. grease and other hazardous waste like acidic sludge from pickling,
galvanizing, chrome plating mills etc. shall be disposed of as per the Hazardous & Other
waste (Management & Transboundary Movement) Rules. 2016.

Kitchen waste shall be composted or converted to biogas for further use.

Green Belt

Green belt shall be developed in an area equal to 33% of the plant area with a native tree
species in accordance with CPCB guidelines. The greenbelt shall inter alia cover the
entire periphery of the plant

The project proponent shall prepare GHG emissions inventory for the plant and shall
submit the programme for reduction of the same including carbon sequestration including
plantation.

VIIL. Public hearing and Human health issues

i.

iil.

Emergency preparedness plan based on the Hazard identification and Risk Assessment
(HIRA) and Disaster Management Plan shall be implemented.

The project proponent shall carry out heat stress analysis for the workmen who work in
high temperature work zone and provide Personal Protection Equipment (PPE) as per the
norms of Factory Act.

Provision shall be made for the housing of construction labour within the site with all
necessary infrastructure and facilities such as fuel for cooking. mobile toilets. mobile
STP. safe drinking water. medical health care, créche etc. The housing may be in the
form of temporary structures to be removed after the completion of the project.

Occupational health surveillance of the workers shall be done on a regular basis and
records maintained as per the Factories Act.

IX. Corporate Environment Responsibility

i.

The project proponent shall comply with the provisions contained in this Ministry’s OM
vide F.No. 22-65/2017-IA.111 dated 1* May 2018. as applicable, regarding Corporate
Environment Responsibility.

The company shall have a well laid down environmental policy duly approve by the
Board of Directors. The environmental policy should prescribe for standard operatin
procedures to have proper checks and balances and to bring into focus
infringements/deviation/violation of the environmental / forest / wildlife no
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conditions. The company shall have defined system of reporting infringements /
deviation / violation of the environmental / forest / wildlife norms / conditions and / or
shareholders / stake holders. The copy of the board resolution in this regard shall be
submitted to the MOEF&CC as a part of six-monthly report.

A separate Environmental Cell both at the project and company head quarter level, with
qualified personnel shall be set up under the control of senior Executive, who will
directly to the head of the organization.

Action plan for implementing EMP and environmental conditions along with
responsibility matrix of the company shall be prepared and shall be duly approved by
competent authority. The year wise funds earmarked for environmental protection
measures shall be kept in separate account and not to be diverted for any other purpose.
Year wise progress of implementation of action plan shall be reported to the
Ministry/Regional Office along with the Six Monthly Compliance Report.

Self environmental audit shall be conducted annually. Every three years third party
environmental audit shall be carried out.

All the recommendations made in the Charter on Corporate Responsibility for
Environment Protection (CREP) for the Iron and Steel plants shall be implemented.

X. Miscellaneous

i.

il.

iv.

Vi.

The project proponent shall make public the environmental clearance granted for their
project along with the environmental conditions and safeguards at their cost by
prominently advertising it at least in two local newspapers of the District or State, of
which one shall be in the vernacular language within seven days and in addition this shall
also be displayed in the project proponent’s website permanently.

The copies of the environmental clearance shall be submitted by the project proponents to
the Heads of local bodies, Panchayats and Municipal Bodies in addition to the relevant
offices of the Government who in turn has to display the same for 30 days from the date
of receipt.

The project proponent shall upload the status of compliance of the stipulated environment
clearance conditions, including results of monitored data on their website and update the
same on half-yearly basis.

The project proponent shall monitor the criteria pollutants level namely; PM,o, SO, NOx
(ambient levels as well as stack emissions) or critical sectoral parameters, indicated for
the projects and display the same at a convenient location for disclosure to the public and
put on the website of the company.

The project proponent shall submit six-monthly reports on the status of the compliance of
the stipulated environmental conditions on the website of the ministry of Environment,
Forest and Climate Change at environment clearance portal.

The project proponent shall submit the environmental statement for each financial year in
Form-V to the concerned State Pollution Control Board as prescribed under the
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Environment (Protection) Rules, 1986, as amended subsequently and put on the website
of the company.

vii.  The project proponent shall inform the Regional Office as well as the Ministry, the date
of financial closure and final approval of the project by the concerned authorities,
commencing the land development work and start of production operation by the project.

iv.  The project authorities must strictly adhere to the stipulations made by the State Pollution
Control Board and the State Government.

v.  The project proponent shall abide by all the commitments and recommendations made in
the EIA/EMP report. commitment made during Public Hearing and also that during their
presentation to the Expert Appraisal Committee.

viii.  No further expansion or modifications in the plant shall be carried out without prior
approval of the Ministry of Environment, Forests and Climate Change (MoEF&CC).

ix. Concealing factual data or submission of false/fabricated data may result in revocation of
this environmental clearance and attract action under the provisions of Environment
(Protection) Act, 1986.

x.  The Ministry may revoke or suspend the clearance. if implementation of any of the above
conditions is not satisfactory.

xi.  The Ministry reserves the right to stipulate additional conditions if found necessary. The
Company in a time bound manner shall implement these conditions.

xii.  The Regional Office of this Ministry shall monitor compliance of the stipulated
conditions. The project authorities should extend full cooperation to the officer (s) of the
Regional Office by furnishing the requisite data / information/monitoring reports.

xiii.  The above conditions shall be enforced. inter-alia under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of
Pollution) Act, 1981, the Environment (Protection) Act, 1986, Hazardous and Other
Wastes (Management and Transboundary Movement) Rules, 2016 and the Public
Liability Insurance Act, 1991 along with their amendments and Rules and any other
orders passed by the Hon'ble Supreme Court of India / High Courts and any other Court
of Law relating to the subject matter.

xiv.  Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within
a period of 30 days as prescribed under Section 16 of the National Green Tribunal Act,
2010.

This issues with the approval of Competent Authority.

(A.K. Agrawal)
Director

Copy to:-

1, The Secretary. Department of Environment, Government of Uttar l-"t'adey/"'\~
Secretariat Lucknow, Uttar Pradesh.
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The Additional Principal Chief Conservator of Forests(C), Ministry of Environment.
Forest and Climate Change. Regional Office (CZ), Kendriya Bhawan, 5th Floor, Sector
“H”. Aliganj, Lucknow — 226020.

The Member Secretary, Central Ground Water Authority, 18/11, Jamnagar House,
Man Singh Road. New Delhi-110011.

The Chairman, Uttar Pradesh State Pollution Control Board, PICUP Bhawan, 3rd Floor,
B-Block. Vibhuti Khand, Gomti Nagar Lucknow — 226 010.

The District Collector, Gorakhpur District, Uttar Pradesh State.
Guard File/Record File/Monitoring File.
MoEF&CC Website.

(A.K. Agrawal)
Director

25
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UPPCB

*;\.aa/wﬁ Uttar Pradesh Pollution Control Board
“’&%‘T’ﬁ’ Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Ty oy

Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppcb.com

158576/UPPCB/Gorakhpur(UPPCBRO)/CTO/both/GORAKHPUR/2022 Date: 22/06/2022
To,
M/s
ANKUR UDYOG LIMITED
Plot No AL - 02, Sector - 23, GIDA, , Sahjanwa, Distt - Gorakhpur ,GORAKHPUR,273209

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

Consent No-16750886  Date-22/06/2022

CCA is hereby granted to ANKUR UDYOG LIMITED located at Plot No AL - 02, Sector - 23, GIDA, ,
Sahjanwa, Distt - Gorakhpur ,GORAKHPUR,273209. subject to the provisions of the Water Act, Air
Act and the orders that may be made further and subject to following terms and conditions :-

1. This CCA ANKUR UDYOG LIMITED granted for the period from 13/06/2022 to 31/12/2026 and valid
for manufacturing of following products with Capital Investment/Net Assets Values 50048.00 Lakhs

S  |Product Quantity Unit
No
1 MS Billets 300300 Metric Tonnes/Y ear
2 Sponge Iron 212500 Metric Tonnes/Y ear
3 MS Re Bar and 291300 Metric Tonnes/Y ear
Structural Steel
-+ Captive Power Plant |16 Megawatt
(16 MW- WHRB)
5 Captive Power Plant |14 Megawatt
(14 MW- CFBC)

2. Specific Conditions under Water Act :-

(i) The daily quantity of effluent discharge (KLD) :-

Kind of Effulant Quantity(KLD) Treatment facility and
discharge point
Domestic 15 KLD STP
Industrial Recycling of Cooling ETP
Water

(ii) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant
consisting of primary/secondary and tertiary treatment as is required with reference to influent quantity and
quality.
In case of stoppage of functioning of ETP, production has to be stopped immediately and this QgﬁHYPQiGtg ),
be intimated by fax/phone/email with a report in this regard to be dispatched immediately. /. DQF/ Z
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(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard
S.No. Parameter Standard

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately.

(v) The treated sewage shall be reused in gardening and the same shall be maintained continuously so as to
achieve the quality of the treated effluent to the following standards.

S No. Parameters Standards

1 pH As prescribed by Hon’ble NGT
order dated 30.04.2019 in O.A.
No. 1069/2018

2 BOD (mg/L) As prescribed by Hon’ble NGT
order dated 30.04.2019 in O.A.
No. 1069/2018

3 TSS (mg/L) As prescribed by Hon’ble NGT
order dated 30.04.2019 in O.A.
No. 1069/2018

4 Fecal Coliform As prescribed by Hon’ble NGT
(MPN/100ml) order dated 30.04.2019 in O.A.
No. 1069/2018
5 Remarks 15 KLD Treated Sewage

3. Conditions under Air Act :-

i) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as is required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards

Air Pollution Source Details

S No. Air Type of fuel| Stack no Control Height of
Pollution Device Stack
Source

1 625TPD 1 Particulate | As per E(P)A
DRI kilns Matter Rules, 1986
with 69TPH
WHRB
(Electro
Static
Precipitator
s (ESP) -1
nos.)




N
N
b

2 03nos x Particulate | As per E(P)A
30T Matter Rules, 1986
capacity
(900TPD)
Induction
Furnaces
with CCM
(Fume
Extraction
system with
bag filters
02 Nos.) for
Primary
Fume
Extraction

3 03nos x 3 Particulate | As per E(P)A
30T Matter Rules, 1986
capacity
(900TPD)
Induction
Furnaces
with CCM
(Fume
Extraction
system with
bag filters
02 Nos.) for
Secondary
Fume
Extraction

4 55 TPH 4 Particulate | As per E(P)A
CFBC Matter Rules, 1986
Boiler with
Electro
Static
Precipitator
S

Emmission Quality Standards
S No. Stack no Parameters Standards

1 1 Particulate Matter |As per E(P)A Rules,
1986

2 2 Particulate Matter |As per E(P)A Rules,
1986

3 3 Particulate Matter |As per E(P)A Rules,
1986

4 4 Particulate Matter |As per E(P)A Rules,
1986

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately

ii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for re/_s%%
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :- N 4//9\\
Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m. =
&

Xl




457

(iii) The unit will not use any type of restricted fuel.

Standards for Industrial | Commercial | Residential Silence
Noise level in Area Area Area Zone
db(A) Leq

Day |Night| Day |Night| Day |Night| Day |Night
Time [ Time | Time | Time | Time | Time | Time | Time

75 70 65 25 55 45 50 40

6. Compulsory documents to be submitted by the Industry/Unit :-

(i) Annual return in Form-4 and Waste Disposal Manifest in Form-10 under Hazardous and Other Wastes

(Management and Transboundary Movement) Rules, 2016 and Third Party Audit Report.

(i1) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(iii) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.

7. Unit has to apply for renewal of CCA well in advance of 60 days of expiry of this CCA.

8. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

9. Unit has to comply with the other general conditions as annexed herewith. Non compliance of any

provision of this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes

(Management and Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid

Acts and Rules.

10. In compliance to the G.O dated 1011/81-7-2021-09 (Writ)/2016 dt.13.10.2021 issued by Department of

Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as

per the SOP available at URL:-http://www .upecp.in/TrainingSession.aspx for ensuring timely compliance of

this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the

amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand

Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-

compliance of this direction, your consent shall be revoked by the Board.

1. The industry will have to obtain No objection certificate for abstraction of ground water. It will be the

responsibility of the industry to comply with the various conditions of the NOC obtained from the

competent authority and submit to the Board, within 3 months time failing which CTO shall be revoked.

Chief Environmental Officer, Circle-6
RAM KUMAR T

Copy to: Sk s

Regional Officer, U.P. Pollution Control Board, Gorakhpur for information and necessary action.

Chief Environmental Officer, Circle-6
RAM KUMAR SINGH ===

Annexure

Specific Conditions

1. This consent is valid for production of MS Billets (3,00,300 TPA), Sponge Iron (2,12,500 TPA), MS Re
Bar and Structural Steel (2,91,300 TPA) and Captive Power Plant (16 MW- WHRB & 14 MW- CFBC)
maximum.

2. The all conditions mentioned in the environmental clearance issued vide letter no- J11011/416/2017-1A 11
(I) dated 18.09.2019, dated 01.12.2020 by MOEF & CC and Consent to Establish vide UPPCB letterélﬁg%
26.10.2018 shall prevail. ;




458

3. This consent is issued only for discharge of domestic effluent. The industry is not allowed to discharge any
industrial effluent.

4. Industry shall submit Environment Statement to this Board as per provision of Environment (Protection)
amendment Rule, 1993 for the previous year ending 31st March on or before 30th September every year.

5. Implementation report of Compliance of consent conditions must be submitted within one month.

6. The consumption of electricity, nutrient and chemicals in operation of STP must record on logbook
regularly.

7. The industry is directed to reuse the maximum treated domestic effluent.

8. The industry is directed to continuously operate all units of S.T.P. regularly.

9. The cooling water shall recycle in closed circuit. It should not discharge in any condition.
10. The industry shall con;truct pucca to rest storm water drain inside the factory premises.

1. Industry shall submit analysis report of treated domestic effluent after interval of every three months
dully analysed by Board or N.A.B.L. accredited laboratory.

12. The industry shall ensure in the provision of charter for Integrated Steel Plant made by CPCB.

13. Audited Balance Sheet/ C.A. Certificate should be submitted within one month from the date of issue of
this Certificate for verification of Consent fee payable.

14. This consent is being issued under consideration the order passed by Hon’ble NGT in OA no. 116/2014
Meera Shukla V/s Municipal Corporation Gorakhpur and others.

15. The unit shall comply with the provisions of Hazardous & Other Waste (Management & Trans boundary
Movement) Rules, 2016.

16. The industry shall develop green belt as per the protocol attached with Board's office order dated
16.02.2018 which is available on Board's Website.

17. The conditions mentioned in the consent must be complied by the industry and submit the compliance
report to UPPCB within the stipulated time period.

18. Air Pollution Control System (i.e. bag filters, electro static precipitators) must be operated regularly and
logbook of energy consumed for the same shall be maintained.

19. The unit shall comply with the provisions of Solid and other Waste Management Rules, 2016.

of raw material and loading of product and unloading of raw material.
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21. Industry shall ensure the regular water sprinkling in industry premises and near the railway siding.

22. The industry shall install proper capacity of ash dyke for disposal of Ash generated from power plant and
sponge iron plant.

23. The industry shall ensure safe disposal of slag generated from induction furnace plant in future.

24. The industry shall ensure the storage of fly ash, boiler bottom ash and slag in covered shed for disposal.
So the fugitive emission be minimum. For disposal of solid waste industry shall use covered trucks.

25. The industry shall store raw material in covered shed.
26. The industry shall construct pucca to rest storm water drain inside the factory premises.

27. Ash generated by the industry should be disposed off in a scientific manner in such a way that it shall not
adversely affect the soil and nearby area.

28. The industry shall install 24x7 continuous emission monitoring system at process stacks to monitor stack
emission with respect to standards prescribed in Environmental (Protection) Rules, 1986 vide GSR 277 (E)
dated 31st March 2012 (Integrated iron & Steel), GSR 414 (E) dated 30th May 2008 (Sponge Iron) as
amended from time to time and connected to SPCB and CPCB online servers and calibrates these system
from time to time accordance to equipment supplier specification through labs recognized under
Environmental (Protection) Rules, 1986 or NABL accordance laboratories.

29. The industry shall install system to carryout Continuous Air Quality monitoring for common/criterion
parameters revenant to the main pollutants released (e.g.PM10 and PM2.5 in reference to PM emission, and
SO2 and NOx in reference to SO2 and NOx emission) within and outside the plant area at least at four
locations (one within and three outsides) the plant area at an angle of 1200 each), covering upwind and
downwind directions.

30. Sampling facility at process stacks and at quenching towers shall be provided as per CPCB guidelines for
manual monitoring of emissions.

31. Pollution control system in the steel plant shall be provided as per the CREP Guidelines of CPCB.

32. Sufficient number of mobile or stationery vacuum cleaners shall be provided to clean plant roads, shop
floors, and roofs regularly.

33. Recycle and reuse ore fines, coal and such other fines collected in the pollution control devices and
vacuum cleaning devices in the process after briquetting/agglomeration.

34. The industry shall install Dry Gas Cleaning Plant with bag filter for SMS converter.

35. The ETP for coke and by-product shall meet the standards prescribed in GSR 277 (E) dated 31st March
2012 (Integrated iron & Steel), GSR 414 (E) dated 30th May 2008 (Sponge Iron) as amended from & (3G

time; SO 3305 (E) dated 07.12.2015 (Thermal Power Plants) as amended from time to time.

36. CO2 injection shall be provided in GCP of SMS to reduce pH in circulating water to en




460

recycling of treated water for converter gas cleaning.

37. The industry shall make efforts to minimize water consumption in the steel plant complex by segregation
of used water, practicing cascade use and by recycling treated water.

38. Waste recycling plant shall be installed to recover scrap, metallic and flux recycling to SMS.
39. Used refractories shall be recycled as far as possible.

40. SMS slag after metal recovery in waste recycling facility shall be conditioned and used for road making,
railway track ballast and other applications.

41. The industry shall establish linkage for 100 % reuse of rejects from waste recycling plant.

42. 100 % utilization of fly ash shall be ensured.
43. Oil collection pits shall be provided in oil cellars to collect and reuse/recycle spilled oil.

44. The Order issued by Hon'ble Courts/Hon'ble NGT, MoEF& CC, Central Pollution Control Board, U.P
Pollution Control Board and directions issued by Hon'ble National Green Tribunal, New Delhi in Order
dated 13.07.2017 in OA no. 200/2014, M.C. Mehta v/s Union of India. Shall be complied with.

45. Concealing factual data or submission of false/fabricated data and failure to comply with any of the
conditions mentioned above may result in withdrawal of this CTO and attract action under the provisions of
Law.

46. If closure order is issued by CPCB or UPPCB against any defaulting unit, then CTO issued earlier will
suspended during the pendency of the closure period and after ensuring the compliance and after revocation
of closure order, the CTO will be deemed to be restore subject to the effective date of revocation of the
closure order, with imposed conditions thereof.

General Conditions:-

The applicant shall get analyse the Samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UEPPCB. .

1. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

2. Treated waste water and domestic waste water shall be disposed jointly at one disposal point. The
applicant shall provide discharge measurement equipment at final disposal point.

3. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If, at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action

shall be initiated against the applicant.

4. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof

5. The industry shall provide uninterrupted entry to the STPs/ETPs inlet and outlet points, Air goum\
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control mé& : "/@\
6. The industry shall provide Inspection Book at the time of inspection to the Board's officials. 5" u
7. Whenever due to any accident or other unforeseen act or event, such emission occurs or is appr‘gk ndgd;
occur in excess of standards laid down, such information shall be reported to the Board's officéﬁﬁng\ll /'
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other concerned offices. In case of failure of pollution control equipment, the production process connected
to it shall be stopped with immediate effect.

8. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

9. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry, it
shall be imperative to stop production in the industry with immediate effect and such information shall be

reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority.

10. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point

1. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.

12. The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous waste
without obtaining prior permission of the Board.

13. Any unauthorized change in personnel, equipment as working condition as mentioned in the application
by the person authorized shall constitute a breach of his authorization.

14. 1t is the duty of the authorized person to take prior permission of the Board to close down the facility.

15. The authorization is valid for temporary storage of Hazardous Waste within premises only.

16. The authorized agency shall ensure that on-line data with regard to quantity and nature of hazardous
chemicals being used in the plant as well as air emission and waste generated within premises is displayed
on Display Board of size 6x4 feet outside the main factory gate within premises

17. 1t is duty of the authorized person to take prior permission of this Board to close and cleanup the facility
for treatment, storage and disposal of hazardous waste.

18. The applicant shall maintain record of hazardous waste in Form-3 and shall submit annual return in
Form-4 on or before the 30th day of June following to the financial year to which that return relates.
19. In no case any hazardous waste shall be disposed off on land, in any drain, or into any water stream. All
spillage must also be safely collected and stored.

20. Before the hazardous waste is stored or dumped in the facility, applicant must conduct a detailed physical
and chemical analysis of hazardous waste sample and report to the Board.

21. Dried hazardous sludge from the process in the plant shall be stored in double lined HDPE pit
constructed with R.C.C. or such material which does not react with the waste contained in it.
22.The storage area should be fenced properly and Sign/Notice Board indicating i;%Dangeri; ' and
i; 2Hazardousi; % shall be displayed at appropriate position both in Hindi and English.

23. The industry shall store non-ferrous metal waste, used oil/spent oil waste in sealed drums placed on
impervious floor under covered shed. Hazardous waste if required shall be sold only to Registered
Recyclers/Re-processors.

24. In case of any transportation of hazardous waste, the details in Form-10 of the Hazardous and Other
Wastes Rules, 2016 shall be submitted to the Board.

RAM KUMAR SINGH  i=rsmasmssmmss—

Chief Environmental Officer, Circle-6
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S UTTAR PRADESH POLLUTION CONTROL BOARD
"o%"l\‘ TC-12V, Vibhuti Khand,Gomti Nagar, Lucknow-226010

Phone:0522-2720828,2720831 Fax:0522-2720764 Email: info@uppcb.com Website: www.uppcb.com

Category : RED Application Id : 26832512

Ref.No : 25321/UPPCB/Gorakhpur(UPPCBRO)/HWM/GORAKHPUR/2024
Dated :13/08/2024

To,
M/s ANKUR UDYOG LIMITED STEEL DIVISION
AL-2, Sector 23, GIDA Industrial Area, Sahjanwa, Gorakhpur 273209 allotted by the
Gorakhpur Industrial Development Authority (GIDA),GORAKHPUR,273209

Tehsil :Bansgaon
District :GORAKHPUR

Sub :- Authorisation issued under the provisions of Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016

Number of authorization and date of issue 25321 and 13/08/2024 .
Reference of application (No. and date) 26832512 and 04/07/2024 .

3. MrNIKHIL JALAN of M/s ANKUR UDYOG LIMITED STEEL DIVISION is hereby
granted an authorization based on the enclosed signed inspection report for generation,
collection, utilization, storage and disposal or any other use of hazardous or other wastes or

both on the premises situated at .
Details of Authorisation

S No. Category of Hazardous Authorised mode of disposal Quantity(ton/annum)
Waste as per the Schedules | or recycling or utilization or
LII and III of these rules co-processing, etc.
1 Cat-5.1-(Used/Spent Oil) Through TSDF 5.0 KL/Annum
2 Cat-33.1 (Chemical Containing | Through TSDF |20TPA
Residue from Decontamination
and Disposal))
3 Cat-33.2 (Sludge from Treatment | Through TSDF 1.0 MTA
of Waste Water Arising out of
Cleaning/Disposal of
Barrels/Containers)
1. The authorization shall be valid for a period of 03/07/2029 from the date of issue of this letter
2. The authorization is subject to the following general and specific conditions (please specify

l.

2.

any conditions that need to be imposed over and above general conditions, if any) .

A General Conditions of Authorization -

The authorised person shall comply with the provisions of the Environment (Proteci

1986, and the rules made there under .

The authorisation or its renewal shall be produced for inspection at the request q

authorised by the State Pollution Board .
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3. The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous
and other wastes except what is permitted through this authorization .

4. Any unauthorized change in personnel, equipment or working conditions as mentioned in the
application by the person authorized shall constitute a breach of his authorisation .
9. The person authorised shall implement Emergency Response Procedure (ERP) for which this

authorisation is being granted considering all site specific possible scenarios such as spillages,
leakages, fire etc. and their possible impacts and also carry out mock drill in this regard at
regular interval of time .

6. The person authorised shall comply with the provisions outlined in the Central Pollution
Control Board guidelines on Implementing Liabilities for Environmental Damages due to
Handling and Disposal of Hazardous Waste and penalty .

T It is the duty of the authorised person to take prior permission ot the State Pollution Control
Board to close down the facility .

8. The imported hazardous and other wastes shall be fully insured for transit as well as for any
accidental occurrence and its clean-up operation .

9. The record of consumption and fate of the imported hazardous and other wastes shall be
maintained .

10.  The hazardous and other waste which gets generated during recycling or reuse or recovery or
pre-processing or utilisation of imported hazardous or other wastes shall be treated and
disposed of as per specific conditions of authorisation .

11. The importer or exporter shall bear the cost of Import or export and mitigation of damages if
any

12.  An application for the renewal of an authorisation shall be made as laid down under these
Rules .

13.  Any other conditions for compliance as per the Guidelines issued by the Ministry of
Environment, Forest and Climate Changes or Central Pollution Control Board from time to
time . -

14.  Annual return shall be filed by June 30th for the period ensuring 31st March of the year .
15. The Unit will file the renewal application at least 2 months prior to the expiry of this Order.

B  Specific Conditions of Authorization

1. This Authorization is only valid till the industry is complying and has the valid CTO under Air
(Prevention and Control of Pollution) Act 1981 as amended and Water (Prevention and Control of

Pollution) Act 1974 as amended otherwise this Authorization will automatically become Null and
Void.

2. The authorization shall be valid upto dated 03.07.2029, if not suspended or cancelled earlier.

3. The wastes must be safely collected in leak proof containers and shall be duly marked in a manner
suitable for handling, storage and transport and the packaging shall be easily visible and be able to
withstand physical conditions and climatic factors. All hazardous waste containers / bags shall be
provided with a general label. The storage area should be at an isolated spot in the premises and
must be fenced, covered and duly marked.

4. The authorized person/agency shall ensure that no adverse impact on the air, soil and wate
including groundwater takes place due to activities for which authorization has been reques
Comprehensive safety measures must be followed in handling of wastes and the staff must
properly trained.
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5. It is brought to your notice that as per the order dated 14-11-2003 passed by the Hon'ble Supreme
Court in W.P. (c) No. 657 of 1995, no industry covered under Hazardous and other Wastes
(Management and Tran boundary Movement) Rules, 2016 shall be allowed to operate without valid
authorization. It is also provided in the same orders that industries which are not complying with the
conditions of authorization shall not be allowed to operate. Hence in case you fail to apply for
authorization, before its expiry or fail to comply with conditions of the earlier authorization issued
to you, closure order shall be issued against your industry without any further notice.

6. The applicant must file returns on prescribed Form- 4 along with a compliance report of this letter
and should also maintain records on Form 3 and present it to Board’s inspecting officials.

7. In case of occurrence of an accident, complete details on form must be sent to U.P. Pollution
Control Board at the earliest along with details of mitigative and remedial measures taken.

8. The authorized person/agency shall not receive, collect, or store any hazardous waste from any
unauthorized occupier or generator of hazardous wastes. In case any hazardous wastes is sold to any
other reprocessing unit it must be ensured that such unit is fully complying with environmental
requirements and has a valid authorization of the Board.

9. In no case any hazardous wastes shall be disposed off on land, in any drain or stream. All
spillages of hazardous chemicals, used containers, of hazardous chemicals such as flammable
corrosive, explosive and toxic nature must be safely collected and stored. Non-compatible wastes
must be suitably and safely handled.

10. It is within the powers and functions of the U.P. Pollution Control Board to modify / revoke the
terms and conditions of the authorization/Registration issued under the Rule — 7 of Hazardous and
Other Wastes (Management and Tran boundary Movement) Rules, 2016.

I'1. You are directed to display on-line data/display board outside the main factory gate with regard
to quantity and nature of hazardous chemicals being handled in the plant, including waste water and
air emission and solid hazardous waste generated within the factory premises. Necessary
compliance should be sent within 15 days of receipt of this letter.

12. It is the mandatory duty of the authorized person/agency to comply with the guidelines for
transportation of hazardous waste in accordance with rule 18 of Hazardous and Other Waste
(Management and Tran boundary Movement) Rules, 2016.

13. It should be ensured that hazardous wastes shall be properly collected and packed in HDPE bags
and then temporarily stored in a lined RCC tank/pit with suitable shed.

14. An ETP sludge test report of a laboratory approved under E.P. Act shall be submitted along with
compliance of this letter of this office.




465

environment resulting due to improper handling and disposal of hazardous waste listed in schedule
1,2, and 3 and shall be liable to pay a fine as levied by the State Pollution Control Board under the
rules.

17. Details of raw material (which is Hazardous waste) and product along with quantity shall be sent
within a month.

18. The unit shall ensure to reutilized the H.W. in process and shall not store for more than 90 days
in accordance with under rule 8 of HOWM Rules, 2016.

19. Emission from the Common/Captive incinerator stack shall meet the prescribed standards under
Environmental Protection Act. 1986.

20. Copies of Hazardous Waste Manifest in Form-10 shall be sent regularly to UPPCB for each
category of waste sent to TSDF/Incinerator.

21. This authorization/Registration is valid till the industry is having valid consent as per the
provisions of Air (Prevention and Control of Pollution) Act 1981 and Water (Prevention and
Control of Pollution) Act, 1974.

22. Industry shall comply the provisions of EP Act, 1986, Water (Prevention and Control of
Pollution) Act, 1974 as amended, Air (Prevention and Control of Pollution) Act, 1981 as amended
and E-waste (Management and Handling) Rules, 2016.

23. The authorized actual user of hazardous and other wastes shall maintain records of hazardous
and other wastes purchased in a passbook issued by the State Pollution Control Board along with
the authorization.

24. The industry shall submit copy of logbook of mixing the hazardous waste with bagasse and
incinerated in boilers within 15 days.

25. The industry shall submit the colored photo graph of display board within 15 days.

26. The Industry shall ensure the time bound compliance of Guidelines on Implementation of E-
Waste (Management) Rules, 2016 formulated by CPCB and is available in the CPCB web site and
will submit the monthly progress report to the SPCB and CPCB.

27. Concealing factual data or submission of false/fabricated data and failure to comply with any of
the conditions mentioned above may result in withdrawal of this authorization and attract action
under the provisions of Law.

Digitally signed

Raj e n d r by Rajendra

. Singh |
Date: 20249911~
d Slngh 10:46:1 %Aff;}\
( Authorize § : ) Yé
—
%
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UTTAR PRADESH POLLUTION CONTROL BOARD

Copy to: To the Regional Officer, U.P.Pollution Control Board, Gorakhpur for information and

necessary action . b Digitally signed
RaJ en d r by Rajendra Singh
«CEO/EE, /(Dael024.09.11

a Sin 10:46:33 +05'30'

~38
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HYTECH CALIBRATION LAB PVT. LTD. §&&

2SF, C-2 Shriram Complex, Nyay Khand-I, Indirapuram, Ghaziabad-201014 (U.P) INDIA
Ph. No. +91-9899380410, +91-7669021291-95, 24x7 No.: +91-9716668085

AN IS0 9001-2015

Format No.: HCL/FM/033 _ Rev. No.: 00 Rev. Date: 10/07/2023 Page No.: 01 of 01
Certificate No. HCL/25/4231-01 CALIBRATION CERTIFICATE OF

Date of Calibration : 14.01.2025

Next Date for Calibration 14.01.2026

(As per agreed with the Customer)

Certificate Issue Date 16.01.2025 Electromagnetic Flow Meter
CUSTOMER DETAILS DESCRIPTION OF DEVICE UNDER CALIBRATION
M/s Ankur Udyog Limited (Steel Division) Make / Model Sant

AL-2, Sector 23, GIDA Industrial Area, Instrument Sr. No. / I.D No. 15022083426 / EFM - 01
Sahjanwa, Gorakhpur-273209 Resolution / Least Count 0.01m?

(Uttar Pradesh) INDIA Range / Size 12.72to 763.32 m%/h
SERVICE REQUEST FORM DETAILS Accuracy / Acceptance Not Mentioned

Service Request / Job No. 4231/ 4231-01 Location DRIS/B

SRF Date / Inst. Receipt Date 14.01.2025 Instrument Condition In Working

Calibration Procedure HCL/WI/004F001 Calibration Performed At At Site
Reference Standard NABL-129 Discipline Flow
ENVIRONMENTAL CONDITIONS | Temperature (25%£15)°C 29.5°C l Relative Humidity (50£20)%RH I 57%RH

DETAILS OF REFERENCE STANDARDS AND MAJOR EQUIPMENTS USED FOR CALIBRATION

Sr.No Master Instrument Details Calibration Certificate No. Calibration Due Date
1 Ultrasonic Flow Meter Calibrator SCL/2024-3207 01.04.2025
The Standards used for calibration are traceable to National Standards.
CALIBRATION RESULT
PARAMETER DUC VALUE * STANDRAD VALUE ERROR
Flow (m3/hr.) (m3/hr.) (m3/hr.)
19.95 20.042 -0.092
99.83 99.986 -0.156
Expanded Uncertainty 95% Confidence Level wilh coverage faclor k=2, + | 2.76 [%ofrdg.
Remarks :
NOTE :- 1.DUC = Device Under Calibration.
2. The Certificate refers only to the particular items submitted for 7 : CAL BY
3. This Certificate shall not be reproduced, except in full, withoyft Q) Hytech Calibration Lab Pvt. Ltd. (Vi umar)
4. The Calibration Results reported are Valid at the time of an I(If dorhind] o litions of measurement. «
5. Calibration Certificate issue for scientific purpose only and Trade / Commerical use. APPR{ T g
6. Corrections / Erasing, Invalidate the Calibration Certificate. (Aaka ,
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HYTECH CALIBRATION LAB PVT. LTD. fgb

HY
£¢ 2SF, C-2 Shriram Complex, Nyay Khand-l, Indirapuram, Ghaziabad-201014 (U.P) INDIA
& Ph. No. +91-9899380410, +91-7669021291-95, 24x7 No.: +91-9716668085

I
Moo e AN 10 9001-2015

Format No.: HCL/FM/033 _ Rev. No.: 00 Rev. Date: 10/07/2023 Page No.: 01 of 01
Certificate No. HCL/25/4231-02 . CALIBRATION CERTIFICATE OF
Date of Calibration: 14.01.2025 ’
Next Date for Calibration 14.01.2026
(As per agreed with the Customer)
Certificate Issue Date 16.01.2025 Electromagnetic Flow Meter
CUSTOMER DETAILS DESCRIPTION OF DEVICE UNDER CALIBRATION
M/s Ankur Udyog Limited (Steel Division) Make / Model Sant
AL-2, Sector 23, GIDA Industrial Area, Instrument Sr. No. / 1.D No. 15022083187 / EFM - 02
Sahjanwa, Gorakhpur-273209 Resolution / Least Count 0.1m?
(Uttar Pradesh) INDIA Range / Size 12.72 to 763.32 m*/h
SERVICE REQUEST FORM DETAILS Accuracy / Acceptance Not Mentioned
Service Request / Job No. 4231 / 4231-02 Location CcppP
SRF Date / Inst. Receipt Date 14.01.2025 Instrument Condition In Working
Calibration Procedure HCL/WI/004F001 Calibration Performed At At Site
Reference Standard NABL-129 Discipline Flow
ENVIRONMENTAL CONDITIONS | Temperature (25+15)°C | 29.5°C | Relative Humidity (50+20)%RH | 57%RH
DETAILS OF REFERENCE STANDARDS AND MAJOR EQUIPMENTS USED FOR CALIBRATION
Sr.No Master Instrument Details Calibration Certificate No. Calibration Due Date
1 Ultrasonic Flow Meter Calibrator SCL/2024-3207 01.04.2025
The Standards used for calibration are traceable to National Standards.
CALIBRATION RESULT
PARAMETER DUC VALUE STANDRAD VALUE ERROR
Flow (m3/hr.) (m3/hr.) (m3/hr.)
201 19.993 0.107
100.2 99.916 0.284
Expanded Uncertainty 95% Confidence Level with coverage factor k=2, + | 2.76 |%ofrdg.
Remarks:
NOTE:- 1.DUC = Device Under Calibration.
2. The Certificate refers only to the particular items submitted for Calf CALI D BY
3. This Certificate shall not be reproduced, except in full, witho (B0 Hytech Calibration Lab Pvt, Ltd. (Vv {umar)
4.The Calibration Results reported are Valid at the time of an [_« d
5. Calibration Certificate issue for scientific purpose only and % Trade / Commerical use. APPR )
6. Corrections / Erasing, Invalidate the Calibration Certlficate. (A'\ka;
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HYTECH CALIBRATION LAB PVT. LTD. I’?ﬁ

2SF, C-2 Shriram Complex, Nyay Khand-I, Indirapuram, Ghaziabad-201014 (U.P) INDIA
C.é‘ Ph. No. +91-9899380410, +91-7669021291-95, 24x7 No.: +91-9716668085

AN ISO 3001-2015

P ren ro e

Rev. Date : 10/07/2023 Page No.: 01 of 01

Format No.: HCL/FM/033  Rev. No.: 00
Certificate No.
Date of Calibration :

HCL/25/4231-03
14.01.2025

Next Date for Calibration 14.01.2026
(As per agreed with the Customer)
Certificate Issue Date 16.01.2025 Electromagnetic Flow Meter

CALIBRATION CERTIFICATE OF

DESCRIPTION OF DEVICE UNDER CALIBRATION

CUSTOMER DETAILS

M/s Ankur Udyog Limited (Steel Division) Make / Model Sant

AL-2, Sector 23, GIDA Industrial Area, Instrument Sr. No. / I.D No. 15022083335 / EFM- 03
Sahjanwa, Gorakhpur -273209 Resolution / Least Count 0.1 m?

(Uttar Pradesh) INDIA Range / Size 12.72 to 763.32 m*/h
SERVICE REQUEST FORM DETAILS Accuracy / Acceptance Not Mentioned

Service Request / Job No. 4231 / 4231-03 Location Rolling Mill

SRF Date / Inst. Receipt Date 14.01.2025 Instrument Condition In Working

Calibration Procedure HCL/WI/004F001 Calibration Performed At At Site
Reference Standard NABL-129 Discipline Flow

ENVIRONMENTAL CONDITIONS

[ Temperature (25+15)°C

295°C | Relative Humidity (50£20)%RH | 57%RH

DETAILS OF REFERENCE STANDARDS AND MAJOR EQUIPMENTS USED FOR CALIBRATION

Sr.No Master Instrument Details Calibration Certificate No. Calibration Due Date
1 Ultrasonic Flow Meter Calibrator SCL/2024-3207 01.04.2025
The Standards used for calibration are traceable to National Standards.
CALIBRATION RESULT

PARAMETER DUC VALUE STANDRAD VALUE ERROR

Flow (m3/hr.) (m3/hr.) (m3/hr.)
20.0 20.067 -0.067
99.6 99.764 -0.152

Expanded Uncertainty 95% Confidence Level with coverage factor k=2,

| 2.76 [% of rdg.

Remarks:

NOTE:- 1.DUC = Device Under Calibration

ML@ BY
(VivekRumar)
Appmt/ _ EDBY
(Aa Whad M@/ T™)
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Format No.: HCL/FM/033 _ Rev. No.: 00

Rev. Date : 10/07/2023 Page No.: 01 of 01

Certificate No. HCL/25/4231-04

Date of Calibration : 14.01.2025

Next Date for Calibration 14.01.2026

(As per agreed with the Customer)

Certificate Issue Date 16.01.2025 Electromagnetic Flow Meter

CALIBRATION CERTIFICATE OF

DESCRIPTION OF DEVICE UNDER CALIBRATION

CUSTOMER DETAILS

M/s Ankur Udyog Limited (Steel Division) Make / Model Sant

AL-2, Sector 23, GIDA Industrial Area, Instrument Sr. No. / L.D No. 19012367 / EFM - 04
Sahjanwa, Gorakhpur -273209 Resolution / Least Count 0.1 m?

(Uttar Pradesh) INDIA Range / Size 57 to 1130 m3/h
SERVICE REQUEST FORM DETAILS Accuracy / Acceptance Not Mentioned
Service Request / Job No. 4231 / 4231-04 Location SMS / CCM

SRF Date / Inst. Receipt Date 14.01.2025 Instrument Condition In Working
Calibration Procedure HCL/WI1/004F001 Calibration Performed At At Site
Reference Standard NABL-129 Discipline Flow
ENVIRONMENTAL CONDITIONS | Temperature (25+15)°C | 29.5°C | Relative Humidity (50£20)%RH | S57%RH

DETAILS OF REFERENCE STANDARDS AND MAJOR EQUIPMENTS USED FOR CALIBRATION

Sr.No Master Instrument Details Calibration Certificate No. Calibration Due Date
1 Ultrasonic Flow Meter Calibrator SCL72024-3207 01.04.2025
The Standards used for calibration are traceable to National Standards.
CALIBRATION RESULT

PARAMETER DUC VALUE STANDRAD VALUE ERROR

Flow (m3/hr.) (m3/hr.) (m3/hr.)
76.9 77.008 -0.108
180.6 180.82 -0.220

Expanded Uncertainty 95% Confidence Level with coverage factor k=2, + |

2.76 % of rdg.

Remarks:

NOTE :- 1.DUC = Device Under Calibration.
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25F, C-2 Shriram Complex, Nyay Khand-l, Indirapuram, Ghaziabad-201014 (U.P) INDIA

SO

Ph. No. +91-9299380410, +91-7669021291-95, 24x7 No.: +91-9716668085

AN I1SO 9001-2015

. ol

BrLEM/NYE B

e . O

ARl ]

Cemflcate No.
| Dzte of Czlibration :
".oft Dzte for Calibration

HCL/25/4231-05
14.01.2025
14.01.2026

s P Pt .,, b
{( A2 per z2zrezc with the Customer)

|Certificzte Issue Date

16.01.2025

Rev. Date : 10/07/2023 Page No.: 01 of 01
CALIBRATION CERTIFICATE OF

Electromagnetic Flow Meter

\CUSTOMER DETAILS

DESCRIPTION OF DEVICE UNDER CALIBRATION

1% /s Ankur Udyog Limited (Steel Division) Make / Model Sant
£E2,S200r 23, CID/ Industrizl Ares, Instrument Sr. No. / .D No. 19012364 / EFM - 05
r-273209 Resolution / Least Count 0.1m?
Prad Range / Size 57 to 1130 m*/h
{SERVICE RFQUEST FORM DETAILS Accuracy / Acceptance Not Mentioned
{Service Request / Job No. 4231 / 4231-05 Location DRI MAIN
ISPF Date [ Inst Receipt Date 14.01.2025 Instrument Condition In Working
|Czlibration Procedure HCL/WI/004F001 Calibration Performed At At Site
|Reference Standard NABL-129 Discipline Flow
'EXVIRONMENTAL CONDITIONS | Temperature (25%15)°C | 29.5°C | Relative Humidity (50220)%RH | 57%RH
DETAILS OF REFERENCE STANDARDS AND MAJOR EQUIPMENTS USED FOR CALIBRATION
| Sr.No ! Master Instrument Details Calibration Certificate No. Calibration Due Date
E 1 Ultrasonic Flow Meter Calibrator SCL/2024-3207 01.04.2025
The Standards used for calibration are traceable to National Standards.
CALIBRATION RESULT
PARAMETER DUC VALUE STANDRAD VALUE ERROR
Flow (m3/hr.) (m3/hr.) (m3/hr.)
76.4 76.312 0.088
183.8 183.46 0.340
Expanded Uncertainty 95% Confidence Level with coverage faclor k=2, £ | 276 |[% ofrdg.

Remarks

NOTE 2= 3. DUC = Devics: Under Calibration,

2,The Centificats refers only to the particular items submitted for G
% Thiz Centificate shall not be reproduced, except in full, witho “c
4. The Calibration Results reported are Valid at the time of an [)} er

Z@iA

Ilytech Calibration Lab Pvt. Ltd.

RICH
R i
2
Cfftdd\eanditions of measurement.
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AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW /
EXISTING WELL FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK
USER OF GROUND WATER

[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: NOC012510
VALID FROM 20/06/2022 TO 19/06/2027
{UIS10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

Registration No.: 202204000384

Name of the Owner NIKHIL JALAN

Designation AUTHORISED SIGNATORY

g

Company Address AL-2, Sector 23, GIDA Industrial Area, Sahjanwa, G
HU BT

Address of the Applicant Nakaha No. 2, Near Fertilizer Factory, Bhagwanpur

Date of Submission 15/04/2022
Location Particulars
District Gorakhpur

Plot No./Khasra No. AL-2, Sector 23, GIDA

Ward No./Holding No.

Particular of the Proposed Well and Pumping Device

Date of 01/05/2022
Construction/Sinking of

the Well

Type of Well Tube Well/Boring

Purpose of well Industrial

Strainer Position (For Tube Well)
Type of Pump Used Submersible

Operational Device Electric Motor

Date of Energization (In Case of Electric Pump)

Company Name

Ut BT AH
Authorization Letter

iR T3

Application Form Serial
No.

Specimen Signature

Block

Municipality/Corporation

Depth of the Well (In
meter)

Assembly Size(For Tube
Well)

H.P. of the Pump

Rate of Withdrawal
(m3hr.)

01/05/2022

Ankur Udyog
Limited (Steel
Division)

Download

GRKP0422NIN0018

SAHJANWA
No

LAND DETAILS
ENCLOSED

200.00
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Maximum Allowable Rate  100.00 Maximum Allowable 2.00
of Withdrawal (m%hr.): Running Hours Per Day:
Maximum Allowable Annual Extraction of Ground Water: 70000.00

This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at Sl. (2) for extraction of ground water
at a rate not exceeding that as shown at Sl. (3j), for Running Hours per day as shown at Sl. (3k), and for maximum allowable annual extraction of
ground water as shown at SI. (3k) and is valid subject to the observance of the conditions stated overleaf.

GENERAL CONDITIONS:

« In case of any change of ownership of the proposed well, fresh authorization has to be obtained.
« No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and (3) of this

certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this
authorization

« For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow meters
(conforming to BIS/ IS standards) having telemetry system in the abstraction structure, which record rate and quantum of extraction, at outlet
of pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted by the said user, until the contrary is
proved. The rate of extraction of ground water from the well as shown in item 3(k) shall not exceed to the recorded rate from water meters

« The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other reasons, if the
situation so demands

« In case of any change of ownership of the existing well, fresh registration has to be obtained.

« No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at SI. (2) and (3) of this
certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this
registration ;

« In case, any of the particulars | information furnished by the applicant in his application for issuance of this registration is found to be incorrect
during verification at any subsequent stage , this registration is liable for cancellation.

« The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have to apply for
renewal through a fresh application, at least ninety days prior to expiry of its validity.

« Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone tapped
of piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders shall be made
available to this office on monthly basis

« Guidelines for Installation of Piezometers and their Monitoring

Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level measuring
equipment. It is also used to take water sample for water quality testing when ever needed. General guidelines for installation of piezometers
are as follows:

o The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is
being withdrawn. The diameter of the piezometer should be about 4" to 6"

o The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more
than one piezometers are installed the second piezometer should monitor the shallow ground water regime. It will facilitate shallow as
well as deeper ground water aquifer monitoring.

o No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

Monitiring Mechanism

S.No Quantum of Ground water withdrawal (cum/day) No.of piezometers required
Manual  DWLR with Telemetry
1 <10 0 0 0
2 11-50 1 1 0
3 50- 500 1 0 1
4 > 500 2 0 2

o The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement should
be given in meter upto two decimal.

o For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder (DWLR)
with telemetry system should be used for accuracy.

o The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been
stopped for about four to six hours.

o All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be
provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar Pradesh, Wﬁ
validation. 0

o The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon r
(October/November) periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 It capagh
concerned Director, Ground Water Department, Uttar Pradesh, for chemical analysis. X
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o A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well number,
depth and zone tapped of piezometer/tube well for standard referencing and identification.
o Any other site specific requirement regarding safety and access for measurement may be taken care of.
« Any other condition(s) that may be imposed by the concerned Authority.
« In case, any of the particulars | information furnished by the applicant in his application for issuance of this permit is found to be incorrect
during verification at any subsequent stage, this permit is liable for cancellation.

« SPECIFIC CONDITIONS:

« (A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following specific
conditions:

« i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the
desired quantity of water.

« i) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources.

« iii) All industries abstracting ground water in excess of 100 m®/d shall be required to undertake annual water audit through Confederation of
Indian Industries (Cll)/ Federation Indian Chamber of Commerce and Industry (FICCI)/ National Productivity Council (NPC) certified auditors
and submit audit reports within three months of completion of the same to Ground Water Department Uttar Pradesh. All such industries shall
be required to reduce their ground water use by at least 20% over the next five years through appropriate means.

« iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring mechanism as
mentioned in General Condition no.10 shall be mandatory for industries drawing/ proposing to draw more than 10 m® /day of ground water
and. Monitoring of water level shall be done by the project proponent. The piezometer (observation well) shall be constructed at a minimum
distance of 50 m from the bore well/production well. Depth and aquifer zone tapped in the piezometer shall be the same as that of the
pumping well/ wells. Monthly water level data shall be submitted online to the Ground Water Department, UP.

« V) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to
pollute ground water (chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter house,
explosives etc.) shall store the harvested rain water in surface storage tanks for use in the industry.

« Vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.

« vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal
washeries, other hazardous units etc. (as per CPCB list) need to undertake necessary well head protection measures to ensure prevention of
ground water pollution.

« (B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following specific conditions:

« i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering
discharge rate (using a digital water flow meter) and submit the data online to Ground Water Department, UP as applicable. Monitoring
records and results should be retained by the proponent for two years, for inspection or reporting as required by District Ground Water
Management Council.

- i) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20 m®
/day. The water from STP shall be utilized for toilet flushing, car washing, gardening etc

Date :25/06/2022

Place:Gorakhpur

This certificate is electronically generated and does not require digital signature

3/3
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AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW /
EXISTING WELL FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK

USER OF GROUND WATER

[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: NOC023129

VALID FROM 20/06/2022 TO 19/06/2027

{UIS10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

Registration No.: 202204000387

Name of the Owner
Designation

uq

Company Address

HYHT BT Il

Address of the Applicant

Date of Submission

Location Particulars

District
Plot No./Khasra No.

Ward No./Holding No.

NIKHIL JALAN
AUTHORISED SIGNATORY Company Name Ankur Udyog
U BT AH Limited (Steel
Division)
AL-2, Sector 23, GIDA Industrial Area, Sahjanwa, G Authorization Letter Download

LEl

Nakaha No. 2, Near Fertilizer Factory, Bhagwanpur Application Form Serial GRKP0422NIN0021

Particular of the Proposed Well and Pumping Device

Date of

Construction/Sinking of
the Well

Type of Well

Purpose of well

No.

15/04/2022 Specimen Signature
Gorakhpur Block SAHJANWA
AL-2, Sector 23, GIDA Industrial Area Municipality/Corporation No

LAND DETAILS

ENCLOSED
01/05/2022
Tube Well/Boring Depth of the Well (In 200.00

meter)

Industrial Assembly Size(For Tube

Well)

Strainer Position (For Tube Well)

Type of Pump Used

Operational Device

Date of Energization (In Case of Electric Pump)

Submersible H.P. of the Pump
Electric Motor Rate of Withdrawal
(m%hr.)
01/05/2022
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Maximum Allowable Rate  100.00 Maximum Allowable 4.00
of Withdrawal (m%hr.): Running Hours Per Day:
Maximum Allowable Annual Extraction of Ground Water: 140000.00

This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at Sl. (2) for extraction of ground water
at a rate not exceeding that as shown at Sl. (3j), for Running Hours per day as shown at Sl. (3k), and for maximum allowable annual extraction of
ground water as shown at SI. (3k) and is valid subject to the observance of the conditions stated overleaf.

GENERAL CONDITIONS:

« In case of any change of ownership of the proposed well, fresh authorization has to be obtained.

« No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and (3) of this
certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this
authorization

« Forthe purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow meters
(conforming to BIS/ IS standards) having telemetry system in the abstraction structure, which record rate and quantum of extraction, at outlet
of pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted by the said user, until the contrary is
proved. The rate of extraction of ground water from the well as shown in item 3(k) shall not exceed to the recorded rate from water meters

« The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other reasons, if the
situation so demands

+ In case of any change of ownership of the existing well, fresh registration has to be obtained.

« No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at Sl. (2) and (3) of this
certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this
registration

« In case, any of the particulars | information furnished by the applicant in his application for issuance of this registration is found to be incorrect
during verification at any subsequent stage , this registration is liable for cancellation.

« The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have to apply for
renewal through a fresh application, at least ninety days prior to expiry of its validity.

« Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone tapped
of piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders shall be made
available to this office on monthly basis

« Guidelines for Installation of Piezometers and their Monitoring

Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level measuring
equipment. It is also used to take water sample for water quality testing when ever needed. General guidelines for installation of piezometers
are as follows:

o The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is
being withdrawn. The diameter of the piezometer should be about 4" to 6",

o The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more
than one piezometers are installed the second piezometer should monitor the shallow ground water regime. It will facilitate shallow as
well as deeper ground water aquifer monitoring.

o No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

Monitiring Mechanism

S.No Quantum of Ground water withdrawal (cum/day) No.of piezometers required
Manual  DWLR with Telemetry
1 <10 0 0 0
2 11-50 1 1 0
3 50- 500 1 0 1
4 > 500 2 0 2

o The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement should
be given in meter upto two decimal.

o For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder (DWLR)
with telemetry system should be used for accuracy.

o The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been
stopped for about four to six hours.

o All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be

validation. Q
o The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon; / S

(October/November) periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 It ea%

concerned Director, Ground Water Department, Uttar Pradesh, for chemical analysis.
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o A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well number,
depth and zone tapped of piezometer/tube well for standard referencing and identification.
o Any other site specific requirement regarding safety and access for measurement may be taken care of.
Any other condition(s) that may be imposed by the concerned Authority.
In case, any of the particulars | information furnished by the applicant in his application for issuance of this permit is found to be incorrect
during verification at any subsequent stage, this permit is liable for cancellation.

SPECIFIC CONDITIONS:

(A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following specific
conditions:

i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the
desired quantity of water.

ii) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources.

iii) All industries abstracting ground water in excess of 100 m®/d shall be required to undertake annual water audit through Confederation of
Indian Industries (Cll)/ Federation Indian Chamber of Commerce and Industry (FICCI)/ National Productivity Council (NPC) certified auditors
and submit audit reports within three months of completion of the same to Ground Water Department Uttar Pradesh. All such industries shall
be required to reduce their ground water use by at least 20% over the next five years through appropriate means.

iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring mechanism as
mentioned in General Condition no.10 shall be mandatory for industries drawing/ proposing to draw more than 10 m® /day of ground water
and. Monitoring of water level shall be done by the project proponent. The piezometer (observation well) shall be constructed at a minimum
distance of 50 m from the bore well/production well. Depth and aquifer zone tapped in the piezometer shall be the same as that of the
pumping well/ wells. Monthly water level data shall be submitted online to the Ground Water Department, UP.

v) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to
pollute ground water (chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter house,
explosives etc.) shall store the harvested rain water in surface storage tanks for use in the industry.

vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.

vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal
washeries, other hazardous units etc. (as per CPCB list) need to undertake necessary well head protection measures to ensure prevention of
ground water pollution.

(B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following specific conditions:
i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering
discharge rate (using a digital water flow meter) and submit the data online to Ground Water Department, UP as applicable. Monitoring
records and results should be retained by the proponent for two years, for inspection or reporting as required by District Ground Water
Management Council.

ii) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20 m?
/day. The water from STP shall be utilized for toilet flushing, car washing, gardening etc

Date :25/06/2022

Place:Gorakhpur

This certificate is electronically generated and does not require digital si

3/3
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AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW /
EXISTING WELL FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK
USER OF GROUND WATER

[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: NOC020671
VALID FROM 20/06/2022 TO 19/06/2027
{U1S10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

Registration No.: 202204000386

Name of the Owner

Designation

Uq

Company Address
FUt BT gaT

Address of the Applicant

Date of Submission

Location Particulars

District
Plot No./Khasra No.

Ward No./Holding No.

NIKHIL JALAN

AUTHORISED SIGNATORY

AL-2, Sector 23, GIDA Industrial Area, Sahjanwa, G

Nakaha No. 2, Near Fertilizer Factory, Bhagwanpur

15/04/2022

Gorakhpur

AL-2, Sector 23, GIDA Industrial Area

Particular of the Proposed Well and Pumping Device

Date of
Construction/Sinking of
the Well

Type of Well

Purpose of well

01/05/2022

Tube Well/Boring

Industrial

Strainer Position (For Tube Well)

Type of Pump Used

Operational Device

Submersible

Electric Motor

Date of Energization (In Case of Electric Pump)

Company Name
PUT BT ATH

Authorization Letter

e U

Application Form Serial
No.

Specimen Signature

Ankur Udyog
Limited (Steel
Division)

Download

GRKP0422NIN0020

Block SAHJANWA
Municipality/Corporation No
LAND DETAILS
ENCLOSED
Depth of the Well (In 200.00
meter)
Assembly Size(For Tube
Well)
H.P. of the Pump 20.00
Rate of Withdrawal /90"0 “’“‘\\
(m3/hr.) Q‘\OE L /17
/S 72
01/05/2022 { o
e
= >
>
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Maximum Allowable Rate  100.00 Maximum Allowable 4.00
of Withdrawal (m%hr.): Running Hours Per Day:
Maximum Allowable Annual Extraction of Ground Water: 140000.00

This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at Sl. (2) for extraction of ground water
at a rate not exceeding that as shown at Sl. (3j), for Running Hours per day as shown at Sl. (3k), and for maximum allowable annual extraction of
ground water as shown at SI. (3k) and is valid subject to the observance of the conditions stated overleaf.

GENERAL CONDITIONS:

« In case of any change of ownership of the proposed well, fresh authorization has to be obtained.

« No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and (3) of this
certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this
authorization

« For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow meters
(conforming to BIS/ IS standards) having telemetry system in the abstraction structure, which record rate and quantum of extraction, at outlet
of pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted by the said user, until the contrary is
proved. The rate of extraction of ground water from the well as shown in item 3(k) shall not exceed to the recorded rate from water meters

« The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other reasons, if the
situation so demands

+ In case of any change of ownership of the existing well, fresh registration has to be obtained.

« No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at SI. (2) and (3) of this
certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this
registration

« In case, any of the particulars | information furnished by the applicant in his application for issuance of this registration is found to be incorrect
during verification at any subsequent stage , this registration is liable for cancellation.

« The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have to apply for
renewal through a fresh application, at least ninety days prior to expiry of its validity.

« Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone tapped
of piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders shall be made
available to this office on monthly basis

« Guidelines for Installation of Piezometers and their Monitoring

Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level measuring
equipment. It is also used to take water sample for water quality testing when ever needed. General guidelines for installation of piezometers
are as follows:

o The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is
being withdrawn. The diameter of the piezometer should be about 4" to 6".

o The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more
than one piezometers are installed the second piezometer should monitor the shallow ground water regime. It will facilitate shallow as
well as deeper ground water aquifer monitoring.

o No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

Monitiring Mechanism

S.No Quantum of Ground water withdrawal (cum/day) No.of piezometers required
Manual DWLR with Telemetry
1 <10 0 0 0
2 11-50 1 1 0
3 50- 500 1 0 1
4 > 500 2 0 2

o The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement should
be given in meter upto two decimal.

o For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder (DWLR)
with telemetry system should be used for accuracy.

o The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been
stopped for about four to six hours.

o All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be
provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar Pradesh
validation. ‘ \k

o The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon Q
(October/November) periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 It cai)c'

concerned Director, Ground Water Department, Uttar Pradesh, for chemical analysis. <
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o A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well number,
depth and zone tapped of piezometer/tube well for standard referencing and identification.
o Any other site specific requirement regarding safety and access for measurement may be taken care of.
« Any other condition(s) that may be imposed by the concerned Authority.
« Incase, any of the particulars | information furnished by the applicant in his application for issuance of this permit is found to be incorrect
during verification at any subsequent stage, this permit is liable for cancellation.

« SPECIFIC CONDITIONS:

« (A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following specific
conditions:

« i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the
desired quantity of water. s

« i) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources.

« iii) All industries abstracting ground water in excess of 100 m?/d shall be required to undertake annual water audit through Confederation of
Indian Industries (Cll)/ Federation Indian Chamber of Commerce and Industry (FICCI)/ National Productivity Council (NPC) certified auditors
and submit audit reports within three months of completion of the same to Ground Water Department Uttar Pradesh. All such industries shall
be required to reduce their ground water use by at least 20% over the next five years through appropriate means.

« iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring mechanism as
mentioned in General Condition no.10 shall be mandatory for industries drawing/ proposing to draw more than 10 m? /day of ground water
and. Monitoring of water level shall be done by the project proponent. The piezometer (observation well) shall be constructed at a minimum
distance of 50 m from the bore well/production well. Depth and aquifer zone tapped in the piezometer shall be the same as that of the
pumping well/ wells. Monthly water level data shall be submitted online to the Ground Water Department, UP.

« V) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to
pollute ground water (chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter house,
explosives etc.) shall store the harvested rain water in surface storage tanks for use in the industry.

« vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.

« vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal
washeries, other hazardous units etc. (as per CPCB list) need to undertake necessary well head protection measures to ensure prevention of
ground water pollution.

« (B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following specific conditions:

« i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering
discharge rate (using a digital water flow meter) and submit the data online to Ground Water Department, UP as applicable. Monitoring
records and results should be retained by the proponent for two years, for inspection or reporting as required by District Ground Water
Management Council.

« i) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20 m®
/day. The water from STP shall be utilized for toilet flushing, car washing, gardening etc

Date :25/06/2022

Place:Gorakhpur

This certificate is electronically generated and does not require digital signature
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Mlmstry of Jal Shakti

Government of Uttar Pradesh

Form 8 (C)
[See Rule 8(1)]

@\ GROUND WATER DEPARTMENT
" it Gange & Rural Water Suy

AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW /
EXISTING WELL FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK
USER OF GROUND WATER

[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: NOC023303
VALID FROM 20/06/2022 TO 19/06/2027
{UIS10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

Registration No.: 202204000385

Name of the Owner

Designation
uq

Company Address

HUHT BT Ul

Address of the Applicant

Date of Submission

Location Particulars

District
Plot No./Khasra No.

Ward No./Holding No.

NIKHIL JALAN

AUTHORISED SIGNATORY

AL-2, Sector 23, GIDA Industrial Area, Sahjanwa, G

Nakaha No. 2, Near Fertilizer Factory, Bhagwanpur

15/04/2022

Gorakhpur

AL-2, Sector 23, GIDA Industrial Area

Particular of the Proposed Well and Pumping Device

Date of
Construction/Sinking of
the Well

Type of Well

Purpose of well

01/05/2022

Tube Well/Boring

Industrial

Strainer Position (For Tube Well)

Type of Pump Used

Operational Device

Submersible

Electric Motor

Date of Energization (In Case of Electric Pump)

Company Name
FUH BT AH

Authorization Letter

iR a3

Application Form Serial
No.

Specimen Signature

Block

Municipality/Corporation

Depth of the Well (In
meter)

Assembly Size(For Tube
Well)

H.P. of the Pump

Rate of Withdrawal
(m3hr.)

01/05/2022

Ankur Udyog
Limited (Steel
Division)

Download

GRKP0422NIN0019

SAHJANWA
No

LAND DETAILS
ENCLOSED

200.00
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Maximum Allowable Rate  100.00 Maximum Allowable 4.00
of Withdrawal (m%/hr.): Running Hours Per Day:
Maximum Allowable Annual Extraction of Ground Water: 140000.00

This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at Sl. (2) for extraction of ground water
at a rate not exceeding that as shown at Sl. (3j), for Running Hours per day as shown at SI. (3k), and for maximum allowable annual extraction of
ground water as shown at SI. (3k) and is valid subject to the observance of the conditions stated overleaf.

GENERAL CONDITIONS:

« In case of any change of ownership of the proposed well, fresh authorization has to be obtained.

« No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and (3) of this
certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this
authorization

« For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow meters
(conforming to BIS/ IS standards) having telemetry system in the abstraction structure, which record rate and quantum of extraction, at outlet
of pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted by the said user, until the contrary is
proved. The rate of extraction of ground water from the well as shown in item 3(k) shall not exceed to the recorded rate from water meters

« The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other reasons, if the
situation so demands

+ In case of any change of ownership of the existing well, fresh registration has to be obtained.

« No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at SI. (2) and (3) of this
certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this
registration

« Incase, any of the particulars | information furnished by the applicant in his application for issuance of this registration is found to be incorrect
during verification at any subsequent stage , this registration is liable for cancellation.

« The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have to apply for
renewal through a fresh application, at least ninety days prior to expiry of its validity.

« Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone tapped
of piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders shall be made
available to this office on monthly basis

« Guidelines for Installation of Piezometers and their Monitoring

Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level measuring
equipment. It is also used to take water sample for water quality testing when ever needed. General guidelines for installation of piezometers
are as follows:

o The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is
being withdrawn. The diameter of the piezometer should be about 4" to 6".

o The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more
than one piezometers are installed the second piezometer should monitor the shallow ground water regime. It will facilitate shallow as
well as deeper ground water aquifer monitoring.

o No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

Monitiring Mechanism

S.No Quantum of Ground water withdrawal (cum/day) No.of piezometers required
Manual  DWLR with Telemetry
1 <10 0 0 0
2 11-50 1 1 0
3 50- 500 1 0 1
4 > 500 2 0 2

o The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement should
be given in meter upto two decimal.

o For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder (DWLR)
with telemetry system should be used for accuracy.

o The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been
stopped for about four to six hours.

o All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be
provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar Prade;
validation. \‘

o The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monso QQ
(October/November) periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 }(Qp i
concerned Director, Ground Water Department, Uttar Pradesh, for chemical analysis. )
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o A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well number,
depth and zone tapped of piezometer/tube well for standard referencing and identification.
o Any other site specific requirement regarding safety and access for measurement may be taken care of.
« Any other condition(s) that may be imposed by the concerned Authority.
« In case, any of the particulars | information furnished by the applicant in his application for issuance of this permit is found to be incorrect
during verification at any subsequent stage, this permit is liable for cancellation.

« SPECIFIC CONDITIONS:

« (A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following specific
conditions: )

« i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the
desired quantity of water.

« i) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources.

« iii) All industries abstracting ground water in excess of 100 m%d shall be required to undertake annual water audit through Confederation of
Indian Industries (Cll)/ Federation Indian Chamber of Commerce and Industry (FICCI)/ National Productivity Council (NPC) certified auditors
and submit audit reports within three months of completion of the same to Ground Water Department Uttar Pradesh. All such industries shall
be required to reduce their ground water use by at least 20% over the next five years through appropriate means.

« iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring mechanism as
mentioned in General Condition no.10 shall be mandatory for industries drawing/ proposing to draw more than 10 m® /day of ground water
and. Monitoring of water level shall be done by the project proponent. The piezometer (observation well) shall be constructed at a minimum
distance of 50 m from the bore well/production well. Depth and aquifer zone tapped in the piezometer shall be the same as that of the
pumping well/ wells. Monthly water level data shall be submitted online to the Ground Water Department, UP.

« V) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to
pollute ground water (chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter house,
explosives etc.) shall store the harvested rain water in surface storage tanks for use in the industry.

« vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.

« vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal
washeries, other hazardous units etc. (as per CPCB list) need to undertake necessary well head protection measures to ensure prevention of
ground water pollution.

« (B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following specific conditions:

« i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering
discharge rate (using a digital water flow meter) and submit the data online to Ground Water Department, UP as applicable. Monitoring
records and results should be retained by the proponent for two years, for inspection or reporting as required by District Ground Water
Management Council.

« i) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20 m®
/day. The water from STP shall be utilized for toilet flushing, car washing, gardening etc

Date :25/06/2022

Place:Gorakhpur
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GROUND WATER DEPARTMENT

(Namami Gange & Rural Water Supply Department)
Ministry of Jal Shakti
Government of Uttar Pradesh

Form 8 (C)
[See Rule 8(1)]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW /
EXISTING WELL FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK
USER OF GROUND WATER

[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: NOC033699
VALID FROM 20/06/2022 TO 19/06/2027
{UIS10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

Registration No.: 202205000788

Name of the Owner NIKHIL JALAN
Designation Authorised Signatory Company Name Ankur Udyog
0 HUHT BT AH Limited (Steel
Division)
Company Address AL-2, Sector 23, GIDA Industrial Area Authorization Letter Download
St BT gar it ux
Address of the Applicant Nakaha No. 2, Near Fertilizer Factory, Bhagwanpur Application Form Serial GRKP0522NIN0025
No.
Date of Submission 24/05/2022 Specimen Signature
Location Particulars
District Gorakhpur Block SAHJANWA
Plot No./Khasra No. AL-2, Sector 23, GIDA Industrial Area Municipality/Corporation No
Ward No./Holding No. LAND DETAILS
ENCLOSED
Particular of the Proposed Well and Pumping Device
Date of 01/06/2022
Construction/Sinking of
the Well
Type of Well Tube Well/Boring Depth of the Well (In 200.00
meter)
Purpose of well Industrial Assembly Size(For Tube
Well)
Strainer Position (For Tube Well)
Type of Pump Used Submersible H.P. of the Pump
Operational Device Electric Motor Rate of Withdrawal
(m%hr.)

Date of Energization (In Case of Electric Pump) 15/06/2022
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Maximum Allowable Rate  100.00 Maximum Allowable 4.00
of Withdrawal (m%hr.): Running Hours Per Day:
Maximum Allowable Annual Extraction of Ground Water: 140000.00

This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at Sl. (2) for extraction of ground water
at a rate not exceeding that as shown at Sl. (3j), for Running Hours per day as shown at Sl. (3k), and for maximum allowable annual extraction of
ground water as shown at Sl. (3k) and is valid subject to the observance of the conditions stated overleaf.

GENERAL CONDITIONS:

» In case of any change of ownership of the proposed well, fresh authorization has to be obtained.

» No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and (3) of this
certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this
authorization

« For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow meters
(conforming to BIS/ IS standards) having telemetry system in the abstraction structure, which record rate and quantum of extraction, at outlet
of pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted by the said user, until the contrary is
proved. The rate of extraction of ground water from the well as shown in item 3(k) shall not exceed to the recorded rate from water meters

» The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other reasons, if the
situation so demands

« In case of any change of ownership of the existing well, fresh registration has to be obtained.

« No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at Sl. (2) and (3) of this
certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this
registration

« Incase, any of the particulars | information furnished by the applicant in his application for issuance of this registration is found to be incorrect
during verification at any subsequent stage , this registration is liable for cancellation.

» The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have to apply for
renewal through a fresh application, at least ninety days prior to expiry of its validity.

« Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone tapped
of piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders shall be made
available to this office on monthly basis

« Guidelines for Installation of Piezometers and their Monitoring

Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level measurihg
equipment. It is also used to take water sample for water quality testing when ever needed. General guidelines for installation of piezometers
are as follows:

o The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is
being withdrawn. The diameter of the piezometer should be about 4" to 6".

o The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more
than one piezometers are installed the second piezometer should monitor the shallow ground water regime. It will facilitate shallow as
well as deeper ground water aquifer monitoring.

o No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

Monitiring Mechanism

S.No Quantum of Ground water withdrawal (cum/day) No.of piezometers required
Manual DWLR with Telemetry
1 <10 0 0 0
2 11-50 1 1 0
3 50- 500 1 0 1
4 > 500 2 0 2

o The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement should
be given in meter upto two decimal.

o For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder (DWLR)
with telemetry system should be used for accuracy.

o The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been
stopped for about four to six hours.

o All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered sho
provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar Prade
validation.

o The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon
(October/November) periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 It cap
concerned Director, Ground Water Department, Uttar Pradesh, for chemical analysis.




6/27/22, 10:29 AM 4 8 6

o A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well number,
depth and zone tapped of piezometer/tube well for standard referencing and identification.
o Any other site specific requirement regarding safety and access for measurement may be taken care of.
« Any other condition(s) that may be imposed by the concerned Authority.
« In case, any of the particulars | information furnished by the applicant in his application for issuance of this permit is found to be incorrect
during verification at any subsequent stage, this permit is liable for cancellation.

« SPECIFIC CONDITIONS:

« (A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following specific
conditions:

« i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the
desired quantity of water.

« i) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources.

« iii) All industries abstracting ground water in excess of 100 m%d shall be required to undertake annual water audit through Confederation of
Indian Industries (Cll)/ Federation Indian Chamber of Commerce and Industry (FICCI)/ National Productivity Council (NPC) certified auditors
and submit audit reports within three months of completion of the same to Ground Water Department Uttar Pradesh. All such industries shall
be required to reduce their ground water use by at least 20% over the next five years through appropriate means.

« iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring mechanism as
mentioned in General Condition no.10 shall be mandatory for industries drawing/ proposing to draw more than 10 m® /day of ground water
and. Monitoring of water level shall be done by the project proponent. The piezometer (observation well) shall be constructed at a minimum
distance of 50 m from the bore well/production well. Depth and aquifer zone tapped in the piezometer shall be the same as that of the
pumping well/ wells. Monthly water level data shall be submitted online to the Ground Water Department, UP.

« V) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to
pollute ground water (chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter house,
explosives etc.) shall store the harvested rain water in surface storage tanks for use in the industry.

« Vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.

« vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal
washeries, other hazardous units etc. (as per CPCB list) need to undertake necessary well head protection measures to ensure prevention of
ground water pollution.

« (B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following specific conditions:

« i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering
discharge rate (using a digital water flow meter) and submit the data online to Ground Water Department, UP as applicable. Monitoring
records and results should be retained by the proponent for two years, for inspection or reporting as required by District Ground Water
Management Council.

« i) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20 m®
/day. The water from STP shall be utilized for toilet flushing, car washing, gardening etc

Date :25/06/2022

Place:Gorakhpur

This certificate is electronically generated and does not require digital sig!
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Annexure-8
Total Bore Well Water Withdraw-
TOTAL WATER CONSUMPTION 2023-24
Total Water | Total Water | Total Water
Total Water | "Total Water | cone o0 ot | ‘Withdrawal, | Withitrawal
Withdrawal ‘Withdrawal
Months from Bore Fatiare from Bore from Bore from Bore
well-3 (KL) | well-4 (KL) | well-5 (KL)
well-1 (KL) well-2 (KL) .
CPP DRI DRI (mfl. SMS RM
Domestic)
Apr-23 5343.10 9114.90 1296.10 10186.70 4421.70
May-23 5217.90 9485.70 2255.90 10118.00 4438.40
Jun-23 5154.20 9197.70 2358.60 10733.40 4239.50
Jul-23 5257:20 9421.80 2598.40 10733.60 4610.10
Aug-23 5238.90 8115.30 2308.20 10071.80 4588.10
Sep-23 5230.30 8896.50 2335.70 10398.30 4298.50
Oct-23 5242.50 7872.80 2254.50 9993.20 4497.20
Nov-23 5046.90 9224.50 2379.00 9754.60 4281.40
Dec-23 5003.10 9459.80 2421.90 11000.00 4297.70
Jan-24 5337.40 8960.30 2334.10 10871.20 4786.80
Feb-24 4797.90 8848.10 2130.30 9924.50 4141.50
Mar-24 5268.40 8236.90 1978.10 10609.50 4547.00
TOTAL 62137.80 106834.30 26650.80 124394.80 53147.90
TOTAL WATER CONSUMPTION 2024-25
Total Water | Total Water | Total Water
Total Water | Totul Watth' | o seownt | ‘Withdeawal | Withdzawai
Withdrawal Withdrawal
from Bore from Bore from Bore
Months from Bore from Bore
well-3 (KL) | well-4 (KL) | well-5 (KL)
well-1 (KL) well-2 (KL) ;
DRI (incl. SMS RM
CPP DRI s
- Domestic)
Apr-24 5024.50 8592.50 2106.10 9442 .60 4296.20
May-24 5165.30 9480.40 2325.20 10324.10 4373.10
Jun-24 5105.60 8827.20 2269.30 10106.50 4905.60
Jul-24 5161.80 9019.30 2436.40 10469.60 4600.70
Aug-24 5269.10 9204.00 2420.70 10422.40 4528.70
Sep-24 5074.60 8124.70 2192.40 11216.40 4234.50
Oct-24 5081.70 8704.90 2324.50 10997.00 3997.30
Nov-24 4960.90 9032.00 2222.50 10770.30 4435.90
Dec-24 5101.10 9505.60 2384.10 11327.70 4668.80
Jan-25 5108.50 8149.60 2288.30 11509.00 4505.80
Feb-25 4961.10 7804.50 2120.60 10218.80 4632.50
Mar-25 5116.10 8463.50 - 2335.60 11113.50 4797.90
TOTAL 61130.30 104908.20 27425.70 127917.90 53977.00
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EFFLUENT TREATMENT PLANT

PROCESS FLOW DIAGRAM FOR ANKUR UDYOG - GORAKHPUR

e

Dosing Pumps

PUMP

Equalization Tank

Treated Water for Use

1

Lamella

Chemical
Plates

Mixen Tank

Treated

Water
Storage
Tank

BEE GEE ENGINEERING & SERVICES -KANPUR
Dated: - 14-10-2025
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497 Annexure-12

BHARAT OIL & WASTE MANAGEMENT LTD.
(BOWML)
www.bharatoil.com
Passionately Protecting Mother-Nature Since 1978
Petroleumn/Used/\Waste Oil Refining, Common Hazardous, Municipal, Plastic & E-Waste Managemenf Féciiiﬁé’s;

Wholesale of Lubricating Oils, Laboratory Testing (Air, Soil, Water, Material),
Enterprise Waste Tracking & Management Software (WTS®)

MEMBERSHIP CERTIFICATE

M /s. Ankur Udyog Limited (Steel Division)

Plot No. AL-02, Sector-23, GiDA, Sahjanwa Gorakhpur-273209, UP

is a registered member of our facility | II“ m““
; BOM

Gata No. 672,706Cha Vill. Kumbhi,Akbarpur Road, NH-2 Kanpur-Dehat-209101, UP

for safe, legal & scientific Disposal of Hazardous Waste

Member # : BOWML/K/5588/24 E;iif%%‘ﬁzﬁl
s o 'r-,

Expiry Date : June 19, 2025

Scan & Verlfy

One may verify ‘active’ membership by calling
Bharat Oil & Waste Management Ltd. at
011-4100 0710, 2981 6466 or Email: sales@bharaloil.com

For Bharat OQil & v/aste Management Lia. For Bharat Oil & Waste Management Ltd.

Praga Diguaily Signed Sy:Sunder K Kunicia
IPragat 40627 5 ; [Sunder K KuRreja Thale 2024-06-27 16:41:08
[Sales Corcinaiur 21.162,146.204 | o e g GV (Adnmin & Fir) P 49.36.176.138
\ 7 gd i ) e 5 HChGKV Q==
lsalces(@oharaloi,co i EpeRIPRI0sCEFVLK(:= | ety ¢ e “;M ales@pharatoil.com ¢ vaebe IAF405LHEATRYT
2B ik riefe lo E-verify l % f 2 Click here to E-verily
Authorized Signatory . Authorized Signatory
e 5 5. WASTE
: i&f’ F 210 TRACKING &
Ery fnwwitnd * 1 - N : v “ 1 T
y o : Membersiap is subject to ine tenms & condinions ol agreement & P

nay be terminaied by BOMW N upon non-payment of dues / payment,



moia now seEKB ]

Government of Uttar Pradesh NM@?&%

e-Stamp il D‘Wﬂn Gomkhm,

Certificate No. ) 1 IN-UP85045314586765W

Certificate Issued Date . 20-Jun-2024 02:48 PM

AcaaiiRigksranie NEWIMPACC (SV)/ up14419904/ SAHJANWA/ UP-GRK
L;'mque Doc. Reference 1 SUBIN-UPUPi.441990466482883233459W
Purchased by © ANKUR UDYOG LIMITED STEEL DIVISION
Description of Document Article 5 Agreement or Memorandum of an agreement
Property Desf.upnon : Not Applicable

Consideration Price (Rs.) : 1(%(:1e i

First Party ©  ANKUR UDYOG LIMITED STEEL DIVISION

Second Party : BHARAT OJL AND WASTE MANAGEMENT LTD
Stamp Duty Paid B); :© ANKUR UDYOG LIMITED STEEL DIVISION

Stamp Duty Amount(Rs.) ;100

(One Hundred only)

AGREEMENT

THIS AGREEMENT Made on this ZQDay of June 2024 between “M/s ANKUR UDYOG
LIMITED (STEEL DIVISION)” A Company incorporated under Companies Act 2015, having
its registered Office located at. SECTOR-23, AL-2, NH-28, GIDA, SAHJANWA,
GORAKHPUR., UTTAR PRADESH. 273209, and its Plant located at PLOT NO AL-02,
SECTOR-23, GIDA, SAHJANWA, DISTT- GORAKHPUR., UTTAR PRADESH, 273209.
India (hereinafier called as “FIRST PART” whica expression shall, unless repugnant to the context
or meaning thereof, be deemed to mean and include its successors nominees and assigns of the First
Part. '
AND
M/s Bharat Oil and Waste -Management Lt(l (BOWML), a Company registered under the
Companies Act 1956/2015, having its registered office and corporate head office at 11, LGF,
Community Center, East Of Kailash, New Delhi 110065 and its engineered common facility at
Gata #672. & Gata 706 Cha, Tahsil Akbarpur, Village Kumbhi, NH-2, Kanpur-Dehat, UP-
AKSUR UD™0G LJMITED For Bharat O & W

'(srg gﬂn 19N

Authorigad "Signatory
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209101, duly authorized by the Uttar Pradesh Pollution Control Board to treat, store, recycle or
dispose of Hazardous Waste and / or the E-Waste (Management) Rules 2016 and/or Plastic Waste
Management Rules (2016) as amended and having another Facility at Mauza Mukimpur,
Roorkee-Laksar Road, Roorkee-247664, (Uttarakhand), duly authorized by the UEPPCB,
Dechradun to treat, store, recycle or dispose of Hazardous Waste, E-Waste, Plastic Waste as per
respective rules and/ or Bharat Oil Company (India) Registered (BOC) a partnership concern
registered under the Partnership Act with its registered office at 169 Kailash Hills, New Delhi
110063, duly registered with Central Pollution Control Board, having its CHWTSDF at E-18, Site
IV, Sahibabad Industrial Area. Ghaziabad, (UP), duly authorized by the UPPCB, under the
Environment Protection Act 1986 (for short the *Act’)and the Hazardous and Other Wastes
(Management & Transboundary Movement) Rules, 2016 and / or the E-Waste (Management)
Rules 2016 (for short *The Rules’) as amended from time to time, represented by its
Director/Partner, as the case may be ( hereinafier called as “SECOND PART * which expression
shall, unless repugnant to the context or meaning thereof, be deemed to mean and include its
successors, nominees and assigns of the Second Part.

WHEREAS First Part is engaged in Manufacturing of Metal Products and during the said
process/ activities different types of wastes including Hazardous Waste are generated as per
Annexure to this Agreement.

AND WHEREAS the First Part desires that the Hazardous Waste, being generated at its
production unit mentioned above, to be lifted, transported, treated, stored and disposed of, by
uthizing the services of SECOND PART, as per the Pollution Control Board Authorization (list of
Hazardous Wastes and their tentative quantity, which would be generated at the FIRST Part’s
plant located at PLOT NO AL-02, SECTOR-23, GIDA, SAHJANWA, DISTT-
GORAKHPUR, UTTAR PRADESH, 273209, India is enclosed herewith marked as Annexure.

AND WHEREAS the SECOND PART has represented and assured to First Part that it’s Facility
in Kanpur/Roorkee/Sahibabad is duly authorized by the concerned State Pollution Control Board
and further capable of handling the Hazardous Waste generated at the First Part’s premises.

AND WHEREAS First Part has agreed to avail the services of Second Part for treating the
Hazardous Wastes, in its above-named facility/facilities.

Now, therefore, those present witnessed and it is hereby declared and agreed by and between
the Parties as follows: -

1. The scope of services to be provided by Second Part is limited to lift, transport through
authorized vehicles, treat, store and recycle or dispose/co-process of Hazardous Waste, E-
Waste, Plastic Waste. Used Oil/Solvent or Expired Wastc of First Part as per the rules &
guidelines prescribed by Pollution Control Board. First Part may sengl subject waste to

For Bharat Oif & Was tLid

ANRUR UD¥25 LIMITED

(STEEL mvwom
Author Slignatory
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SECOND Part’s Plant directly at its own cost & liability for availing waste management
services.

Second Part, on receipt of written information from FIRST PART, will plan and schedule
lifting logistics of the Wastes from the premises of FIRST PART within three (3) business
days of receipt of such information. First Part shall ensure that Hazardous Wastes, E-Waste
must be packed in proper & leak proof Bags or polythene Bags or containers for safe
transportation.

SECOND PART shall at all times comply with all the provisions of Hazardous and Other
Wastes (Management and Transboundary Movement) Rules, 2016 as amended and/or E-
Waste Management Rules, 2022 as amended from time to time framed by MoEF/CPCB.

SECOND PART shall indemnify and keep indemnified FIRST PART from all losses,
damages, and third-party claims after taking out HW from the premises of the First Part (in
case transport is in scope of SECOND PART) and after receipt of waste at the plant of
SECOND PART, in cases of non-compliance of statutory norms on the part of SECOND
PART.

FIRST PART shall keep ready the Hazardous Waste and or E-Waste/Plastic Waste/Used
Oil, Expired Waste as per the mandate given to SECOND PART for collection, as it is a
common facility catering to diverse wastes. SECOND PART shall follow Ministry of
Environment & Forest, Central Pollution Control Board and State Pollution Board
guidelines. future amendmenis and latest disposal technologies.

FIRST PART shall ensure that the above Hazardous Waste, E-Waste, Plastic Waste, Used
Oil/Solvent or Expircd Wastc must be packed & labeled as per rules in proper
containers/bags so as to prevent any damage/spillage of the material, during transit to
SECOND PART factory. Rates are with Containers/Bags, arranged by FIRST PART shal!
be of Metallic/PVC/Leak proof Bags and kept at the storage place under cover.
Container/Bags’ weight will also be added in the weight of the material for disposal
charges and these are not returnable basis.

FIRST PART will provide labour and special Material Handling Equipments at its own
cost to lift and load the containers at the FIRST PART premises, in the vehicles for the
transportation,

FIRST PART has mandatory obligations to provide the entire process detail which leads to
generation of Hazardous Waste, Used Oil/Solvent and its tentative Quantity per month or
year to SECOND PART for the purpose of determining the waste characteristics and to
decide parameters for comprehensive analysis and process for disposal. However, it is
speciftcally agreed between the parties that the process details provided by FIRST PART
shall be kept confidential and Second Part shall not disclose it to any fthird party without

For Bharat Oil & Wg

ARFZUR D™ G LIWITED

(STEEL, DJY{SION)
o
Autharisad 3lgnators

NUR

Fa h3d
%
: %*

Director |

GORM

tLid.

RELD
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the First Part’s prior written consent. This clause shall survive termination for a period of 1
(One) year after the determination of this Agreement for any reason whatsoever.

FIRST PART must provide comprehensive Laboratory Analysis Report from a
CPCHB/Moef approved Laboratory of each type of Hazardous Waste prior to loading waste
for_shipment to SECOND PART. These laboratories must be accredited as per the
Environment (Protection) Act. 1986 and ISO 17025 through NABL system. In the event
there are differences in the analysis results; FIRST PART may send its samples to a
mutually agreed THIRD PARTY at their own cost. New Comprehensive Analysis Reports
shall be provided by FIRST PART when there is a change in the Hazardous Waste
characteristics. manufacturing process or change in the product mix ete. Reports must he
provided to SECOND PART prior to scheduling pick-up of Hazardous Waste. Reports
shall be sent via Electronic mail as well as by courier/speed post to SECOND PART. As
per CPCB Guidelines, HW Rules,_comprehensive Laboratory Analysis Report from a
CPCB/Moef approved Laboratory of each type of Hazardous Waste is mandatory for direct
disposal pathway. Which if not provided by FIRST PARTY shall be performed by
SECOND PARTY as per rate schedule of this agreement and FIRST PARTY agrees to pay
the costs incurred in performing the test immediately upon demand.

. The comprehensive Analysis Report shall determine the disposal Pathway based on the

Waste Characteristics and as per Waste Acceptance Criteria given to the FIRST PART and
any other condition/solution that would help in safe disposal of Hazardous Waste. Disposal
Pathway is mutually agreed between FIRST PART and SECOND PART to finalize the
disposal base or basic USER CHARGES. The base User Charges are defined in Annexure
to this Agreement.

. FIRST PART will maintain and provide details of the HW as per the provisions in various

Forms prescribed in the Rules. These Forms can be provided by SECOND PART at cost or
be printed by FIRST PART as per the formats given by the SECOND PART.

If FIRST PART provides any false information/declarations or withholds information in
relation to the provisions of HOWM Rules. 2016 as amended and / or E-Waste rules and /
or Plastic Waste Management Rules any time during the term of this Agreement, all
charges of Hazardous Waste / E-Waste / Plastic Waste during transportation, handling,
treatment and disposal including post-disposal period shall remain vested at the
responsibility of FIRST PART.

. The charges for collection. treatment. storage, and disposal facility (hereinafter called as

User Charges) will be applicable to FIRST PART/SECOND PART as per Annexure.

. FIRST PART shall make payment for Waste Management Services to SECOND PART

and vice-versa per User Charges and other terms and conditions
outlined in Annexure.

per payment terms

For Bharat OHl &
ARZUR UDYIG LIMITED

(STEEL DIVJSION)
a’%&’\,‘/
Authorisfd Signatory

73!
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. FIRST PART is responsible to segregate/store/accumulate/fill/load the Hazardous Waste,

-Waste, Plastic Waste, Used Oil/Solvent or Expired Waste as per rules in the container
provided by FIRST PART in a neat and proper manner and so also, the container area
should be accessible to SECOND PART’s vehicle, to come and lift the Waste. The
Transporter/SECOND PART reserves the right to reject lifting of Hazardous Waste and or
E-Waste/Plastic Waste/Used Oil spilled over the ground and container whose exteriors are
soiled by Hazardous Waste spillage due to leakage.

. In case, for any reason, the SECOND PART’s Vehicle is sent back without giving the

Hazardous Waste even after being requisitioned by FIRST PART, FIRST PART will have
i0 pay actual transport charges to SECOND PART, for a minimum load of 01 MT.

First Part shall at all times comply with all the provisions of the Acts and Rules from time
to time in force and the Guidelines issued from time to time regarding handling of’ Waste
involving the collection. storage. transportation and delivery thereof, and shall, without
prejudice to the generality of the foregoing, also comply with all Environmental Protection
Laws. Safety Laws and Regulations from time to time in force and the Rules, Regulations
and Notifications made or issued thereunder from time to time. In the event of First Part
committing any breach of the terms of this clause of Agreement, FIRST PART shall
indemnify and keep indemnified SECOND PART from and against all claims, payments,
costs and actions of whatsoever nature brought against or sustained or incurred by
SECOND PART arising from or as a result of such breach committed by FIRST PART in
that behalf, provided these are proved.

. FIRST PART & SECOND PART shall indemnify and keep indemnified each other at all

times from and against all actions, suits, proceedings. claims, third party claims, costs.
payments and expenses of whatsoever nature made or suffered or incurred by the other
PART whether by reason of or by virtue of non-performance or non-observance or non-
compliance by either PART, of any terms and conditions of this Agreement or of the
relevant Act, the Rules and the Guidelines.

IT IS FURTHER HEREBY AGREED BY AND BETWEEN THE PARTIES AS
UNDER:

'his Agreement is valid for a period of five (5) years from date of signing this agreement.

). FIRST PART shall use the services of the SECOND PART during the period of this

contract to dispose generated Hazardous Waste. E-Waste, Plastic Waste, Used Oil/Solvent
or Expired Waste at agreed prices, while the agreement is in force. SECOND PART must
legally and safely collect. treat. dispose Hazardous Waste, E-Waste, Plastic Waste, Used
Oil/Solvent or Expired Waste from FIRST PART during the agreed period per rates agreed
while this Agreement is in force and payments made as per Agreemeny terms.

ARZUR gnovG L_‘MTED For Bharat Oil & Waste gément Lid.

(S EP.L\ uson)
"l/< d 3Signatory
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If all the terms and conditions as per the clauses of this Agreement are adhered to by

FIRST PART, it will be SECOND PART’s responsibility to lift, transport, treat and
dispose of the Hazardous Wastes generated by FIRST PART in accordance with prevailing
Govt. Rules and FIRST PART shall not have any liability whatsoever in this regard.

. The main mode of final disposal of HW shall be Recycling, Disposal through Incineration

or Pre-Processing/Co-Processing or Land-filling. The modes of disposal are dependent on
the Hazardous Wastes’ characteristics and FIRST PART shall not have any liability
whatsoever in this regard.

. The User Charges are subject to Annual Revision on the hasis of Govt. of India Wholesale

Price Index [WPI]. (Commodities Index-All India) and once a quarter in the event of
escalation of fuel costs and on major price escalations, escalation of fuel costs viz., Power
Tariff, change in Disposal Technologies/Method, Wage Hike etc., to name a few. For the
purpose of escalation in fuel cost, 30% of freight rate will be considered as fuel element of
the cost.

24. SECOND PART reserves the right to cancel this Agreement if FIRST PART fails/refuses

to pay the bills/dues as per the payment terms applicable to FIRST PART as mentioned
herein and in Annexure. A Notice period of maximum Fifteen (15) days will be allowed
from the date of lifting of material. If FIRST PART fails to pay in settlement of the
Invoice, it shall be liable to pay interest @ 18% per annum and this may also result in
canccllation of First Part’s Membership, forfeiture of deposit, and termination of this
Agreement. Repeated defaults and violation of payment terms will also result in
cancellation of Membership and forfeiture of Membership deposit.

. Hazardous Wastes that require other alternate destruction technologies shall be handled at

SECOND PART’s facility. However, the prices for such treatment techniques shall be
determined on a case-to-case hasis on their characteristics,

Notwithstanding anything contained herein, neither Part hereto shall be liable for damages
or have this Agreement terminated for any delay or default in the performance of such Part
hereunder if such delay or default in performance derives from conditions beyond the
reasonable control of such Part, including but not limited to, acts of God, fires. floods,
extreme drought, riots, work stoppages. embargoes, governmental actions or damage to the
plant or facility or any cause unavoidable or beyond the control of either part including any
arbitrary ruling by the Government prohibiting the handling of the Waste or continuing
domestic or international problems such as wars, pandemic or natural calamities.

. This Agreement shall be deemed to represent the entire Agreement between the parties

hereto regarding the subject matter hereof and shall supersede, cancel af

For Bharat Off & Wa
AR TURUD IS LNITED
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agreements or arrangements, if any, in this behalf, signed/entered into by and between the
parties hereto.

28. This Agreement is on principal to principal basis and nothing contained herein shall be

deemed to constitute a partnership. joint venture or agency by and between the parties
hereto.

. This Agreement may be modified or amended only by writing, duly executed by or on

behalf of the parties hereto.

. Any terms and conditions of this Agreement may be waived at any time by the party that is

entitled to the benefit thereof. Such waiver must be in writing and must be executed hy an
authorized officer of such party. A waiver on one occasion will not be deemed to be a
waiver of a similar occasion or any other similar breach or non-fulfillment on a future
occasion.

. I any provision of this Agreement is held to be illegal, invalid or unenforceable under any

present or future laws, such provisions shall be deemed terminable and the remaining parts
and provisions of this Agreement shall remain in full force and effect.

. Either Part shall have the right to terminate this Agreement upon giving 30 days written

notice to the other Part with a reasonable cause.

. Itis clearly and expressly understood by and between the parties that the activity of lifting,

fransportation, treatment, storage and disposal of Hazardous Wastes is an independent
contract and it does not come within the purview of the FIRST PART's manufacturing and
selling activities. 1t is also clearly understood and confirmed by and between the parties
that this contract is for performance of work and not for supply of Labour.

Nothing contained in these terms and conditions shall be construed as creating any
relationship either direct or indirect of emplover and employee between the FIRST PART
and the persons engaged by SECOND PART. The FIRST PART shall have no liability
towards such persons and such persons will not have any claim whatsoever against the
FIRST PART for salary, wages, provident fund, gratuity, retrenchment compensation or
any other compensation for accident or death or any other claim whatsoever.

. Any dispute arising on any clause or clauses of this Agreement and the contents of the

Annexure hereto between FIRST PART and SECOND PART shall be referred to an
Arbitrator of repute by SECOND PART. The Arbitration shall be conducted in accordance
with the provisions of the Arbitration and Conciliation Act, 1996 with amendments
thereof. The arbitration proceedings shall be conducted in English and shall take place at
New Delhi, India. The arbitral award, including interim awards, if any, shall be final and
binding upon both parties.

For Bharat Off & W

ARGUR UDYS LIMTED
(STYEEL, DINIGION)
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36. Subject to the provisions of the foregoing clause. FIRST PART and SECOND PART

-l

mutually agree that the courts of New Delhi alone, to the exclusion of any other, shall have
the jurisdiction,

valid & active legal authorization/consent to generate waste and operate the specified unit
by relevant SPCB. First Part states that it is authorized to generate Hazardous Waste, E-
Waste. Plastic Waste, Used Oil/Solvent or Expired Waste vide UEPPCB approval No.

................ Dated...............valid till...........(copy attached), and has valid unexpired
Consent to Operate under Air/Water Act NoO. ......c.oeveeens Dated. oo valid
Blsminsniia (copy attached). The actual operation of  collection/

Transportation/Storage/Treatment/Disposal of Hazardous Waste, E-Waste, Plastic Waste,
Used Oil/Solvent or Expired Waste from First Part will start only after receiving the copy
of valid approval of Air/Water/HW Consents from First Part. First Part will notify
pollution control board or any court of jurisdiction over it and that during the term of this
agreement.

024 at  New Delhi.

ARZUR UDY 35 LIMITED
( !L&%},_

Authoyisgd Signatory
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For *M/s ANKUR UDYOG LIMITED (STEEL DIVISION)" For Bharat Oil & Waste Management L.td/
Bharat Oil Company (I) Regd.
: /]

By its authorized Signatory
Name & Designation

Witnesses:
1. Name & Designation)

2. Name & Designation

Contact Number & Mail id for future prospects:

SECOND PART DETAILS
GST No. 09AACCA6741R272 sajes@bharatoil.com
PAN No. AACCAG6741R fariendra.parihar@bharatoil.com
CIN NO wmmmmmemmmmem e Fariendra Parihar
Contact Person M. No- 8182070338 M.No-08874207654
Contact Name- Mr. Gangesh Singh A
Email- adminl@ankurudyog.com '%” F’fﬂ/

MSME Udyam Regn- Registered

g%

ARUR UD 25 LJMITED

(STEEL DIV
g,
Authorlsedt Signatory
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BOWML KANPUR

ANNEXURE-A

Waste Management & Handling Service Charge

This annexure is in conjunction with agreement signed between “M/s ANKUR
UDYOG LIMITED (STEEL DIVISION)” And Bharat Oil & Waste Management
Ltd on date_20 _ June, 2024.

First part WILL PAY AN AMOUNT OF Rs.15, 000- plus application GST @18 %( Total
Rs.2, 700/-) to second part TOWARDS security deposit/non refundable membership fee. The
GST applicable shall be charged extra. No financial charges or interest is applicable on the
security deposit/membership deposit received by BOWML.

Category — A: the payment shall be paid by Second Part @ following rates:

S:NO| Type of Hazardous Waste; Category as | Quantity/ Second Part Rates
| per Annum
| authorisaiion

1 Used Oil 5.1 Rs. 2000/~*(Two Thousand

Container

only)per drum of 220 Liters with

. l Category as
! | Name of Hazardous Wastes as per | per Quantity/
' S:NO | authorisation authorisation | Annum | Second Part Rates
‘ 5.2 Rs. 45.00 per Piece
1 7!. Air/Qil Filters (Incinerable) | | . {Rupees Forty Five per PIECE only
For Bharat Ofl & W:

*Used Oil Price is conditional, If Crude Oil Price on NYSE drops below USD31/barrel in any
quarter of this agreement then Used Oil rates will be FOC - Free Of Cost.

a)  Sr.no.l waste must comply with parameters as per Schedule V Part A of HW Rules, i.e.
without water, sludge. SECOND PART will only pay for fully filled drums of 220 liters
capacity. Part filled drums with quantity less than 220 litres will be free of charge.

b) Quoted rates are inclusive of GST, with container.

01. USER CHARGES: FIRST PART will have to pay the following charges for the Waste
Management Services provided by SECOND PART:

Category —B: the payment shall be paid by First Part @ following rates::

Collection, Treatment, Storage and Disposal Charges

——

AR URUDYIS UWTED
( E‘.j\(i VISION)

Authoxisedl Signatory
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B | Hazardous waste material like, 32 Rs. 17.00 per Kg
 Coton  Waste, Poly bags, Oil (Rupees Seventeen per kg
| Soaked cotton, paper waste. rubber only)

| waste, Buffing Waste, Hand gloves.

i Cartoon waste, Oily-Paint  Sludge,

' .Lab Chemical waste with water mix
2 |, etc (Incinerable)

| E-Waste (CFL/Tube lights, Chokes, NA Rs.22.00 per kg
‘ . Capacitors, wires, Printers, Cartage. (Rupees Twenty-Two Per kg
' ' Mouse. Key board, CPU, Chargers. Only)

3. | Monitor etc.)
‘ | ‘ Rs. 3.50 per Kg

| | 334 KO Ton | (Three Rupees-Fifty paisa per
4. | Iron Dust/cutting waste kg only)

f 33.2 Rs. 17.00 per Kg
| Contaminated cotton rags or other 01.Tom (Rupees Seventeen per kg
5. | eleaning materials only)
i 353 Rs. 5‘.00 per Kg
_ 5. | ETP Sludge (Rupees Five per kg only)
i ' Discarded Containers Drums 5 to 33.1 Rs. 7.00 per Kg
‘ ‘ 200 liters capacity. 2.7om (Rupees Seven per kg. only)

6. | ?

SO < 5 J

Transportation cost shail be paid by the FIRSTPART from its Unit TO SECOND PART Part
Facility at Kanpur Plant.

Transpoirt Charges:

l Sr. No. i Type of Hazardous Approx. Generation SECOND PART Rates in
; ; Waste Frequency/annum Rs. per Unit
‘%i-.“- 3 Category-(A&B) _MT As Per Actual.

P |

~ Vehicle availability only for 3 hours. If it exceeds more than 3 hours, charges for full
day (above) will be charged.

~ First part can also send wastes at Second Part’s Plant.

» First Part should send or dispose Hazardous Waste for minimum 4 times in a year
so that its membership can be renewed by SECOND PART.
Transport: - You can also send wastes directly to our Kanpur Pla

For Bharat Oif & ¥
ANGUR UDY G LIMITED

1
Adthqrised Signatory

80
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TERMS & CONDITIONS:

Additional MoeF Post-Closure Monitoring / Escrow Fund Charge

A charge of @ 5% on the total of above charges shall be applicable and levied on the
actual waste quantities disposed for landfill (SLF) waste. This charge is deposited in an
escrow account to pay for any emergency remediation and post closure period of TSDF.
This is required by MoeF, Government of India and is applicable to all landfill waste
(SLF).

A minimum billing of Rs._4000 Pilus GST will be applicable for a load up to 200 kg at a
time and for load above 200 kg, rates quoted as above will be applicable and to be paid by
FIRST PART.

Further if there is no lifting of any Hazardous waste within a quarter, the minimum charges
of Rs 4000 plus taxes is to be paid by the FIRST PART until termination of the agreement.

GST or other taxes as applicable by GOI shall be paid by FIRST PART.

FIRST PART shall cnsurc that the above Hazardous Waste must be packed in proper
containers/gunny bags so as to prevent any damage/spillage of the material, during transit
at FIRST PART plant. Containers/Gunny bags arranged by FIRST PART shall be of
metallic/PVC and kept at the storage place under cover. BOWML WILL NOT ACCEPT
leaky, open. unsealed containers or gunny bags.

FIRST PART shall deliver their waste at SECOND PART plant located at Gata #672,
Tahsil Akbarpur, Village Kumbhi, NH-2, Kanpur-Dehat, UP-209101at its own cost. If
SECOND PART lifts the material transportation cost shall be borne by FIRST PART as
quoted above. Loading is in scope of FIRST PART.

The transport charges are subject to revision if fuel prices are increased or decreased by
Government beyond 10% from the price on the date of signing this Annexure.

The above transportation cost is for material of upto 1.1 MT/m3 density. If density is lower
than 1.1 MT/mi3. the transport cost will be increased on pro-rata basis as the lighter waste
material occupies more volume.

Leak-proof packing & proper correct labeling as per HW Rules will be ensured by FIRST
PART for safe transportation. Waste material shall be properly packed, sealed and labelled
by the FIRST PART as per Rules.

A maximum of 1 hour will be allowed for lifting, loading & paperwork upon arrival of
truck/container at site of the FIRST PAR'I" beyond which detention charges @ Rs.350/- per
hour. FIRST PART agrees to pay Detention Charges of Rs.5000/- (Rupees five thousand)
only. per day if the vehicle is held overnight.

For Bharat Oil &
AAUR UDYOG LIMITED

‘WSION)
Auth @d Slgnatory
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As per Rule 8 of the Hazardous and Other Wastes (Management and Transboundary
Movement) Rules, 2016 as amended FIRST PART (Hazardous Waste Generator) needs to
send/dispose the Hazardous Waste within 90 days from their Plant failing which agreement
can be terminated without any notice.

For Category (A) Payment shall be made by SECOND PART in favour of FIRST PART
by Cheque/DD/NEFT within a period of Week of receipt of FIRST PART Invoice. (Used/
Waste Oil should meet parameters as per Schedule V(A) of Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016 as amended).

m) For Category (B) FIRST PART shall pay to SECOND PART Payment by cheque/Demand

n)

0)

p)

r)

Draft/ NEFT in advance/within a period of 07 days from the date of raising of
invoice/litting.

NO CASH TRANSACTION WILL BE ENTERTAINED. However, besides cheque,
SECOND PART accepts payments under NEFT/ RTGS route also. FIRST PART have to
declare the quantity of hazardous waste generation on Quarterly/ Annual basis. while
applying for fresh Membership.

TAXES / 1T.EVIES:- All Governmeni / Municipal Taxes / Duiies/ [evies/ Octroi / Service
Tax or GST / Tolls etc, as applicable from time to time. will be payable by FIRST PART.

There shall be NO goods / waste sent (or given) by FIRST PART to SECOND PART other
than mentioned in this Annexure or mutually agreed & signed between the parties through
an Annexure along with MoeF Approved Laboratory Test Reports of each waste type.

IT FIRST PART sends goods which are not lawful, controlled substance, radio-active, bio-
medical, explosive and/or not authorized/approved to be accepted by the SECOND PART
(facility operator) by SPCB then the same shall be notified to SPCB and FIRST PART;
The waste shall be refused and returned to the FIRST PART at full transport. handling cost
payable by FIRST PART to SECOND PART.

If FIRST PART sends waste / goods which are as agreed upon yet not matching within +-
10% the test analysis report provided by the FIRST PART OR IF FIRST PART sends
waste/goods which are Hazardous Waste but NOT as agreed upon THEN - the SECOND
PART will charge as decided by SECOND PART and FIRST PART agrees to pay
immediately upon demand the Laboratory Comprehensive Test Analysis Charge,
Transport., Storage, Disposal, Treatment Charge along with any applicable Government
Taxes, MoeF Escrow Fee etc. SECOND PART will notify the FIRST PART, CPCB (HW
Cell) and SPCB of the Exception. The complete liability. risk and costs of such
goods/Wastes shall be on FIRST PART and the FIRST PAR'T shall be liable to pay all the
charges as demanded by the SECONID PART and FIRST PARTshall indemnify the
SECOND PART for / during the transport, storage, unloading, treatment, disposal tor the
said waste.

For “M/s ANKUR UDYOG LIMITED (STEEL DIVISION)" For Bharat Oil & Wastg Management Ltd/
Bharat Oil Company/(1) Regd

(First Pu_m

ANTUR UDYG LJWITED

(STEELA\DIYASION)
et
Authartssd Slgnatory
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ANNEXURE-B

This annexure is in conjunction with agreement signed between FIRST PART and
SECOND PART on date _20 _ June, 2024.

Lab Analysis Charge (Optional, Applicable when SECOND PART service is used)

Comprehensive Analysis Charge of Laboratory is Rs.12,500/- (Rupees Twelve thousand five
hundred only) for complete analysis of hazardous waste as per CPCB Guideline (if ordered and
applicable) excluding service tax/GST (extra). FIRST PART can / may use a Government
Recognized or MoeF approved 3rd party laboratory and provide test reports to the TSDF, which
are conducted with in the last 180 days. Comprehensive Analysis has to be carried out for any
new waste streams or any change in manufacturing process as per Hazardous and Other Wastes
(Management & Transboundary Movement) Rules, 2016 and CPCB Guidelines. FIRST PART
must inform the facility (SECOND PART) if any change in manufacturing process prior to
waste pickup. disposal through SECOND PART.

A

For “*M/s ANKUR UDYOG LIMITED (STEEL DIVISION)®  For Bharat Oil & Waste M

AL UR D% UWITED

(First Part) (STEEL Dy IWON)
Autio 'Xéfs%nﬁ
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PV FORBES

MARSHALL

Minutes of Meeting held between Ankur Udyog Ltd, Sahjanwa & M/s

Forbes Marshall on 15 Mar 2024 at Sahjanwa

Customer Details Mis AUL Complaint No - FDL2318663
Supplied By M/s FMPL OA NO. Rel' :552101994
OEM Ref PO No. Rel: : AUL/FMPL/001
Visit Date 15/03/2024 Departure Date : 15/03/2024

Visit Type: Commissioning visit of CEMS Analyzers at WHRB & CFBC Stack.

Members Present:

M/s Ankur Udyog Ltd. ? M/s Forbes Marshall

Mr, Dhirendra Kushwaha Mr. Rishabh Singh

M/s FM Engineer visited at site for troubleshooting of Gas analyzer FMGCEM40XX SR-21088 on 15" Mar
2024, following jobs were carried out-

WHRB Stack:

FMPL engineer checked & found Analyzer in error Detector range.

Checked all conflagration & backup taken.

Mechanical alignment done. '

Configuration done and Zero Calibration was preformed.

Found Flue gas temperature sensor not responding.

So checked & found temperature sensor faulty.

Carried out the configuration of the DDU and found Ok. Configured 4-20 mA range
(CH-1-NO=0-1000 ppm, CH-2-SOx=0-1000 ppm)

Checked the overall parameters of the analyzer and found Ok.

Performed Zero calibration and span verification with standard gas. Found readings as
per standard gas cylinder.

The analyzer take in line and found working satisfactory.

Remarks:-
FMPL will replace the faulty temperature sensor as this instrument is under warranty.
M/s AUL / M/s FM
g A Ty, \ A o
15 ]3] TN , \8§
Signature I N TN Signature

84



e 513

¥ FORBES

h MARSHALL

Minutes of Meeting held between Ankur Udyog Litd, Sahjanwa & M/s
Forbes Marshall on 14 Dec 2023 at Sahjanwa

Customer Details : M/s AUL Complaint No - FDL2313608
SupliecdBy - M/s FMPL OANO.Ref __ :552101994
OEM Ref : PO No. Ref: : AUL/FMPL/001
Visit Date : 14/12/2023 Departure Date : 14/12/2023

Visit Type: Troubleshooting visit of CEMS Analyzers at WHRB & CFBC Stack.

Members Present:

/\ )

M/s Ankur Udyog Ltd _A s \~M/s Forbes Marshall
Mr. Vinay Soni = g N T Mr. Nayan Rana
Mr. Dhirendra Kushwaha ) \ _ Mr. Rishabh Singh

5 M/s FM Engineer visited at site fo" troubleshooting of CEMS systems on 14+ Dec 2023, following jobs
were carried out-

WHRB Stack:

Gas Analyzer (Sr No. FMGCEM40XX-21088(4080)) — 2.3 MTR COATED PROBE:
M/s AUL reported that analyzers readings having fluctuations in NOX reading.
Checked and found readings were fluctuate in between 0 to 1400 ppm.
Checked the optics conditions and found ok.
Checked the alignment and performed zero calibration, after the zero calibration
found Nox readings suddenly goes upto 2500 ppm and then goes down to 0 ppm
value.
Carried out necessary changes in analyzer head programming and performed
zero calibration, after that zero calibration analyzer response is healthy for 2-3
hours and then again fluctuations starts. Its seems like issue is having in Nox
channel.

K M/s FMPL engineer suggested to send the head assembly to our pune works for
—— further testing/rectifications as analyzer is in under warranty. Pune address
given below;

Kind attention: Mr. Suhas Khanderao (Cell: 7218195001) / Mr. Narendra
{ Vaidhya (Cell: 7841980461)
| Address: Forbes Marshall Pvt. Ltd.

B-85, PHASE-Il,Chakan Industrial Area,

Sawardari , Chakan

a
A
7\r Tal : Khed , Dist : Pune
\ CHAKAN 410501 o
Maharashtra,India | GST: 27AAACF2630E1Z5
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CFBC Stack:
Gas Analyzer (Sr No. FMGCEMA40XX-21086(4080)) — 2.3 MTR COATED PROBE:
M/s AUL reported that analyzer gives detector range error on DDU display.
Checked and found that CO2 detector values goes down to its minimum value (4000).
Carried out the alignment and did zero calibration.
After the zero calibration analyzer found working ok.

M/s AUL M/s FMPL
: 5’»2" /\
/%2)' X\\:\\O\'\J \\‘ j
\_ g
Signature //, e Signature
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MARSHALL

Minutes of Meeting held between Ankur Udyog Ltd, Sahjanwa & M/s
Forbes Marshall on 16" Mar 2023 at Sahjanwa

[Customer Details M/s AUL

SRR * Complaint No : FDL2217906
Supplied By 4 M/s FMPL
[ : OANO.Ref  :552101994
|OEM Ref : PO No. Ref: : AUL/FMPL/001
| Visit Date : 13/03/2023 Departure Date : 16/03/2023

Visit Type: Commissioning visit of CEMS Analyzers at WHRB & CFBC Stack.

Members Present: //\ >

‘M/s Ankur Udyog Ltd. /\79 \ M/s Forbes Marshall h s
‘Mr. Vinay Soni et Mr. Nayan Rana { sl
Mr. Dhirendra Kushwaha V"% ®% b i

M/s FM Engineer visited at site for commissioning of CEMS systems on 13t Mar 2023, following jobs
were carried out-

WHRB Stack:
Gas Analyzer (Sr No. FMGCEM40XX-21088(4080)) — 2.3 MTR COATED PROBE:
* Installation of Control panel & Measuring probe has been already done by customer.
Same has been verified, found OK. B
e Checked all the pneumatic pipe connection between probe and pneumatic panel. Fgg:%
e After powered up the analyzer, configuration, alignment has been done. L
e Carried out the configuration of the DDU and found Ok. Configured 4-20 mA range S
* (CH-1-NO=0-1000 ppm, CH-2-SOx=0-1000 ppm)
¢ Checked the overall parameters of the analyzer and found Ok.
» Performed Zero calibration and span verification with standard gas. Found readings as
per standard gas cylinder.
e Checked the mA output and verified with analyzer reading found Ok.
e The response of analyzer with respect to gases is checked and is shown below. The

“ values observed are as under: @Gas cylinder pressure 130 kg/cm2 & output pressure 1
kg/cm2.
SRS e il Y N L =, ; —
Parameters Standard ‘ Observed
| | 1
s erza d S - 4 ,
NOx g 500 ' 498
SOx 539 540

¢ The analyzer take in line and found workin_é As‘atisfactory.

Dust Analyzer (Sr. No. DCEM21XX-21259) [/ ¢«
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Checked the installation of the analyzer, found okay.

Checked the functioning of both valve 1 & valve 2, found Okay.
Carry out the alignment of the system.

Configured the data in the DDU.

Set the detector levels as plantis in running condition and take in-line the analyzer.
Detector levels as below;

DT1 = 10069, DT2 = 10056, DR1 = 6000, DR2 = 6000.

M/s FMPL recommended that do once zero calibration when plant is in shut down
condition.

Checked the mA and modbus outputs and also verified with the customer.
Give hands-on training to M/s AUL personnel while commission the analyzer.

Analyzer is working satisfactory.

CFBC Stack:
Gas Analyzer (Sr No. FMIGCEM40XX-21086(4080)) — 2.3 MTR COATED PROBE:

Parameters

Installation of Control panel & Measuring probe has been already done by customer.
Same has been verified, found OK.

Checked all the pneumatic pipe connection between probe and pneumatic panel.
After powered up the analyzer, configuration, alignment has been done.

Carried out the configuration of the DDU and found Ok. Configured 4-20 mA range
(CH-1-NO=0-1000 ppm, CH-2-SOx=0-1000 ppm)

Checked the overall parameters of the analyzer and found Ok.

Performed Zero calibration and span verification with standard gas. Found readings as
per standard gas cylinder.

Checked the mA output and verified with analyzer reading found Ok.

The response of analyzer with respect to gases is checked and is shown below. The
values observed are as under: @Gas cylinder pressure 130 kg/cm2 & output pressure 1
kg/cm?2.

J Standard Observed
|
NOx | 550 550
|
SOx | 508 509 .
s i |

The analyzer take in line and found working satisfactory.

Dust Analyzer (Sr. No. DCEM21XX-21258)

88
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e Visited the stack installation location and found Purging trapod broken during
installation of the analyzer GrS®apua. Fixed with m-seal and working fine.

e Checked the functioning of both valve 1 & valve 2, found Okay.
e Carry out the alignment of the system.
e Configured the data in the DDU.

e Set the detector levels as plant is in shutdown condition and take in-line the analyzer.
Detector levels as below;

DT1 = 10000, DT2 = 10000, DR1 = 10000, DR2 = 10000.
e M/s FMPL carried out the zero calibration and found working ok.
e Checked the mA and modbus outputs and also verified with the customer.
* Give hands-on training to M/s AUL personnel while commission the analyzer.

* Analyzer is working satisfactory.

Checked the installation of Black Box Panel of both the stack and found ok, Router and FMBB
configuration has been done. Checked modbus output data upto Black Box and found Ok.
Photographs attached for reference.

Remarks:-

* In both the FMBB only one antenna for Router is supplied and for currently both the
antenna used in CFBC stack for CPCB data transmission, hence M/s FMPL will supply the
2 nos. of router antenna for WHRB FMBB.

¢ M/s FMPL will submit the offer for Purging trapod for CFBC stack analyzer.

M/s AUL M/s FMPL

/

< a7
g

Signature Signature

/
[ QPP RS dovA Anterng edsd fesoh af-
f\mﬁ ak - pey FPMPL C""l}f,;ﬂem-

CFBC Stack - Dust T i
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BRI & R

Procurement Contract of flyash

M/S. HONGSHI SHIVAM CEMENT PVT. LTD., a company organized and existing under the
laws of Nepal having its registered office at, Kathmandu, Nepal (hereinafter referred to as the
"Party A")

AND

This Supply Agreement (the "Agreement") is made by and between: M/S. Ankur Udyog Limited , a
company organized and existing under the laws of India having its registered office in India
(hereinafier referred to as the "Party B")

ARIE I CEL FRB R Wk FRGT

LOPRA ARIRATIRA i), — SRR IR AV TR Al ML L 45
WAL CBL FRTRRR )

Ankor Udyog Limited, ~5HER EUETE R AR FRAEAE00 2 3, VENHBALAEEIREAL . (A
FR#Z 7™

= BER. oL, QLIRS (A R MR, Hrig-
Name, place of origin, time of supply, quantities and prices:

1. 7Rk BrEUK

Name: Flyash
24 e ERESET BB A R

Place of origin: Gorakhpur, Uttar Pradesh, India
3. GO ] ARCRE: B Z UM 2025 457 A 1 AL 2026 42 6 /A 30 B LR WP I
SRIGLIGERBI A, SCRRBCR LAZ 1 IX M B R et L2 B0 (8] LA PR O AR THTDE AN
ki3
Time and Qty of goods supply: Party B shall supply fly ash, the supply should be evenly
according to the preduction demand of Party A from July 1st, 2025 to June 30th 2026, the actual
quantity is as per the weighbridge quantity of Party B, the detailed delivery time is on the basis of
the written notice of the Party A.
4. k. EHE (400.00) LIBEATEE/AG. it ol B T i R RE, G A U D 0 R
WA ARG 30 Rl AUAFLE VR, PR RSTR A HH EL A0 R B A P H R ) e 5 A 2
Prices: Four hundred Indian rupees/ton(INR400/ton). The price can be adjusted according to the
market price. If it is necessary to adjust the price or quantity or cancel the contract, the two parties
will negotiate together and inform 30 days in advance. After the negotiation, Party A will issue a
price confirmation form, which will take effect after being stamped by both parties.

T STy oAl b ] R ) R B A AT S

Acceptance method: The Laboratory and Cement Workshop of part A should be responsible
for acceptance.
M. ZERRHIR: LB R

Place of delivery: The flyash silo of Party B
Tiv GSEBE: FLTL ZT e E A Ay, TR A E G RO HE

Settiement quantities: The quantities are on the basis of the weighbridge in Party B and the
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quality is as per the lab test results.

A SR B WA, PR R IR, N5 BB L, LR
K ORHURL T LRk R S T

Terms of payment and deadline: From the date of loading, Party A shall pay Party B every §
days according to the delivery quantity of Party B, and Party B shall issue the commercial invoice
to Party A according to the delivery quantity.

15. GOVERNING LAW AND SETTLEMENT OF DISPUTES
EREERE P U

7.1 This Agreement shall be governed and construed in accordance with the laws of Nepal.
ES R EEEA I AEHEYIRPRE T2 LR
7.2 Any disputes arising in regard to this Agreement shall be settled amicably between the parties
through private negotiation. If the dispute cannot be settled through negotiation. then such dispute
shall be filed to the competent courts of Nepal.
(A0 45 AR RSO e OB EACUF R U, 820 ) JE M A T B R e
I\ BRI R L OB 4 B AT
Commercial Bribe Prohibition and Event of Default
I« LA, MR sE R F MR RN R, ASCACE fr 2 g A0y i) B RN
0y CRLEE ELARRIR ) 47 g Ml
Party B commits to be abide by the relevant laws and regulations and commercial rules and
shall not conduct commercial bribe to relevant staff (including immediate family of the staff) of
Party A’s for whatever reasons and by whatever means.
2. HELRNEBLZ -, BTASE Sy b i %«
In case of one of following conditions giving by Party B to Party A, it can be considered as
commercial bribe:
CL 2B PE. AHHESE. Wk, IRTRsS,
Giving cash, marketable securities, shopping card, delivery order/bill of lading, etc.
(2) #8872 S .
Giving presents and other material items.
(3) & P
Giving loan.
(4) & PRURT . IREEE.
Giving entertainment and travel, etc.
(5) 8 PIEL T BRI RNVBEEA R -
Investing in capital to Party B or its affiliated enterprise.
(6) 43 T JEARAT AT A7 %0 i Ml i s
Giving commercial bribe in any other ways.
3. ERH AT RTRTTR A AR LR, B O ATROY BRI, £ 77 ERURNEL K45
ﬁ{r:

If commercial bribe is confirmed by Party A or relevant departments, Party A shall have the
right to terminate the contract unilaterally and Party B shall undertake all the following
responsibilities:

(1) %6 B S 5-10%[0 H 7 Z A5 4.

(8]
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Pay breach amount to Party A at 5-10% of total contract amount.

(2) FAsE R Iig S0 3 —35 (il W S
Make compensation to Party A at 3-5 times of commercial bribe amount.
(3) @yl IR, ORI 1 —2 (s, JERARWHS T B AT 4 2
EAN A Sk U,
For any loss caused to Party A, Party B shall compensate at 1-2 times of loss amount.
4) W RABER, HIP AR R TERLGAE .
It is illegal, it shall be handed over to judicial office.
e BELAERGLFAT:
Safety agreement and default responsibilities:
I« ZHEENP X, B0 R A ) R RARE «
1. After entering Party A's area, Party B must abide by Party A’s safety production system and
relevant regulations.
2. RGPHRBIEER, ZHHRARRFHAEHEN P LMK, W b4 K —7)
siEH 407 B TR
2. Without the written consent of Party A, Party B's relevant personnel and vehicles shall not enter
Party A’s production area; otherwise all the responsibilities arising from it shall be undertaken by
Party B.
3. LTRGBS PR Ml 5 it BEN 5 A P XN, U8 T AR BUE »
3. If Party B's relevant personnel and vehicles need to enter Party A's production area due to
business. it must abide by following provisions:
(1) FRP MBI R B, 515 GRRASGENT R Y |, SR AL
[F) & S AT
(1) Put forward application to Party A's procurement department, fill in "Application Form of
Outside Staff’s Entering Factory", and they can enter only after obtaining approval of Party A's
security department.
(2) BENTAEZ T LRI LAEA , FFH 2R BB AR A SRR -
(2) Party B must receive safety education by Party A security personnel before entering and be
accompanied by party A security personnel or other relevant personnel for the entire project site.
(3) EANGAAUGRAZAATE, LA, LT LR U .
(3) Party B must wear safety helmets, safety shoes, safety vests and other safety equipment
before entering.
(4) ARSI N B S ORIB1 VI FLIMAT T4, NG L ABRE AT HERE LTI
(4) Before entering, the vehicle must handle passing formalities to security department. Afier
entering, it must drive at a limited speed according to specified route.
(5) BENAT7 KAk, M4 Rsead i (R 2 BT Ao i 4 I Al B
(5) It is prohibited to touch or operate all Party A's production equipment or other facilities while
entering the production area.
4. LHMFNRAMER L) XN R TR, L7 A7 R M~ 8 4 & 0T E,
YR SRR PR AR, L0 T LU
4. Party B's relevant personnel and vehicles occurs safety accidents in the factory area of Party A |
Party B shall undertake all the responsibility arising therefrom and shall indemnify Party A for any
loss caused directly or indirectly.
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t REFE-KX 46, WHIHZH LH.
The conwract is made in quadruplicate. Party A shall have three copies and Party B shall
have one copy. A
. AREPITES. AWEEKEHRAT .
Subject of contract execution:Hongshi Shivam Cement Pvt.Lid.
T WAAESITA: XA : ZHERSTA: .
Signed by (Party A): Liu Kaijie: Signed by (Party B):
5 REEHRA: X9
Invoice recipient: Liu Kaijie
Wk 2L8045 %K A IR A ] 4y b
Party A:Hongshi Shivam Cement Pvt.Lid Party B:  Ankur Udyog Limited

Wufiz b Bk . Sth Floor of TVS show room, Hufuiihl: A
Narayanchaur, Naxal, Kathmandu Company addrgss:
Company address: Sth Floor of TVS show room,
Narayanchaur, Naxal, Kathmandu

HSEACRA KAV A
Legal representative: Legal representative:
BHACE A B A
Authorized representative: Authorized representative:
i ifi: 00977-014435551 i) il
Tel: 00977-014435551 Tel:
P47 H/*4847:  Canara Bank
Bank of deposit: Bank of deposit:
ey, RTINS .
Bank account: Bank account: 125002578761
B i 603614103 B G
Tax No.: Tax No.:

4

93
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Ankur Udyog Ltd. Steel Division 2025-26
Sector-23, AL-2, NH-28, GIDA, Sahjanwa
Gorakhpur
CIN: U28113UP1996PLC120327
E-Mail : finance2@ankurudyog.com
GSTIN/UIN: 09AACCAB741R2Z2
State Name : , Code :

FLY ASH EXPORT
Ledger Account

1-Apr-25 to 14-Oct-25

Page 1

Date Particulars Vch Type Vch No. Debit Credit
1-Apr-25 By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00001 14,684.00
By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00002 22,148.00

4-Apr-25 By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00003 13,212.00
By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00004 13,084.00

10-Apr-25 By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00005 14,168.00
By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00006 22,204.00

By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00007 14,696.00

11-Apr-25 By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00008 12,932.00
15-Apr-25 By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00009 15,160.00
By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00010 13,520.00

By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00011 12,520.00

16-Apr-25 By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00012 22,272.00
19-Apr-25 By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00013 13,232.00
By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00014 13,028.00

20-Apr-25 By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00015 13,408.00
By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00016 20,380.00

24-Apr-25 By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00017 21,932.00
By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00018 12,980.00

By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00019 14,704.00

25-Apr-25 By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00020 12,344.00
27-Apr-25 By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00021 21,612.00
By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00022 13,504.00

By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00023 13,660.00

By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00024 13,400.00

30-Apr-25 By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00025 12,688.00
By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00026 12,884.00

By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00027 21,036.00

By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00028 13,980.00

3-May-25 By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00029 12,040.00
By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00030 12,216.00

By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00031 21,552.00

By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00032 14,304.00

5-May-25 By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00033 12,948.00
By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00034 12,836.00

By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00035 11,812.00

6-May-25 By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00036 21,772.00
By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00037 12,372.00

7-May-25 By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00038 13,684.00
By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00039 12,956.00

8-May-25 By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00040 12,716.00
9-May-25 By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00041 12,236.00
By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00042 12,500.00

By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00043 12,520.00

Carried Over 6,43,836.00
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FLY ASH EXPORT Ledger Account : 1-Apr-25 to 14-Oct-25 Page 2
Date Particulars Vch Type Vch No. Debit Credit
Brought Forward 6,43,836.00

12-May-25 By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00044 12,420.00
By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00045 22,712.00

13-May-25 By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00046 13,704.00
By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00047 12,388.00

By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00048 13,384.00

14-May-25 By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00049 12,560.00
By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00050 12,216.00

By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00051 12,404.00

15-May-25 By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00052 13,416.00
16-May-25 By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00053 23,012.00
18-May-25 By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00054 7,948.00
By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00055 5,256.00

By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00056 13,296.00

19-May-25 By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00057 13,312.00
20-May-25 By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00058 13,908.00
By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00059 21,804.00

By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00060 12,240.00

By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00061 12,764.00

By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00062 12,600.00

26-May-25 By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00063 12,268.00
27-May-25 By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00064 9,764.00
5-Jun-25 By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00065 21,212.00
9-Jun-25 By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00066 14,472.00
By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00067 13,560.00

By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00068 13,980.00

11-Jun-25 By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00069 20,972.00
13-Jun-25 By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00070 12,948.00
By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00071 12,952.00

By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00072 14,012.00

16-Jun-25 By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00073 20,568.00
17-Jun-25 By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00074 12,556.00
18-Jun-25 By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00075 12,428.00
28-Jun-25 By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00076 12,316.00
By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00077 13,080.00

29-Jun-25 By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00078 21,116.00
5-Jul-25 By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00079 12,948.00
By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00080 21,676.00

By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00081 13,536.00

6-Jul-25 By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00082 12,716.00
By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00083 11,556.00

By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00084 12,640.00

By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00085 12,536.00

7-Jul-25 By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00086 12,832.00
By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00087 13,008.00

8-Jul-25 By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00088 14,424.00
9-Jul-25 By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00089 13,812.00
By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00090 14,220.00

By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00091 18,652.00

11-Jul-25 By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00092 12,164.00
By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00093 11,540.00

By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00094 11,496.00

By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00095 11,844.00

Carried Over 13,74,984.00
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FLY ASH EXPORT Ledger Account : 1-Apr-25 to 14-Oct-25 Page 3
Date Particulars Vch Type Vch No. Credit
Brought Forward 13,74,984.00

12-Jul-25 By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00096 11,608.00
13-Jul-25 By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00097 13,964.00
14-Jul-25 By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00098 21,340.00
By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00099 13,792.00

By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00100 14,764.00

15-Jul-25 By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00101 12,112.00
By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00102 12,376.00

By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00103 11,788.00

16-Jul-25 By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00104 11,868.00
By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00105 13,280.00

17-Jul-25 By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00106 13,900.00
18-Jul-25 By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00107 19,880.00
By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00108 12,784.00

19-Jul-25 By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00109 13,316.00
By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00110 12,040.00

20-Jul-25 By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00111 12,384.00
21-Jul-25 By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00112 3,820.00
By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00113 10,308.00

22-Jul-25 By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00114 23,320.00
By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00115 13,480.00

23-Jul-25 By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00116 14,436.00
24-Jul-25 By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00117 13,220.00
25-Jul-25 By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00118 13,692.00
26-Jul-25 By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00119 13,144.00
By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00120 14,992.00

28-Jul-25 By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00121 18,468.00
30-Jul-25 By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00122 14,072.00
By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00123 12,908.00

By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00124 13,920.00

31-Jul-25 By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00125 14,612.00
1-Aug-25 By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00126 22,504.00
2-Aug-25 By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00127 11,864.00
By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00128 12,792.00

By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00129 12,616.00

3-Aug-25 By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00130 14,172.00
4-Aug-25 By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00131 13,080.00
By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00132 12,196.00

9-Aug-25 By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00133 13,484.00
By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00134 12,948.00

By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00135 13,664.00

10-Aug-25 By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00136 12,900.00
By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00137 23,408.00

14-Aug-25 By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00138 12,588.00
By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00139 14,456.00

By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00140 12,624.00

16-Aug-25 By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00141 11,668.00
17-Aug-25 By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00142 22 492.00
18-Aug-25 By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00143 12.920.00
19-Aug-25 By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00144 11,744.00
21-Aug-25 By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00145 13,140.00
22-Aug-25 By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00146 11,396.00
By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00147 22,512.00

Carried Over 21,11,740.00
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Ankur Udyog Ltd. Steel Division 2025-26

FLY ASH EXPORT Ledger Account : 1-Apr-25 to 14-Oct-25 Page 4
Date Particulars Vch Type Vch No. Debit Credit
Brought Forward 21,11,740.00
23-Aug-25 By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00148 12,548.00
25-Aug-25 By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00149 13,260.00
26-Aug-25 By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00150 12,980.00
27-Aug-25 By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00151 12,648.00
By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00152 11,880.00
28-Aug-25 By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00153 21,816.00
1-Sep-25 By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00154 11,492.00
By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00155 13,812.00
3-Sep-25 By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00156 13,076.00
By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00157 12,064.00
4-Sep-25 By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00158 22,612.00
7-Sep-25 By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00158 13,252.00
By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00160 12,408.00
By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00161 13,304.00
8-Sep-25 By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00162 12,476.00
By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00163 13,148.00
By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00164 11,284.00
9-Sep-25 By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00165 12,632.00
By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00166 19,984.00
15-Sep-25 By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00167 13,312.00
16-Sep-25 By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00168 8,272.00
By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00169 5,380.00
By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00170 12,296.00
19-Sep-25 By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00171 12,888.00
21-Sep-25 By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00172 12,820.00
By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00173 12,368.00
23-Sep-25 By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00174 23,636.00
24-Sep-25 By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00175 12,008.00
By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00176 12,640.00
By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00177 12,012.00
28-Sep-25 By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00178 13,284.00
By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00179 12,140.00
29-Sep-25 By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00180 12,744.00
By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00181 11,628.00
30-Sep-25 By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00182 13,832.00
By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00183 22,140.00
1-Oct-25 By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00184 12,120.00
By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00185 11,300.00
2-Oct-25 By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00186 12,052.00
By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00187 12,436.00
4-Oct-25 By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00188 12,500.00
By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00189 12,128.00
5-Oct-25 By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00190 21,536.00
6-Oct-25 By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00191 15,220.00
8-Oct-25 By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00192 12,768.00
9-Oct-25 By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00193 13,472.00
10-Oct-25 By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00194 13,568.00
11-Oct-25 By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00195 21,952.00
12-Oct-25 By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00196 15,820.00
13-Oct-25 By Hongshi Shivam Cement Private Limited Export Sales ES2526AU00197 13,096.00
28,01,784.00

To Closing Balance 28,01,784.00

28,01,784.00__28,01,784.00
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TATEL, AT AR STAAY TRATT HATAT
EIPERE

T2 foeett, 31 femwaw, 2021

FT.3M. 5481 (37).—Fr 1T TLHTT 7 AT TLHRTT 6 AARTA TATFL AT a9 HATAT T ATSg=AT

. FEAT. 763 () arE 14 Fawa<, 1999 T Frar a1 fordTze sremfea amw fEeE w=@= & o= =7
e & fafafdse zamw & fiae <2 % At % o susrs: g % Seaa it afaated & & oo
A e f[Awtor arnft F Bt § e gfautor GRmeeT § wTe-T F SUTNT FT 96T 2 F o

IEESRSIR N EuES

3T, TguuERal oA Hgia (TdrdT) F e 9%, UET #2d wEar a7 fomee sraria arg
e "=t g we-TrE w1 100 widerd IUAnT RfE w9 gu siv weme-ae veee yoret i
HTOTAT % o0 qATHd SATSEAAT FI ST TTAF TATAHRET & F FHATad T g, Hald qhe o

HISIAT SATAR=AT T qerear i,
ST IEUUEHAT AT HETd % LT 9% T Siaee [Heitd e ST it sirasasar &;

e, AR 7 FEEr 6 a0 FE ®9 F 87 § 09 argrd Saral agr qaq =i
ATARIAT o TIRT T AT Fileh SIS THGT Tl HLIAT FIA hl AT ¢,

7703 GI1/2021 )
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Y, =% a9, 9% UF FATe AGL 6 LT aq1d, Ted@l 6l LT T 31T Fid, ATAIeT
TRATSIETSA % =t &= 1 93, @ia et & 6 7 93 § [y &1 ameiat & 9w F fFwer 5 =7 4§
TG ITART &l ARTAT T ITSATS THET ST TTH(h SETEAT il GIIETT FIA il TATHAT &;

ST, TITEALOT HT AT FIAT TAT HIAAT AT oAz stremhea ara e @9+ & giora wrs
TG TRTor o7 FaeT it AT FIAT AaeTT

ST, I SATIg=AT | S TG 58 T FANT AT AT & I9H HFaT 7 fon[Tze sreamia arg
e "2 & g wre-TE $fi7 aien-1E Tt O g

ST, FAT TR TGIUHAT qIATT FIET 6 AT L, TN TTAhe i TUTeAT Jigd 9 &
SYANT % o1 U =479 &=T AT A8l 8

Jq: TATELr (F2er) R, 1986 F Faw (5) ¥ Su-fAaw (3) F @F (F) F 9ty ufsa qgtawr
(Freeron) srferfeaer, 1986 (1986 =T 29) it &< 3 #i IT-aTT (1) 3T IT-4TT (2) F ©E (v) §TT Tad
ATTRIT T TINT LA U, AT TEHT & TATELT UF e HATAT ol STTAAAT ST FHTL3T. 763 (31) T 14
v, 1999 T 9T & TSI, FHTIRU 90 |1, G 3, IT G (i) § THAT FT ATHAT Fd g,
FIAT AT ot e semid arT FE=a @331 g1 1@ & STANT & gad § TET ATSEAAT SI1 91,5117, 285
(37) AT 22 =19, 2021 GTT AT o LTI, FETLTOT, 92, 7T 3, 3T &1=7T (i) | THR19a iy T8 =fF
e 39 a9t safeet & ST 288 T91Ed gMT 9T g S9 g °, S SEq TET 3uas &
TR TS & {qfase YTaaT Sdr T SUesd F:37 &1 s off, 975 &1 & a9 § 0@ e’ S e
e T oo

Y 3FT VTET ATALAAT % G99 § 399 AT qIT I¥ TATET g arer a9t safrat & area
TSI ST GATAT I¥ T T G 80 & F G971 w2 (o1 M 3

qq: qFEer (F5eem) Hem, 1986 & =W (5) & Su-fA=w (3) % @ (¥) * AT qfeq qAqTa<o
(FTeqor) srterf=aw, 1986 (1986 FT 29) #T &TT 3 I IT-ATT (1) 3T IT-GTT (2) F ES (v) T Tacd
ATRAT T TART Fd gU ST SATEEEAT FL.AM. 763 () aa 14 foawaz, 1999 &7 39 amai & HarT
arfereia e gu v UH SITesmaor & G FohaT 797 € AT 3 7 AT (64T AT 8, Fexl T Tt figai a1
fordTSe smemfea T fERE §4= & T & ITANT & g9y § At Afag=ar S F#7dt 8, S 29
STER=AT 2 ST st fafer & s grft, st
. FATS-UE ST F(EH-UE HT MU A g a9 faga ga=1 (Shid) F Saeria.-
(1) & FEer 47 forqree sraia ar BEE g4 (A Fftea /AT ag-Scred &% a7 g aT
T T T ITAtEE ST et & a8 o0 3T g e (FATE-1E ST aieq-1rd) &1 39 977 (2)
3T 10 aT-er g adis & 100 Tiaerd STTRT AT F3;
(2)  FrEEr AT forATee et arT GRE 999 § g @ 7 ST Fad St ar-sqEad
ST o T o STTosT, srerve-

(i) AT @ I AETRT IR AAT; S€ Al 2Ted, Freaw diHe ofie, are, are, I #7
[EIGEILE

(i) = fafRwir, - e
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)

(4)

(i) #=F AT T wrE-AET F Yo w1 fmi, e s Ser-ateime srarfa Rt
T

(iv) e =7 fAmir;

(v) = &= i1 9,

(vi) @FF FE F T gu e w1 99T,

(vii)y ¥ a1 fig—ag v "= 1 AR,

(viii) =T TErerr F eree ¥ AR a8 ¥ w7,

(ix) & AT § Te@r e HIAArsl w1 =H;

(X) 37T 390 T T w7 AT

(xi) THT-IHT 9T TATIEEET T o= ITR-3&a A & o)

qeTe, T YU AT qE (AT AT oTeFerar § UE AT qod A oSt S
TATER, a9 X Faarg TRaad 7oy (TR URe ), Gea #ames, @« /9, S
HATAT, T TR AR 3 TSTHR HATAT, FI AHTT Ta A&7 AT, T2 w9 Gem aom
T /e Ud g9 qry afwE F giafAtet #r agem & 9§ oriee R s, e
TATST T % START o TT-ATHA qE-TLRT ol ST HEAT, ITehl THAT TS SALAET HLAT AT
SRR fETEl T Tremy & 9Teq el & Sh 9% 39-077 (2) ¥ TAifedrad UH -
TLHT T GAT § AT FRT GATT TT -G AT ATHA FHeAr AT FwET JI-adis HF =1 o
AT AT IEH FAET FIAT gl T AT TH TS o (o0 ufera g, ag Fiuta s gy ==
e AT Yguor e |t i, a9 fFeE @9 $iT @ F TS w7 ATHGT T aEdl gl 39
afafa ARIer & g™ 9%, =@, a9 3T Saary ahaad §arad UH qT-37qE0d ST e
TERTIAT FIT

AT HIAAT AT [oRAT3e TR ard FE=[d €37 39 a9 & I giord @ (FATe-1d ST dieA-
@) T 100 TIA9rd STANT FA gq Scadardl g, ToT, et o Rafa #, et a9 § o &7
ITANT 80 Widerd & = AGT gIIT < AT g, 39 arT e €97 &7 a9 a9 #ir &t § 100
TTTerd SEd T % ITTRT AT A& T FLAT g7

T, T AT T TgAT a2 F T AR AT a9 % =56 w UH qI9 @R 9930, @i T FH STIN
60-80 wfrerd & 1= BIAT §, U a9 o foIw ofix U §2A=A1, Fgi 1@ T STANT 60 Ifaerd & 7 g,

2 a9 F oo ggrar o7 gar 8, T T F IuART i giaerdar i woEr F wee F oo ad
2021-2022 ¥ I &t STqerd THTAT &l A= <F T JTEHT 6 FTHTL 4T H T@T ST

arfta e @9t & [ 100 widera I9EEar sreq | 100 Staerd STAar ST Fi &
ST T sferaar T & o0 oI JquTad 9% | forw B srqama 94

>80 wiaerd 3ay L

60-80 e 479 3ad

<60 wfaera 599 L]
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®)

(6)

(7)

(8)

e, a1 e §9 % forw 80 Widerd =IAaw STANT Tiaeradr, AT 60-80 Tiaerd sfiv <60
gfaerd it ITATRAT it Aot F TET M ATt AT AT FAAT F Forw g9 srqurerT = F T2 a9
T Tg T FYT 9T AN Al gl

TR, ATATAA 9 6 S| a9 | giorg 20 Tiaerd T &1 SRl 9% § @7 o A7 ST S
SUINT IH AATAT Ao o6 3T God TG o T S AT 91 H (6T ST

AT Hod TG AT AN T, TSHHhT 28 ATS=AT o TR & Iger WSy ohar 717 &, 7

T faea | () g =8 O & Fw0E 9 F ST § Frr o, B S T w v

STTEEEAT & THT 6l fAfer § 38 a6 & e T a7 ITANT T o> [T 7 7 39 faforse
U % AT HATAAT & HEAH & TG IS & (o0 LT ST q&di 7 At gl

qveq, eforfaa sfaeraarett § 77 Sfeafera SRt T it =[Fad AT T ST eI a9
e T o STue e AR T i =eaw AT i ar e w6 A et e &
FTATT AT TG IHSA 1 AT I ] 2

et T fafer & a9 EE R fraT-zar
AT T FT STIRT 9T F9 20 F9 T F9 35 F9 T F9 50 gfaera
(AT T 7 TR RIS e

TR, A AT T AN T FT ITANT AT AUTAT ARl 8, STaf T o qTeATd AT T2k (*9T 2I 0 5
Y A 9T AT A7 9rer T | TR 6T 97 2 37 9afad 157 guor === are =9
TG § THIO HT| et T qreara a7 STEF & RO oY -3 &1 &1, 5|y F=e
Tl A A1 AT TST TGO HAAT A€ FIRT THIOA THA &, TH ATSLAAT 6 TR a0l

A & U a9 & ATa¥ Far Sroam o= a7 T % £ A7 SeF ° A7 a9 TG FH ITA FIC
STeafed FHI-HATe % AT HHE & & AT ST

fereqor: YT % IUIANT F FeAT T EIEA A K orw 3T W (4) 7 (5) F AT FrlAE 01 375,
2022 #T T & AR g

T o qu arfiar feE @@ @) § 0.1 AT I amEe (THEsey) f9%d & AT
SATITARTAT AT ST T FT AT ATATT < ST T T g @ 6 qreATd AT STSHT BT qhet 100
ey, F=a @eE TriEEr (ME0) & e ¥ F=T gu0 {90 9 g a9 U
TR A=ert & SIa™ g oY T fRenfAeer @ & §T A7 T12F & dad H THh AT, T
T, I THTAT, e F7 a1, Maer | ST it @uq J7 J3eq, T ST TA=H0 AT A
o rfe & At AW F foro wrfater € Fatha 757 i == sfammT % ywem i arfe
q T AT 6 aT TEqa 0 SITur

eI AT AT oRdTse ETRa a1 fo=d 93+ 98 g F3T & aa 6it 961s, Ia0s, s,
HE &Y Ave™ miaweiit 32 & stqaa Ofd & 3T 797 § 87 arg Sl ST Igu i TAHATH
F foro a+dt viRaema fhw o € o = "@e g § fRufa & g=a7 =0 Afeg=ar § g oaqag |
ST 5T T FI=07 e (TEdE ) AT TgOOT HEEr et (FEET) A A Srosi

e FHIAAT AT foriATEe semied ardi faea 999, Seaiua saar 9% Ardid TF & 77 § 50
16 =2l F WS & T FAfhT OoF T8 1@ A2 g Jasstiad FM, e a8 7o g9 9
2T, ored 3 T/ ag= % F A G a9 S 96| TEehT AT Seated s yguer sy
e (TEd ) a1 gguer = qiAfa () F arEy # & STt S Ferd gguer e

101



530

[WTT [I—EvE 3(ii)] HTLT T (ST ETLTI0T 5

9)

(10)

(1)

(2)

)

e (HTHTEET) AT 5T FealT T =07 qrE (THdTEE) A1 sguer [E=or afia ger 9699-
T a7 Adyerr T stTomm

TCAF HIAAT AT foriATs e semia ardiT ferea §4=1 (S| Sfaiia wited I7 98 I o 9l g AT
T, ATEda® STARTRAT (ITARTHATSAT) & B & [T Fexld TGO FF=AT A€ F a9 qed AT

HIETEA I U0 FT foish ITAse FTHT qTT A2 S35 % 916 TG il SUAHAT % ATedq 1 s
TETH T

T % 100 TTAerd START T TLTH 11, STgr 9 AN 2f, [&Te & g8 & &9 § A= S|
TG & ST o6 TS, IaLadt 3T IIRTE AT G .-

o TefY ST (AT, TEaR ST o), St g% fAwe, a5 ST e oiae & AT,
T AT & Ted@r it LT Se=aret oY fomarse a1 wgar swara ar &= 995 7 300
et o e aret S8 Hwior St st § 9 g0 §, 3T A | A=A € H TG H
ST I

TR THH! TRASET T 9¥ [9ed TgEET A0 T afidgd and, UH o wEer a1 ondarse
AT qTT A= S50 g7 a8 il S0

TR I Y [ 19 AEd 69 e ggHd g5 AAt & AHTY @ Hl AN Y TEagd & fou
9[FF of THAT & ST ATHA § STgi a7 (o=d FI 7T AT | TG T HUeT Fed § a9 g e T
AfHRTor e forw AT 2 g € S f3T @mre s famT afegs ooF F T Suesy F O &
T Tt AR g1 AT3 I Torw a19 B @9 39 [uior sfseweor &1 Fifed ST #3ar gl

T FAFATIN | TG FHT ITAN AT ATTH 42, AT TS FUH, Feald Ta= TaerT
HEATH, ®SH, FealT T2F AT Teq, Goetl, Feg | =i &9, a7 & [

AT S 3T el 30T 1T AT & ATt gy Matfa oo o fafaden siw fRenfRgernt
& AT AT ST

arfr faega &= it 300 Frarfier it aidfe & diae safaa ot g1 & o fFearia someEs
AT (SHY) & qgd Gefl ArEad @i § T T Jo5 WS AT AT ATIF AT % 2 .
AT TG T AT FIAT ITTFRE T THT &I F TG AT TATAF (AT TR, ATASAF 3T
At &= & 1) FrEer a1 forare sramha arda GEE 99+ & 19 |1 BaHle? (9% g1 %
HTae, ARTiHaer, G qeaT (Seiuaus) F fFenfadern & Aqa daw a9 & arg] [T g i

SRIEIORT STaT T2IERT (YATerd A7 Bl T2 @i, Sar ot gmmar g1 F forw sy & S
TR & ATE-24-9TT & ST 92 %9 4 %7 25 faera g &1 fAtsa #39 F oo s #3457

g UH AT B s eed T TwT F dT aiEgd i AT F 989w AT e
HEHT g< Tt U% forw 0 9o % SE AT AT Gage sAaedT FiTh T i TITerd JraT ht
SUASEAT T TR TATAN 3T GIAT o6 GTAT TATHT 31T 2 H ATAFHATT F 919 TG AT HIAT FeAT,
giora stferame & forw =7 sfaeg=eT & yaree it 972 & ) g oY 3% SEaaral § @ A
SUART, Fol T TGN =T 7S, HETHerd @I qLaT i A e 220 gy gt fer-
et & srgam T s

TEHFI .- TH IT-UT F YA & forw a8 A1 Fuve AT Smar g & @ g aw e
A9/ afvage & Iqae Fae aet 0] g Ffs a1 & 99 30 forw @ arfers v Jifed 3o
g ST ST arer 2% % A7 [ w2 o == § @relt w7 #r 9w o o T 25 gfaad

RFT & STIRT 7 ATALIT TT T AN Agl NT S qh (o q19 [A=2q T2 g7 a1 Aqfersd il
rfes 7 fogr =T gn
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®) ()

(ii)

(6) (i)

AT T ATl 0 T § GTAAT TATAT H TG FT THTIISTT FEA o (70 G aa ST (SFTTHT 3T
AT FATT FIAT SR 3T @ § GTAT T § T F A2 T AT JTer T F Q1 T HT
2 w7 & U @ AsETe # GaEq STeERT AqHIed R GG, a9 3 a9y
TREqT HATAT FIT a9 fa2d SIA0 ST FAAT G160 TATE0T TSI T TTeAT § B o 6
Trr-gry vH Aue F forw sroeme S arer fRenfRgent F w9y § 9w 28 e, 2019 &
EQUEECES IR Eaukiy

HATAT, Feald TGUOT [AFA07 91, AglHaa®, @\ qRaT (SSUAH) 3T IR a9 330
(AT F AT TR Fh, GIET § GTAT T H TG 6 I O T9T AT arer 20 o

== fEra s T a9 F o awr-amy 97 e oft fRenfRder S #7 gear € 6T a7 '@
grfersrt # Rreerd grft fF 3 o= ami a1 afvsma s & 7 7 v ag F offiae f{fas
e wTtersront g SITT it TS SAquiaat § sraed Hergs AT IREd I F40|

TTEONT YEUOT F HEH § GRAT, SATAAT (ATFHF sHagrdar dal) i< gl T i+ gigd T4
T G § et =19 FT a19q /8T arer @ F a1 @ & {fm #31 F oo e &
T A & o0 qA1Eey, a9 oY Sdqary 9add Jarad, GEa 991, @ §97ad, wiaar
HATAT, ARTHRMH G AT S AT @1 o420 F TS 1 AT FLd g4 AT, Feald
T =T A1 (HTHERET) it sreqeqar § Us i &7 TS AT SITuaT $iw a8 aiuta qorgmy
HATAAT AT AT & orw St wsa @i (SR el get, M) & dgae § 3 6t 1 [Gamer
ROTet #7 sreaa FE( A7 a8 qETd, T ATIHAT & THAT & qLd T9A7q SULFT Gl 0l

TEATT FTAT AT FG(T

(ii) ATT FE=E 99 A7 @, I AHIE ATARTAT START AT T T FLA 6 o0 ITAFq qiefaT

(7)

(8)

9)

(10)

(1)

FT TgATH [0 ST T 1@ % (H9er gq TArem Tgl |

TG A= o FOANT F A, AqHIRT TRISETE % T T yguer [ i i 1@
FTATT T ST Fea 1T Tguor [Fg=0r are gy Meihd Rer-fAaert # sqam BT ST =) s
U R a1 AT gguer e AT gy SEiRa s, daeern, 89 {7 qqHd JrEr o
FYAT FFETES T Ty FRTTra fohaT S|

Fea T IO REA A€, ST GO F Aqr Wy, T yguer [ aE (madEiE) v
s T wfafa () T SRt &1 F % O angag siHdre e TRt T d
FIA & ATA-ATT TH ATIGAAT % T TRHoTq THT THE F FEAFATAT % [T TF I % Aa¥
fEerager seqa Fam

FIIAAT AT oRATEE ARG qTHT FIT G4 & o1 |7 e % @< § foq a6t wa= [{mir
TRATSAT (FeT, TST 3T ST TR0 TR SUHRAT, AT TR ATHRCOT qom aefy
St srferReoT) Tra &t 22, eTeed, aTqAd @ ATAT T TG ST ICATal T ITANT FHLt
T T3 I ThfeTh ATl T AT T ATerF FIHT IC T 7 Bl

TG AT IATET o AT 37T UF ITATaT § T & ITTNT H AT HIAF 420, AT 98
FRIH A Fehr wguor ey a1 gy gt ffagert sie fRanfRdernt i srarer grf
A-oqaTee & forg gataweia gfas .-

T a9 F Tk F TIW &7 AUl °, IiE FwrIer 7 fordrse srathia ardfi Sot 9497 (Rfve $w/ 4r

TE-IcqTaeh LT AT AT gigd) 7 FH-T-F7 80 TAerd T (FATS-TE AT TeH-T1E) ITART Al
& g AT UH AT-qa1aq arg &=a S50 9% T Al T8 A6 drel & e 97 A= a9 &
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(2)

©)

(4)

®)

(6)

(7) ()

T H TLAFT @ 9 1000 FIT T o T & F TATELINT TTdehe FTAT SO ST 7fS 7g i
FT F T F G a9 H 100 T TG FT ITAN FA | 99 T2al g, T a8 ATLFd 7T 9T

1000 9T Y o H 3T F TN T(Ahe & A w1 90 g, 5| 9% 95 =@ty
ICER I IDIRIE

T THEE I & 9T & & IT-07 (4) # Seataa Aty STt SfvEt & Saqan Juw
AIATAT Ao o SATAH AT % 3T | STTHTH AT SATUIT ST AT Fham o

STErRTRAT ZIRT U T Tavoi Tfase &7 e Tguvr = 912 % Afdse g & 57 B
ST

T T F /A H, I Fwgar A1 fommree sranfea ardiT F91 999 (Fived I7 qg-3careh
TIYT AT AT AZA) T TG /AT I AT Icq= TG T FH-F-F7 20 Tiderd (09 a9 %
o), 35 wfaera (feder 3 F o), 50 wfdera (o ¥ 299 99 aF) STTRT F TXaT A&7 TTed
Tet T g a1 39 et 3 & S0 a9 T 9% 1000 F9T T o it &% F qraeiiy
TTAehY FRTMAT SITUAT &Y IfE 10 99 % o § RET T HT ITTRT Agi (AT S[1ar1 g ar 1000 €90
gy e i T AT FALEFRT JTEAT 9T I FiAshe AT ST e 9% 9gd ahiEaeeiy
T qg! @A T4T &

ATAFT TIIET IT ITHATFAT SATHHRLON Toh TG Tl i SEHERT TRATgh! AT ATgd Ao #hl
e g 37 AfT T8 AT Agl AT AT 8, A7 AAT9Fd STTRMERATe STIar AT-sTfesad
IUAETATA T UHT HIAT T i F f@Haid 39 98 1500 90 gfq a0 #i7 5€ F qq&aoig
T TR, T8 AT e Tsd TgUIT HF=07 a7 (TEETeEt) A1 yguor =T afafa (Fee)
FTT T AqATAAHAT T ATl I ATHATST AR g

= AT & T @ # fGAfga w@iewr sqga ads § T F ISR it PRI @iiEer a1
STARTRAT TS AT &l g ST VAT A5l HA I Heald IGO0 [HI=07 FE (TEAHIET) AT T80
for=ror Ffefe (FrefeT) g 1500 F0 gi o &t &% & 9 i=aeuii= Tias SR S|

Tfe ITTERAT srferReer Ov7 @ % srefie et =T a9 steram 83 o % 3U-9RT (1) F orehie, R

T AT o AT F Ford r T HHAT, TAH F S AT F7 2T, TH TG F ITINT Agl FAl g, A
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

NOTIFICATION
New Delhi, the 31st December, 2021

S.0. 5481(E).—Whereas by notification of the Government of India in the erstwhile Ministry of
Environment and Forests vide S.0.763 (E), dated the 14™ September, 1999, as amended from time to time, the Central
Government, issued directions for restricting the excavation of top soil for manufacturing of bricks and promoting the
utilisation of fly ash in the manufacturing of building materials and in construction activity within a specified radius of
three hundred kilometres from the coal or lignite based thermal power plants;

And whereas, to implement the aforesaid notification more effectively based on the polluter pays principle
(PPP) thereby ensuring 100 per cent utilisation of fly ash by the coal or lignite based thermal power plants and for the
sustainability of the fly ash management system, the Central Government reviewed the existing notification; and

whereas environmental compensation needs to be introduced based on the polluter pays principle;
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And whereas, there is a need to conserve top soil by promoting manufacture and mandating use of ash based
products and building materials in the construction sector;

And whereas, there is a need to conserve top soil and natural resources by promoting utilisation of ash in
road laying, road and flyover embankments, shoreline protection measures, low lying areas of approved projects,
backfilling of mines, as an alternative for filling of earthen materials;

And whereas, it is necessary to protect the environment and prevent the dumping and disposal of fly ash
discharged from coal or lignite based thermal power plants on land;

And whereas, in the said notification the phrase 'ash’, has been used which includes both fly ash as well as
bottom ash generated from the Coal or Lignite based thermal power plants;

And whereas, the Central Government intends to bring out a comprehensive framework for ash utilisation
including system of environmental compensation based on polluter pays principle;

And whereas, a draft notification on ash utilisation by coal or lignite thermal power plants in supersession of
the notification of the Government of India, Ministry of Environment and Forests published in the Gazette of India,
Extra Ordinary part II, section 3, sub-section (i) vide S.0.763 (E), dated the 14™ September, 1999, by notification in
exercise of the powers conferred under sub-section (1) and clause (v) of sub-section (2) of section 3 of the
Environment (Protection) Act, 1986 (29 of 1986) read with clause (d) of sub-rule (3) of rule (5) of the Environment
(Protection) Rules, 1986, was published in the Gazette of India, Extraordinary, Part I, section 3, sub-section (i), vide
G.S.R. 285(E), dated the 22nd April, 2021 inviting objections and suggestions from all persons likely to be affected
thereby before the expiry of sixty days from the date on which copies of the Gazette containing the said draft
provisions were made available to the public;

And, whereas all the objections and suggestions received from all persons likely to be affected thereby in
respect of the said draft notification have been duly considered by the Central Government;

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) of section
3 of the Environment (Protection) Act, 1986 (29 of 1986) read with clause (d) of sub-rule (3) of rule (5) of the
Environment (Protection) Rules, 1986, and in supersession of the Notification S.0.763 (E), dated the 14™ September,
1999 except as respect things done or omitted to be done before such supersession, the Central Government hereby
issues the following notification on ash utilisation from coal or lignite thermal power plants which shall come into
force on the date of the publication of this notification, namely:-

A. Responsibilities of thermal power plants to dispose fly ash and bottom ash.—

(1) Every coal or lignite based thermal power plant (including captive or co-generating stations or both) shall be
primarily responsible to ensure 100 per cent utilisation of ash (fly ash, and bottom ash) generated by it in an
eco-friendly manner as given in sub-paragraph (2);

(2) The ash generated from coal or lignite based thermal power plants shall be utilised only for the following
eco-friendly purposes, namely:-

(i) Fly ash based products viz. bricks, blocks, tiles, fibre cement sheets, pipes, boards, panels;
(il)) Cement manufacturing, ready mix concrete;
(iii) Construction of road and fly over embankment, Ash and Geo-polymer based construction material;
(iv) Construction of dam;
(v) Filling up of low lying area;
(vi) Filling of mine voids;
(vii) Manufacturing of sintered or cold bonded ash aggregate;
(viii) Agriculture in a controlled manner based on soil testing;

(ix) Construction of shoreline protection structures in coastal districts;
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Export of ash to other countries;

Any other eco-friendly purpose as notified from time to time.

A committee shall be constituted under the chairmanship of Chairman, Central Pollution Control Board
(CPCB) and having representatives from Ministry of Environment, Forest and Climate Change (MoEFCC),
Ministry of Power, Ministry of Mines, Ministry of Coal, Ministry of Road Transport and Highways,
Department of Agricultural Research and Education, Institute of Road Congress, National Council for
Cement and Building Materials, to examine and review and recommend the eco-friendly ways of utilisation
of ash and make inclusion or exclusion or modification in the list of such ways as mentioned in Sub-
paragraph (2) based on technological developments and requests received from stakeholders. The committee
may invite State Pollution Control Board or Pollution Control Committee, operators of thermal power plants
and mines, cement plants and other stakeholders as and when required for this purpose. Based on the
recommendations of the Committee, Ministry of Environment, Forest and Climate Change (MoEFCC) may
publish such eco-friendly purpose.

Every coal or lignite based thermal power plant shall be responsible to utilise 100 per cent ash (fly ash and
bottom ash) generated during that year, however, in no case shall utilisation fall below 80 per cent in any
year, and the thermal power plant shall achieve average ash utilisation of 100 per cent in a three years cycle:

Provided that the three years cycle applicable for the first time is extendable by one year for the
thermal power plants where ash utilisation is in the range of 60-80 per cent, and two years where ash
utilisation is below 60 per cent and for the purpose of calculation of percentage of ash utilisation, the
percentage quantity of utilisation in the year 2021- 2022 shall be taken into account as per the table below:

Utilisation percentages of thermal | First compliance Cycle to | Second compliance cycle

power plants meet 100 per cent utilisation onwards, to meet 100 per cent
utilisation

>80 per cent 3 years 3 years

60-80 per cent 4 years 3 years

<60 per cent 5 years 3 years

Provided further that the minimum utilisation percentage of 80 per cent shall not be applicable to the
first year and first two years of the first compliance cycle for the thermal power plants under the utilisation
category of 60-80 per cent and <60 per cent, respectively.

Provided also that 20per cent of ash generated in the final year of compliance cycle may be carried
forward to the next cycle which shall be utilised in the next three years cycle along with the ash generated
during that cycle.

The unutilised accumulated ash i.e. legacy ash, which is stored before the publication of this
notification, shall be utilised progressively by the thermal power plants in such a manner that the utilization
of legacy ash shall be completed fully within ten years from the date of publication of this notification and
this will be over and above the utilisation targets prescribed for ash generation through current operations of
that particular year:

Provided that the minimum quantity of legacy ash in percentages as mentioned below shall be
utilised during the corresponding year and the minimum quantity of legacy ash is to be calculated based on
the annual ash generation as per installed capacity of thermal power plant.

Year from date of publication ™ pnd 3 _10™

Utilisation of legacy ash (in percentage|At least 20 per cent  |At least 35 per cent [At least 50 per cent

of Annual ash)
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Provided further that the legacy ash utilisation shall not be required where ash pond or dyke has
stabilised and the reclamation has taken place with greenbelt or plantation and the concerned State Pollution
Control Board shall certify in this regard. Stabilisation and reclamation of an ash pond or dyke including
certification by the Central Pollution Control Board (CPCB) or State Pollution Control Board (SPCB) or
Pollution Control Committee (PCC) shall be carried out within a year from the date of publication of this
notification. The ash remaining in all other ash ponds or dykes shall be utilised in progressive manner as per
the above mentioned timelines.

Note: The obligations under sub-paragraph (4) and (5) above for achieving the ash utilisation targets shall be
applicable from 1% April, 2022.

Any new as well as operational thermal power plant may be permitted an emergency or temporary ash pond
with an area of 0.1 hectare per Mega Watt (MW). Technical specifications of ash ponds or dykes shall be as
per the guidelines of Central Pollution Control Board (CPCB) made in consultation with Central Electricity
Authority (CEA) and these guidelines shall also lay down a procedure for annual certification of the ash pond
or dyke on its safety, environmental pollution, available volume, mode of disposal, water consumption or
conservation in disposal, ash water recycling and greenbelt, etc., and shall be put in place within three
months from the date of publication of this notification.

Every coal or lignite based thermal power plant shall ensure that loading, unloading, transport, storage and
disposal of ash is done in an environmentally sound manner and that all precautions to prevent air and water
pollution are taken and status in this regard shall be reported to the concerned State Pollution Control Board
(SPCB) or Pollution Control Committee (PCC) in Annexure attached to this notification.

Every coal or lignite based thermal power plant shall install dedicated silos for storage of dry fly ash silos for
at least sixteen hours of ash based on installed capacity and it shall be reported upon to the concerned State
Pollution Control Board (SPCB) or Pollution Control Committee (PCC) in the Annexure and shall be
inspected by Central Pollution Control Board (CPCB) or State Pollution Control Board (SPCB) or Pollution
Control Committee (PCC) from time to time.

Every coal or lignite based thermal power plant (including captive or co-generating stations or both) shall
provide real time data on daily basis of availability of ash with Thermal Power Plant (TPP), by providing link
to Central Pollution Control Board’s web portal or mobile phone App for the benefit of actual user(s).

Statutory obligation of 100 per cent utilisation of ash shall be treated as a change in law, wherever applicable.

For the purpose of utilisation of ash, the subsequent sub-paras shall apply.—

All agencies (Government, Semi-government and Private) engaged in construction activities such as road
laying, road and flyover embankments, shoreline protection structures in coastal districts and dams within
300 kms from the lignite or coal based thermal power plants shall mandatorily utilise ash in these activities:

Provided that it is delivered at the project site free of cost and transportation cost is borne by such coal or
lignite based thermal power plants.

Provided further that thermal power plant may charge for ash cost and transportation as per mutually agreed
terms, in case thermal power plant is able to dispose the ash through other means and those agencies makes a
request for it and the provisions of ash free of cost and free transportation shall be applicable, if thermal
power plant serves a notice on the construction agency for the same.

The utilisation of ash in the said activities shall be carried out in accordance with specifications and
guidelines laid down by the Bureau of Indian Standards, Indian Road Congress, Central Building Research
Institute, Roorkee, Central Road Research Institute, Delhi, Central Public Works Department, State Public
Works Departments and other Central and State Government Agencies.
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It shall be obligatory on all mines located within 300 kilometres radius of thermal power plant, to undertake
backfilling of ash in mine voids or mixing of ash with external Overburden dumps, under Extended Producer
Responsibility (EPR). All mine owners or operators (Government, Public and Private Sector) within three
hundred kilometres (by road) from coal or lignite based thermal power plants, shall undertake measures to
mix at least 25 per cent of ash on weight to weight basis of the materials used for external dump of
overburden, backfilling or stowing of mine (running or abandoned as the case may be) as per the guidelines
of the Director General of Mines Safety (DGMS):

Provided that such thermal power stations shall facilitate the availability of required quantity of ash by
delivering ash free of cost and bearing the cost of transportation or cost or transportation arrangement
decided on mutually agreed terms and mixing of ash with overburden in mine voids and dumps shall be
applicable for the overburden generated from the date of publication of this notification and the utilisation of
ash in the said activities shall be carried out in accordance with guidelines laid down by the Central Pollution
Control Board, Director General of Mines Safety and Indian Bureau of Mines.

Explanation.- For the purpose of this sub-paragraph, it is also clarified that the provisions of ash free of cost
and free transportation shall be applicable, if thermal power plants serve a notice on the mine owner for the
same and the mandate of using 25 per cent of ash for mixing with overburden dump and filling up of mine
voids shall not be applicable unless a notice is served on the mine owner by thermal power plant.

(1) All mine owners shall get mine closure plans (progressive and final) to accommodate ash in the mine
voids and the concerned authority shall approve mine plans for disposal of ash in mine voids and mixing of
ash with overburden dumps. The Ministry of Environment, Forest and Climate Change (MoEFCC) has issued
guidelines on 28™ August, 2019 regarding exemption of requirement of Environmental Clearance of thermal
power plants and coal mines along with the guidelines to be followed for such disposal.

(i1) The Ministry in consultation with Central Pollution Control Board (CPCB), Director General of Mine
Safety (DGMS) and Indian Bureau of Mines (IBM) may issue further guidelines time to time to facilitate ash
disposal in mine voids and mixing with overburden dumps and it shall be the responsibility of mine owners
to get the necessary amendments or modifications in the permissions issued by various regulatory authorities
within one year from the date of identification of such mines.

(1) There shall be a committee headed by Chairperson, Central Pollution Control Board (CPCB) with
representatives from Ministry of Environment, Forest and Climate Change, Ministry of Power, Ministry of
Mines, Ministry of Coal, Director General of Mine Safety and Indian Bureau of Mines for identification of
mines for backfilling of mine voids with ash or mixing of ash with overburden dump including examination
of safety, feasibility (not economic feasibility) and aspects of environmental contamination and the
committee shall get updated quarterly reports prepared regarding identified mines (both underground and
opencast) for the stakeholder Ministries or Departments and the committee shall start identifying the suitable
mines immediately after the publication of this notification.

(i1) Thermal power plants or mines shall not wait for disposal of ash till the identification is done by the
above mentioned committee, to meet the utilisation targets mandated as above.

Filling of low lying areas with ash shall be carried out with prior permission of the State Pollution Control
Board or Pollution Control Committee for approved projects, and in accordance with guidelines laid down by
Central Pollution Control Board (CPCB) and the State Pollution Control Board or Pollution Control
Committee (PCC) shall publish approved sites, location, area and permitted quantity annually on its website.

Central Pollution Control Board after engaging relevant stakeholders, shall put in place the guidelines within
one year for all types of activities envisaged under this notification including putting in place time bound
online application process for the grant permission by State Pollution Control Boards (SPCBs) or Pollution
Control Committees (PCCs).
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All building construction projects (Central, State and Local authorities, Govt. undertakings, other Govt.
agencies and all private agencies) located within a radius of three hundred kilometres from a coal or lignite
based thermal power plant shall use ash bricks, tiles, sintered ash aggregate or other ash based products,
provided these are made available at prices not higher than the price of alternative products.

Manufacturing of ash based products and use of ash in such products shall be in accordance with
specifications and guidelines laid down by the Bureau of Indian Standards, Indian Road Congress, and
Central Pollution Control Board.

Environmental compensation for non-compliance.—

In the first two years of a three years cycle, if the coal or lignite based thermal power plant (including captive
or co-generating stations or both) has not achieved at least 80 per cent ash (fly ash and bottom ash)
utilisation, then such non-compliant thermal power plants shall be imposed with an environmental
compensation of Rs. 1000 per ton on unutilised ash during the end of financial year based on the annual
reports submitted and if it is unable to utilise 100 per cent of ash in the third year of the three years cycle, it
shall be liable to pay an environmental compensation of Rs. 1000 per ton on the unutilised quantity on which
environmental compensation has not been imposed earlier:

Provided that the environmental compensation shall be estimated and imposed at the end of last year of the
first compliance cycle as per the various utilisation categories as mentioned in sub-paragraph (4) of Para A.

Environmental compensation collected by the authorities shall be deposited in the designated account of
Central Pollution Control Board.

In case of legacy ash, if the coal or lignite based thermal power plant (including captive or co-generating
stations or both) has not achieved utilisation equivalent to at least 20 per cent (for the first year), 35 per cent
(for the second year), 50 per cent (for third to tenth year) of ash generated based on installed capacity, an
environmental compensation of Rs. 1000 per ton of unutilised legacy ash during that financial year shall be
imposed and if the utilization of legacy ash is not completed at the end of 10 years, an environmental
compensation of Rs.1000 per ton shall be imposed on the remaining unutilised quantity which has not been
imposed earlier.

It shall be the responsibility of the transporters or vehicle owner to deliver ash to authorised purchaser or user
agency and if it is not complied, then an environmental compensation of Rs. 1500 per ton on such quantity as
mis-delivered to unauthorised users or non- delivered to authorised users will be imposed besides prosecution
of such non-compliant transporters by State Pollution Control Board (SPCB) or Pollution Control Committee
(PCC).

It is the responsibility of the purchasers or user agencies to utilise ash in an eco-friendly manner as laid down
at para B of this notification and if it is not complied, then an environmental compensation of Rs. 1500 or per
ton shall be imposed by State Pollution Control Board (SPCB) or Pollution Control Committee (PCC).

If the user agencies do not utilise ash to the extent obligated under para B or the extent to which they have
been intimated through Notice(s) served under sub-paragraph (1) of para D, whichever is lower, they shall be
liable to pay Rs. 1500 per ton of ash for the quantity they fall short off:

Provided that the environmental compensation on building constructions shall be levied at Rs.75/- per square
feet of built up area of construction.

(i) The environmental compensation collected by Central Pollution Control Board from the thermal power
plants and other defaulters shall be used towards the safe disposal of the unutilised ash and the fund may also
be utilised for advancing research on use of ash including ash based products.

(i1) The liability of ash utilisation shall be with thermal power plants even after imposition of environmental
compensation on unutilised quantities and in case thermal power plant achieves the ash utilisation of any
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particular cycle after imposition of environmental compensation in subsequent cycles, the said amount shall
be returned to thermal power plant after deducting 10 per cent of the environmental compensation collected
on the unutilised quantity during the next cycle and deduction of 20 per cent, 30 per cent, and so on, of the
environmental compensation collected is to be made in case of utilisation of ash in subsequent cycles.

Procedure for supply of ash or ash based products.—

The owner of thermal power plants or manufacturers of ash bricks or tiles or sintered ash aggregate shall
serve written notice to persons or agencies who are liable to utilise ash or ash based products, offering for
sale, or transport or both.

Persons or user agencies who have been served notices by owner of thermal power plants or manufacturers of
ash bricks or tiles or sintered ash aggregate, if they have already tied up with other agencies for the purpose
of utilisation of ash or ash products, shall inform the thermal power plant accordingly, if they cannot use any
ash or ash products or use reduced quantity.

Enforcement, Monitoring, Audit and Reporting.—

The Central Pollution Control Board (CPCB) and the concerned State Pollution Control Board (SPCB) or
Pollution Control Committee (PCC) shall be the enforcing and monitoring authority for ensuring compliance
of the provisions and shall monitor the utilisation of ash on quarterly basis. Central Pollution Control Board
shall develop a portal for the purpose within six months of date of publication of the notification. The
concerned District Magistrate shall have concurrent jurisdiction for enforcement and monitoring of the
provisions of this notification.

(1) Thermal power plants shall upload monthly information regarding ash generation and utilisation by 5th of
the next month on the web portal. Annual implementation report (for the period 1% April to 31* March)
providing information about the compliance of provisions in this notification shall be submitted by the
30™ day of April, every year to the Central Pollution Control Board, concerned State Pollution Control Board
or Pollution Control Committee (PCC), Central Electricity Authority (CEA), and concerned Integrated
Regional Office of Ministry of Environment, Forest and Climate Change by the coal or lignite based thermal
power plants. Central Pollution Control Board and Central Electricity Authority shall compile the annual
reports submitted by all the thermal power plants and submit to Ministry of Environment, Forest and Climate
Change by 31st May.

(i) All other user agencies shall submit consumption or utilisation or disposal of ash and use of ash based
products as mandated in this notification in the compliance report of Environmental Clearance (EC) issued by
Ministry of Environment, Forest and Climate Change or State Level Environment Impact Assessment
Authority (SEIAA) or Consent to Operate (CTO) issued by State Pollution Control Board (SPCB) or
Pollution Control Committee (PCC), whichever is applicable. The Central Pollution Control Board (CPCB)
or State Pollution Control Board (SPCB) or Pollution Control Committee (PCC) shall publish annual report
of ash utilisation of all other agencies except thermal power plants to review the effective implementation of
the provisions of the notification.

For the purpose of monitoring the implementation of the provisions of this notification, a committee shall be
constituted under the Chairperson, Central Pollution Control Board (CPCB), with members from Ministry of
Power, Ministry of Coal, Ministry of Mines, Ministry of Environment, Forest and Climate Change, Ministry
Road Transportation and Highways, Department of Heavy Industry as well as any concerned stakeholder(s),
to be nominated by the Chairman of the committee. The committee may make recommendations for effective
and efficient implementation of the provisions of the notification. The committee shall meet at least once in
six months and review annual implementation reports and the committee shall also hold stakeholder
consultations for monitoring of ash utilisation as mandated by this notification by inviting relevant
stakeholder(s) at least once in six months. The committee shall submit the six monthly report to Ministry of
Environment, Forest and Climate Change (MoEFCC).
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For the purpose of resolving disputes between thermal power plants and users of ash or manufacturer of ash
based products, the State Governments or Union territory administration constitute a Committee within three
months from the date of publication of this notification under the Chairman, State Pollution Control Board
(SPCB) or Pollution Control Committee (PCC) with representatives from Department of Power, and one
representative from the Department which deals with the subject of concerned agency with which dispute is
made.

The compliance audit for ash disposal by the thermal power plants and the user agency shall be conducted by
auditors, authorised by Central Pollution Control Board (CPCB) and audit report shall be submitted to
Central Pollution Control Board (CPCB) and concerned State Pollution Control Board (SPCB) or Pollution
Control Committee (PCC) by 30th November every year. Central Pollution Control Board (CPCB) and
concerned State Pollution Control Board (SPCB) or Pollution Control Committee (PCC) shall initiate action
against non-compliant thermal power plants within fifteen days of receipt of audit report.

[F. No. HSM-9/1/2019-HSM]
NARESH PAL GANGWAR, Jt. Secy.

Annexure

Ash Compliance Report (for the period 1% April-31* March) to be submitted on or before 31% May.

SI. No.

Details

Name of Power Plant

Name of the company

District

State

Postal address for communication:

E-mail:

Power Plant installed capacity (MW):

Plant Load Factor (PLF):

No. of units generated (MWh):

N R R R R R

Total area under power plant (ha):
(including area under ash ponds)

11.

Quantity of coal consumption during reporting period (Metric
Tons per Annum):

12

Average ash content in percentage (per cent):

13.

Quantity of current ash generation during reporting period
(Metric Tons per Annum):

Fly ash (Metric Tons per Annum):
Bottom ash (Metric Tons per Annum):

14.

Capacity of dry fly ash storage silo(s) (Metric Tons) :

15

Details of utilisation of current ash generated during reporting
period
(a) Total quantity of current ash utilised (MTPA) during
reporting period:
(b) Quantity of fly ash utilised (MTPA):
(i) Fly ash based products (bricks or blocks or tiles or
fibre cement sheets or pipes or boards or panels)

(il)) Cement manufacturing:

116



20

545

THE GAZETTE OF INDIA : EXTRAORDINARY

[PART II—SEC. 3(ii)]

(i) Ready mix concrete:
(iv) Ash and Geo-polymer based construction material:
(v) Manufacturing of sintered orcold bonded ash
aggregate:
(vi) Construction of roads, road and fly over embankment:
(vii) Construction of dams:
(viii) Filling up of low lying area:
(ix) Filling of mine voids:
(x) Use in overburden dumps:
(xi) Agriculture:
(xii) Construction of shoreline protection structures in
coastal districts;

(xiii) Export of ash to other countries:
(xiv) Others (please specify):
(c) Quantity of bottom ash utilised (MTPA):

(i) Fly ash based products (bricks or blocks or tiles or
fibre cement sheets or pipes or boards or panels):

(i) Cement manufacturing:
(i) Ready mix concrete:
(iv) Ash and Geo-polymer based construction material:
(v) Manufacturing of sintered orcold bonded ash
aggregate:
(vi) Construction of roads, road and flyover embankment:
(vii) Construction of dams:
(viii) Filling up of low lying area:
(ix) Filling of mine voids:
(x) Use in overburden dumps:
(xi) Agriculture:
(xii) Construction of shoreline protection structures in
coastal districts:

(xiii)) Export of ash to other countries:
(xiv) Others (please specify):

Total quantity of current ash unutilised (MTPA) during
reporting period:

16.

Percentage utilisation of current ash generated during reporting
period (per cent):

17.

Details of disposal of ash in ash ponds

(a) Total quantity of ash disposed in ash pond(s) (Metric Tons)
as on 31% March (excluding reporting period):
(b) Quantity of ash disposed in ash pond(s) during reporting
period (Metric Tons):
(c) Total quantity of water consumption for slurry discharge
into ash ponds during reporting period (m*):
(d) Total number of ash ponds:

(i) Active:

(i) Exhausted (yet to be reclaimed):

(iii)) Reclaimed:

(e) total area under ash ponds (ha):

18.

Individual ash pond details

\Ash pond-1,2, etc (please provide below mentioned details
separately, if number of ash ponds is more than one)

(a) Status: Under construction or Active or Exhausted or
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(b) Date of start of ash disposal in ash pond (DD/MM/YYYY or
MMYYYY):
(c) Date of stoppage of ash disposal in ash pond after
completing its capacity (DD/MM/YYYY or MM/YYYY):
(Not applicable for active ash ponds)
(c) area (hectares):
(d) dyke height (m):
(d) volume (m’):
(e) quantity of ash disposed as on 31% March (Metric Tons):
(f) available volume in percentage (per cent) and quantity of ash
can be further disposed (Metric Tons):
(g) expected life of ash pond (number of years and months):
(e) co-ordinates (Lat and Long):
(please specify minimum 4 co-ordinates)
(f) type of lining carried in ash pond: HDPE lining or LDPE
lining or clay lining or No lining
g) mode of disposal: Dry disposal or wet slurry (in case of wet
slurry please specify whether HCSD or MCSD or LCSD)
(h) Ratio of ash: water in slurry mix (1:___ ):
(1) Ash water recycling system (AWRS) installed and
functioning: Yes or No
(j) Quantity of wastewater from ash pond discharged into land
or water body (m3):
(k) Last date when the dyke stability study was conducted and
name of the organisation who conducted the study:
() Last date when the audit was conducted and name of the
organisation who conducted the audit:
19. Quantity of legacy ash utilised (MTPA):
. Fly ash based products (bricks or blocks or tiles or
fibre cement sheets or pipes or boards or panels):
ii. Cement manufacturing:
iil. Ready mix concrete:
iv. Ash and Geo-polymer based construction material:
V. Manufacturing of sintered or cold bonded ash
aggregate:
Vi. Construction of roads, road and flyover embankment:
Vii. Construction of dams:
viii. Filling up of low lying area:
iX. Filling of mine voids:
X. Use in overburden dumps:
Xi. Agriculture:
xii. Construction of shoreline protection structures in
coastal districts;
xiii. Export of ash to other countries:
Xiv. Others (please specify):
20. Summary:
Details Quantity generated (MTP) |Quantity utilised Balance quantity (MTP)
(MTP) and (per cent)
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Current ash during
reporting period

Legacy ash

Total

Any other information:

Soft copy of the annual compliance report, and shape files
of power plant and ash ponds may be e-mailed to:- moefcc-
coalash@gov.in

Signature of Authorised Signatory

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054. ALOK KUMAR Dt sianed by ALK kumar

Date: 2022.01.01 16:45:39 +05'30"
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Ankur Udyog Limited (Steel Division)

Details of Development of Green Belt within the Plant
Plot Area - 79 Acers

Green Belt Area 33% = 26.07 Acers

Qreern pelt alreaQy veveliopea = 4Zu Acers

Green Bent area under Development - 6 Acers

Some Photographs are annexed-

Sahjanwa, Gorakhpur, Uttar Pradesh 273209,
India

Lat 26.759949, Long 83.203311
08/26/202512:28 PM GMT+05:30
: Note : Captured by GPS Map Camer
0N NN S NIRRT A AR T R :
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Sahjanwa Uttar Pradesh India

4 Sahjanwa, Sahjanwa, Uttar Pradesh 273209,
“ 4 India

d Lat 26.755356, Long 83.204186

08/26/2025 12:01 PM GMT+05:30

i Note - Captured by GPS Map Camera

Gorakhpur Uttar Pradesh,India
Sahjanwa, Gorakhpur, Uttar Pradesh 273209,
8 India
Lat 26.760351, Long 83.203530

¢ 08/26/2025 12:26 PM GMT+05:30
Note : Captured by GPS Map Camera
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[L:; OPS Map Camera

£

¢ Gorakhpur, Uttar Pradesh,India
) Sahjanwa, Gorakhpur, Uttar Pradesh 273209,
¥ India
' Lat 26.756801, Long 83.204608
¥ 08/26/2025 11:59 AM GMT+05:30
Note : Captured by GPS Map Camera

Gorakhpur,Uttar Pradesh,India
Sahjanwa; Gorakhpur, Uttar Pradesh 273209,
India
pidd Lat 26.756808, Long 83.204654
4 08/26/2025 11:59 AM GMT+05:30
J Note : Captured by GPS Map Camera

Y o B #Z g
~< ‘M OPS Map Camera
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Gorakhpur Uttar Pradesh,India .
- Sahjanwa, Gorakhpur, Uttar Pradesh 273209,
India
Lat 26.758906, Long 83.206609
o 08/26/2025 10:37 AM GMT+05:30
: % Note : Captured by GPS Map Camera

m OFS Map Camera

Gorakhpur Uttar Pradesh India ;
. Sahjanwa, Gorakhpur, Uttar Pradesh 273209,
india
Lat 26.759371, Long 83.207354
08/26/2025 10:32 AM GMT+05:30

¥ Note: Captured by GPS Map Camers
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: Gorakhpur,Uttar Pradesh, India ¥

* Sahjanwa, Gorakhpur, Uttar Pradesh 273209,
ndia

g Lat 26.759372, Long 83.207351

£ 08/26/2025 10:32 AM GMT+05:30
Note : Captured by GPS Map Camera
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6PS Map Camera

Gorakhpur,Uttar Pradesh,India
Sahjanwa, Gorakhpur, Uttar Pradesh 273209,
! India
| Lat 26.762411, Long 83.204378
08/26/2025 10:25 AM GMT+05:30
¢ Note : Captured by GPS Map Camera
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Gorakhpur,Uttar Pradesh,India ‘? ¥
Sahjanwa, Gorakhpur, Uttar Pradesh 273209, "B~ a
India
Lat 26.757657, Long 83.202383
§ 08/26/2025 11:32 AM GMT+05:30
" Note Captured by GPS Map Camera
Ny 3 '.- R ?}‘;:1?73‘ .,

m GPS Map Camera

 a

{ Gorakhpur,Uttar Pradesh,India # =
Sahjanwa,; Gorakhpur, Uttar Pradesh 273208,

India

Lat 261759162, Long 83.203076

08/26/202512:28 PM GMT+05:30

-
»

: Note : Captured by GPS Map Camera
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